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LEGISLATIVE ASSEMBLY. 
Monday, 21st March, 1938. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Hahim) 
in the Chair. 

MEMBER SWORN. 
Mr. Noel James Rought.on, C.I.E., M.L.A. (Government of India: 

Nominated' Official). 

STARRED QUESTIONS AND ANSWEHS. 

(a) ORAL ANSWERS. 

HAJ PILGRIMS FROM CERTAIN PORTS AND RAILWAY FACILITIES GIVEN TO 
THEM. 

t834. *)[aulvi )[uhammad Abdul Ghani: Will the Secretary for Educ8-
j;ion, Health and Lands please state: 

(a) the tot.al number of pilgrims to Hedjaz booked from the ports of 
Bomba.)', Karachi, Calcutta and Rangoon, during 1936-37 and 
1937-38, i.e., for previous and this year Haj pilgrimage; 

(b) whether any Hnilwny Company issued concession tickets; and 
(c) whether any special train was run by any Railway Company from 

Bombay, Karachi or Calcutta? 

Sir Glrja Shankar Bajpai: (a) A statement is laid on the table. 

(b) and (c). No. 

Statement. 

In 1936-37, 12,623 pug1'lIll8 and in 1937·38, 19.681 pilgrims sai-led from Bombay. 
Eare.chi and Calcutta. Pilgrims from Burma sail from either Bombay, Karachi 01" 
-Calcutta a8 Rangoon is not a pilgrim port and the figures giyen include those from 
.Burma. 

EMPLOYMENT OF THE "DUFF'ERIN" CAD"ETS. 

835. ·Seth Govind Das: Will the Commerce Secre'(;ary please state: 
(a) the number of situations secured bv Government for "Dufferin" 

cadets in the ships of the Penii'-!sular Hnd' Oriental Company 
during last year; 

(b) the number of situations Goyernmentare securing in the 
Peninsular and Oriental Company's ships during this year for 
the "Dufferin" ex-cadets; 

tAnawer to this question laid on the tabl!'. the questioner being absent. 
( 1851 ) A 
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(0) whether Government propose bringing forth legislation, ma-king 
it obligatory on the part of foreign as well as shipping con-
cerns trading on coastal waters to empluy in theIr ships a 
fixed number of ex-"Dufferin" cadets; 

(d) whe:ther Government propose by way of passing legislation, or 
otherwise, to compel non-Indian shipping concerns to take 
a fixed number of ex-cadets in their services; and 

(e) if not, the reasons of Government therefor? 

JIr. H. Dow: (a) and (b). Situations are secured by the cadets them-
tielves with Government assistance. During 1937, no cadet was em-
ployed as an officer by the Peninsular and Oriental Steam Navigation 
Company. During the current year that Company has employed two out 
of the four which it proposes to take. 
(c) and (d). No. There is no occasion to adopt this course. 

(e) Because the situation does not warrant the measures suggested. 

JIr. N .•. Joshi: May I ask when the two remaining situations will be-
given by the Peninsular and Oriental Company to the "Dufferin" cadets? 

Mr. H. Dow: I cannot answer that exact:y, but I imagine that they 
w.ilI be appointed as soon as possible. There are four ships and it is pro-
bably impossible to fill these other posts until a vacancy occurs, but I 
will bring the Honourable Member's question to the notice of the company 
and make further inquiries. 

Lleut.-Oolonel Sir Henry Gidney: Will the Honourable Member in-
form this House whether he is aware of the fact that there has been 
considerable reduction in recruitment to the "Dufferin" on account of ships 
not taking their cadets into their service? 

Mr. H. Dow: No; I am not aware of that: I am aware that there has 
been a considerable decrease in recruitment, and if Honourable Members 
wiil cast their minds back they will remember that at the last Session I 
warned them that this was likely to be the result of the propa'!anda that 
was then going on. It is quite untrue that there is any refusal on the 
part of the ships to take these boys and in fact there is no unemployment 
whatever amongst "Dufferin" boys at present. 

Lieut.-Colonel Sir Henry Gidney: Is it or is it not a filet that the 
Government have found considerable difficulty in getting the P. & O. Com· 
pany to accept "Dufferin" cadets? 

Kr. H. Dow: The Peninsular and Oriental Company had never under-
taken to accept "Dufferin" boys. As a result of representations made from 
time to time by the Government, the Peninsular and Oriental Company 
have now agreed to accept a certain number of boys. 

Lieut.-Oolonel Sir Henry Gidney: Will the Government state whether 
full advantage is taken by shipping companies to recruit these cadets 
when they need officeI'!! and aprrfmticee (lr is it not 1\ fll('t that they do 
not do 80 and have to be persuaded to do so? If so, will Government 
Atop giving monev to t.hem, be it as subsidy, contribution or tribute for 
.services rendered? 



STARRED QUESTIONS AND ANSWERS. 

Kr. II. Dow: I am afraid that the supplementary question goes far 
beyond the origina: question. There is no question of Government giving. 
any subsidy to any of these companies; and, as I pointed out, t.here is no-
lack of employment for these boys on the companies' ships. 

Seth Govtnd Das: I fo\ it not a fact that though the Government are nOl 
giving any particular subsidy but the Peninsular and Oriental  Company is 
earning so much on account of various contracts with the Government '! 

Kr. President (The Honourable Sir Abdur Rahim): I am afraid that is. 
going beyond the scope of the original question. 

Kr. T. S. AvinashUingam ahettiar: May I know whether the Peninsular-
and Oriental Company have agreed to take these four people within any 
time limit? 

Mr. H. Dow: Nu. I have already  answered that, I think. Ther!' 
was no time limit, but I have no doubt that the company will employ 
these boys as soon as opportunity offers, and I have promised to addres!' 
tlw wmpany on that matter. 

Kr. K. Ahmed: Is it the fact that the Honourable the Commerc!c 
Secretary has himself admitted and said just now that there is no under-
stunning bet,ween the Peninsular and Oriental Company and they are not 
bound to take. 

Mr. H. Dow: I said no such thing .  .  . 

Mr. K. Ahmed: What he has said is taken down and there is nQ get-
ting out of it-may I ask whether the Honourable Member compelled tht> 
Peninsular and Oriental Company to take sufficient steps to take these 
cadets, in view of my Honourable friend, Sir Henry Gidney's questicm 
on the subject? 

Mr. H. Dow: The Honourable Member asks his question roundly, aurr 
I should like to be able to answer it squarely; if he understood me to say 
that there was no obligation on the Penil'Rular and Oriental Company to 
employ ex-"Dufferin" cadets, he has entirely misunderstood me. There ilJ 
now an obli!mtion on them to employ four cadets, and t,hey have accepted 
that ?bligation. 

NON-INDIAN CoNOERNS ESTABLISHING IN INDIA. 

836. ·Seth Govind Das: Will the Commerce ~  please state: 

(a) whether Government are aware that during l.;he last few .year,,' 
non-Indian concerns are being established in this country, 
behind the tariff wall and are in some instances, keenly com-
peting with Indian enterprisE'S and in ot:her cases preventing 
the growth of Indian enterprises; 

(b) whether Government propose taking any steps to put an end to· 
the' ~  concerns establishing themselves in t.his 
country; anel 

.(c) if so, what those actions are? 

Mr. H. Dow: (n) The answer to the ;irst i"·Jj·tion of" this part <.-1 ih· 
question is in t.he affirmative but the Government of India have no reason· 
to believe that the results on Indian enterprises are undesirable. 

.&. ! 
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In this connection reference is invited to the finding of the External 
-Capital Committee, 1925, that any general measures discriminating against 
external capital, or penalising it either by way of taxation or by way of 
(}ontrol, would, so far from assisting the development of Indian resources 
or fostering the interests of the Indian investor, be definitely injurious to 
both, as they would impede the growth of new industries, and restrict the 
transferability and consequently the market value of the holdings of the 
Indian investor. 

(b) No, Sir. 

(c) Does not arise. 

Prof. N. G. Ranga: In view of the fact that this External Capital 
Committtee has made itB report more than fourteen years ago, will Gov-
ernment examine this question again and see whether this investment of 
~  capital in India is in the interests of India? 

Mr. B. Dow: No. 

Seth Govind Das: Are the Government aware that fourteen years ago 
there were practically no foreign companies doing business here and there 
has been a recent growth and under these circumstances will they investi-
gate the matter again? 

1Ir. B. Dow: No; the Honourable Member is quite incorrect in making 
t.hat statement. 

Seth Govind Das: Is it not a fact that fourteen years ago there WaH 
practically no foreign concern investing its money in India? 

Mr. B. Dow: It is entirely incorrect, and indeed the opposite of the 
Honourable Member's statement which was one of the main reasons, J 
understand, in appointing this committee. 

Mr. T. S. AvinasbUingam Ohettia.r: May [ know to which country 
these non-Indian concerns mostly belong? 

Mr. B. Dow: I cannot answer that in detail without notice, but for 
the most part they are British. 

Prof. N. G. Ranga: Are Government watching the situation to see 
whether the increasing investment of external capital in India is in the 
interests of India or not? 

1Ir. B. Dow: I have already answered that. It seems to me that if 
India wants to develop her industries and indigenous capital is not avail-
flble, it is to her ~  that the development Bhould go on with the aid 
-4:)f foreign capital. 

Seth Govind Das: IB it not a fact that within the last five years there 
hall been more of external capital employed in India? 

JIr. B. Dow: If that is BO, it lIeems to me that the Honoura.ble Mem-
ber ought to congratulate himseU upon the ~  . 
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Xl. ](anu Subedar: Have Government examined the desirability of 
seeing that every new company which is promoted in India by foreign 
interests offers to Indian investors reasonable opportunities of taking up 
its shares? 

Kr. H. Dow: That is u. matter on which I am not prepared to give 
a reply by way of answer to a supplementary question. 

SHIPPING RATE WAR ON THE KONKAN COAST. 

837. *Kr. T. S. AviDasbjljngam Chettiar: Will the Commerce Secretary 
state: 

(a) whether there is prevalent a shipping rate war between various 
companies in the Konkan Coast; 

(b) whether Government have ~  any representations in the 
matter from anv of those concerned, and, if so, from whom;. 
and " 

(c) what action Government have taken in the matter? 

Kr. H. Dow: (a) Yes. 
(b) Yes, a representation nas been received from the Bombay Steam 

Navigation Company, Limited. 

(c) The Government of India have addre88ed certain companies operat-
ing on the west coast of India asking them whether they are wi:ling to 
submit all matters in dispute to arbitration. Replies have Dot yet. been 
received from all the companies addressed. 

Kr. Ilanu Subedar: Have Government power to compel the com-
panies to go to arbitration instead of indulging in rate wars? 

1Ir. B. Dow: No. 

NEGOTIATIONS FOR INDO-BRITISH TRADE AGREEMENT. 

838. *Kr. T. S. AvinasbiJingam Chettiar: Will the Commerce Secretary 
state: 

(a) whether, by a· recent Order in Council, the date of the prevalence 
of the Ottawa preference to Burma has been changed from 
31st March, 1938 to 30th November, 1938; 

(b) whether the Ottawa negotiations are expected to be concluded 
before that date; and 

(c) whether they will be put before the Simla Sesf,ion of the Assem-
bly before final ratification? 

Kr. B. Dow: (a) Yes; but the only tariff preferences affected are those 
accorded in the Unit,ed Kingdom to goods produced or, manufactured in 
Burma. 
(b) The negotiations affected by the Order are those understood to be 

in progress between the Government of Burma and His Majesty's Gov-
ernment in the United Kingdom and in which the Government of India 
are not participating. 

(c) Does not arise. 
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The Honourable Member will understand tba t 1 have answered parts 
(b) and (c) of his question on the assumption that they are intended to 
refer to the same subject as part (a). If this is however not so, and the 
Honourable Member can make his meaning clear, I shall do my best with 
yoill' permission, Hir, to give him the information he requires as nn answer 
to a supplementary question. 

Kr. T. S. AvinasbiUngam Chettiar: Mav I know whether the Govern-
ment expect the Tndo-British trade negotiations or the revision of the 
DttawH Agreement to be finished within the ~  few months? 

)(1'. H. Dow: The questioll, as I have taken it, did not relate to the 
T ndo-British trade negotiations. Does the Honourable Member mean 
that he intended part (b) to relate to the Indo-British negotiations? 

Kr. T. S. Avinashilingam Chettia.r: Yes. 

Kr. H. Dow: Then will the Honourable Member repeat his question? 

Kr. T. S. AviD.ashiUngam Ohetttar: May I know whether the Govern-
ment expect that the Ottawa negotiations would be finished in the near 
future? 

)(1'. H. Dow: That depends upon the Honourable Member's idea of 
what is near future. I think they will be,-Yes. 

)(1'. T. S. Avinashllingam Chettlar: What is the Honourable Mem-
ber's idea of near future? 

Kr. President (The Honourahle Sir Abdur Rahim): The Honourable 
Member has said, Yes. 

Kr. T. S. Avinasbntngam OhetUar: The Honourable Member used tbe 
words "near future". I want to know what his idea of near future is. 

Kr. President (The Honourable Sir Abdur Rahim): It is a common 
-expression. The Honourable Member himself (Mr. Avinashilingam 
-Chettiar) used that expression. Next question. 

ACTIVITIES OF THE SUPERVISOR OJ!' RAILWAY LABoUR. 

839. ·Pandit Sri Krishna Dutta Paliwal: (a) Will the Secretary for 
Labour be pleased to state if the Supervisor of Railway Labour is an officer 
-of the Railway Department? If so, has he any special experience of Labour 
problems? If not, why has he been appointed? 

(b) Will Government be pleased to state the places which he hIlS visited 
-during the last eight months? 

(c) Has he submitted any inspection report to the Secretary for Labour? 
If not, why not? 

(d) Has he made any recommendations regarding the improvement of 
labour conditions on railways? 1:5 so, what action,  if any, has been taken 
by the Agents of the various railways? 

)(1'. A. G. Olow: (a) The reply to the first part is in the affirmative . 
.As regards the second part, the Supervisor of Railway Labour bas consi-
-derable experience of Illbour on railways. The third part of the ques-
tion does not arise. 
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(b) A statement showing the Rtations inspected by the Supervisor of 
Railway Labour during the months of .July, 1937, to' February, 1938, is 
placed on the table. 

(c) No. None has been called for. 

(d) The Supervisor of Railwuy Labour i::; concerned with the adminis-
tration of Chapter VIA of the ~  Railways Act and the Payment of 
~  ~  His duties do not extend to making recommendations regard-
mg the Improvement of labour conditions on railways. 

Statement Bho1JJing Places iJispected by the Supervi80r 0/ Railway Labour /rt)'l/L July, 
1937, to Feb1'ltary, 1938. 

Lahore. Moradabad. Howrah. Calcuttn. 8ealdah. Trichinopoly, 
Kalyan, Dadar, Poona, Bina, Simla, Kalka, Lllcknow, Gorakhpur, 
pindi, Lalamosa, Bhopal, Wazirahad. Patna, Kasnr. Ferozepore. 
Amritsar, Grant Road, Mottra. Bulsar. Baroda, Surat, Jaipur, 
Mirzapur, Moghalpura, LilIooah. Agra Cantonment. Idgah. 

Madras, Bombay, 
Cawnpore, Rawal-
Itarsi, Rhusawal, 
RewarL Ajmer, 

JIr. Kohan La! Sakssna: With reference to the ~  to part (a) 
o{ the question, may I know what experience he has had? 

JIr. A. G. CIow: He is a railway officer of considerable experience and 
has dealt with railway labour. 

JIr. Kohan La! Saksena: In what capacity had he worked? 

Mr. A. G. Clow: I have not a list of the posts which he has held. 

JIr. Kohan Lal Saksena: Is it not a fact that he was a D. T· S., or 
-a Traffic Superintendent 01' something like that? 

JIr. A. G. Clow: I think it might be true. I am quite prepared to 
take the Honourable Member's word for it. 

Prof. N. G. Ranga: Is it one of his functlions to examine representa-
tions that may be made to him from time to time by the labour unions 
-on the railway!! for which he has been appointed? 

JIr. A. G. Olow: Only if they relate to his functions, which are the 
-enforcement of certain statutory provisions relating to railways. 

~  N. G. Ranga: Will they relate to the employmer,t of labour? 

JIr. A. G. Olow: If the allegation be that the labour iF. being employed 
10 contravention of the law, yes, but not otherwise. 

JIr. Kohan Lal Saksena: Has he any experience of workshop labour? 

Kr. President (The Honou!"8ble Sir Abdur Rnhim): I think the 
Honourable Member has already pl1t all those questions. 

Lieut.-Colon,l Sir Henry Gidney: Will the Honourable Member 
inform this House 8S to what exactl" thif' officer has done in the wily of 
lahour problems and experience? . 
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1Ir. A. G. Olow: I am not quite clear as to what the Honourable-
Member means. He has been familiar with railway labour in the course-
of his duties. 

Lieut.-Colonel Sir Henry Gidney: In appointling a man as a special 
Labour Advisory Officer, surely Govern.ment would have seen that he 
possesses special qualifications for the job. What are this gentleman's 
special qualifications? 

1Ir. A. G. Olow: If the Honourable Member means 'has he made an 
academic study of labour questlions throughout his career?' then the-
answer is in the negative. 

Lieut.-Colonel Sir Henry Gidney: Not academic but practical. 

1Ir. President (The Honourable Sir Abdur Rahim): Next question. 

PROPOSED ApPOINTMENT OF DR. WRIGHT AS DmECTOR FOR THE hIPERJAL. 

DAlBY RESEARCH INSTITUTE. 

840. *1Ir. Kohan L&l Saksena: (a) Will the Secretary for Education, 
Health and Lands be pleffSed to state if Government contemplate the ap-
pointment of a Director for the Imperial Dairy Research Institute as re-
commended by Dr. Wright? If so, is it a fact that Government contem-
plate appointing Dr. Wright himself? 

(b) What is the salary which Dr. Wright is drawing in England, and on 
what salary is it proposed to appoint him? 

(c) Does Dr: Wright pORRess the qualifications which he himself recom-
mended for the Director? 

(d) What are the qualifications of Dr. Wright? What research work, 
if any, has he done in the Institute regarding Dairy Cattle and Dairy In-
dust,ry in England? 

(e) Is it not a fact that Dr. Wright, who wa'S brought to India to report 
on the development, of dair;y industries in India, is a physiological chemist 
and has had no experience of dairy or animal husbandry? 

(f) Is it a fact that there are a number of men in Government service 
in this country, who have done considerable research work in animal 
husbandry and in dairying? If so, why was Dr. Wright brought to India 
and is sought to be appointed as Director now? 

Sir Girja Shankar Bajpai: (a) The answer to' the first part is in the 
affirmative and to the second part in the negative. 

(b) to (d). Do not arise. 

(e) Dr. Wright is a physiological chemist but he is also head of one of 
the most important dairy research institutes in the United Kingdom. 
The suggestion in the second part of the question is not, therefore, 
!'orrect· 

,. (f) Dr. Wrill'ht was brought out to India for the en,quiry entrusted to-
.11111 on the grounds of fitness. I have already stntt.·d that he is not. 
being appointed Director. 

Kaulana Zalar All Khan: Was the appointment advertised? 
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Sir Girja Shankar Bajp&i: No appointment has been made. 

Maulana Zafar All Khan: Were any applications invited from quali-
fied Indians? If not, why not? 

Sir Girja Shankar Bajp&i: I have already stated that no appointment 
hHR heen made. 

Mr. Mohan Lal Saksena: Was there any correspondence between Dr. 
Wright and t.he' novernment of India regarding the appointment of an 
expert? 

Sir Girja Shankar Bajpai: There hus betln no correspondence between 
the Government of India and Dr. Wright regarding the appointment of 
a Director. 

Mr. Manu Subedar: Is it proposed to supersede an." of the officers at 
present working in the Honourable Member's Department? 

Sir Girja Shankar Bajpai: As I have already said, the Government 
of India have merely decided to create an appointment, but they have-
not yet considered as to who should be appointed. 

Jlaulana Zalar Ali Khan: Do the Government now  propose to' 
I\dvertise for the appointment? 

Sir Girja Shankar Bajpai: We have not yet reached the stage of 
. I Tiding as to how the appointment is to be made. 

Mr. President (The Honourable Sir Abdur RaMm): Next question. 

IMPORT OF MILK PRODUCTS. 

841. ·Mr, Mohan Lal Saksena: (a) Will the Secretary for Education, 
Health and Lands be pleased to state the total value of milk prodl1cts, 
like preserved milk in various iorms, milk foods, butter, cheese, etc., im-
ported into India during the last five years? 

(b) What is the quantity of butter imported into India from foreign 
countries during the last five years? 

(c) Have Government received any representation from the butter 
manufacturers to safeguard their interests? Are the imports stated to 
have affected the butter industry in India? If so, what action, if any, 
have Government taken in the matter? 

(d) What recommendations, if any, has Dr. Wright made for making 
India self-sufficient, so far as these products are cO',lcerned, and what action 
do Government propose to take thereon? 

(e) What is the total cost of enquiry held by Dr. Wright and Dr. Russell? 

Sir Girja Shankar Bajp&i: (a) and (b). The attention of the Honour-
able Member is invited to the publication • Seaborne Trade of British 
India' copies of which are available in the Library of the House. 

(c) Only ~  one representation has protection against imported 
butter been suggested. Government have had no time yet to eX81l1ine 
lilly of the representations. 
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(d) The attention of the Honourable Member is invited to chapters 
1 V and VI of Dr. Wright's report, copies of which are available in the 
Library of the House. The recommendations in the report are under 
·conffideration. 

(e) About one lakh of rupees. 

Mr. Kanu Subedar: Haye Government in view t.he reduction of elllt,.v 
on milk powder as recommended by Dr. Wright? 

Sir Girja Shankar Bajpai: I want notice of that question. 

Kaulana Zafar Ali Khan: Is not the cost of the enquiry rather 
,exorbitant? 

Sir Girja Shankar Bajpai: No. If my Honourable friend will do 
-the honour of reading their Report, he will find that the cost is by no 
means disproportionate to the value of the reports. 

Mr. Kohan Lal Saksena: When were these rep!'esentations received? 

Sir Girja Shankar Bajpai: They have been coming from September, 
1937. and I think the last one was received in December, 1937. 

Mr. Kohan Lal Saksena: Am I to understand that since September. 
19:37. Government have had no time to consider these representations? 

Sir Girja Shankar Bajpai: In answer to a previous question I saia 
that t.he report is a fairly bulky one. Not merely that, but we have also 
to consult the Local Governments and we have not yet reached the 
<;tage of considering individual recommendations. 

Mr. Kohan Lal Saksena: May I know how long it will take t.he 
<1overnment. to come to definite conclusions on the subject? 

Sir Girja Shankar Bajpai: T could not predict how long they Will 
tnke to consider the question. 

Mr. K. Santhanam: \Vith refe!'ence to the answer to part (d) of the 
question, will the Honourable Member please place on the table of the 
Honse the opinions of the Provincial Governments which he has received? 

Sir Girja Shankar Bajpai: I said that Local Governments have been 
-eol1sulted. I did not say that opinions had been received; but my Hon-
ourable friend is probably aware of the fact that the report gene:-all,..· was 
considered by the Imperial Council of Ag:-icultnre on which Ministers 
frolJl all provinces are represented, and the atti1 nelp of the Council was 
one of ~  approval of Dr. Wright'!'; report. 

PROPOSED ApPOINTMENT OF BRITISH EXPERTS FOR RESEARCH WORK Ili 

INDIGENOUS MILK PRODUCTS. 

842. *Mr. Mohan Lal Saksena: (a) Will the Secretary for Education, 
Health and Lands be pleased to state if it is a fact that in pursuance of 
-the recommendations of Dr. Wright, Government Bre contemplating t.he 
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.appointment of British Bxpert6 to do and guide research work in indigenous 
milk products in India-? If so, how many? 

(b) What is the total numher of foreign experts working in the Agri-
cultural Department? 

(c) Are Government aware that dairy farming is the most highly deve-
loped industry in Holland? If so, why did not Government consult some 
Dutch expert? 

Sir Giria Shankar Baipai: ~  The answer to the first part is in the 
I\egatiye. The other part does qot arise. 

(b) There are 110 nOll-British experts working in the Agricultural 
Department. 

(c) It is a fact that dairying is a highly developed industry in 
Holland. The language dtiffiClllty would have been a serious handicap 
to a Dutch expert. 

Ilr. Kohan La! SakSena: Will Government consider the feasibility of 
senning Indians from India to be trained in Holland? ., 

Sir Girja Shankar Baipai: The fact of the matter is that the great 
majority of the appointments that may be created, arising out of Dr. 
Wright's report, will fall to be made by Local Governments. I am quite 
prepared to draw their Rttention to my Honourable friend's suggestion. 

Prof. N. G. Ranga: So far as the appointments which will have to be 
made bv the Government of India at the Centre are concerned, will Gov-
ernment consider the suggestion thrown out by my Honourable friend 
and send Indians to be trained in Holland. 

Sir Giria Shankar Balpai: That will depend upon the urgency with 
which the appointment is to he filled. If we have to wait for filling an 
appointment until an officer has been trained, we may have to wait too 
long. 

Ilr. K. S. hey: May I know how many years' eourse a man haR to 
1lndergo to become an expert? 

Sir Girja Shankar Bajpai: That will depend upon the nature of ~ 

work. 

Ilr. Kohan Lal SakBena: Will the Government ~  the attention of 
;the Local Governments to the desirability of sending Indians for training? 

Sir Girj& Shankar Bajp&i: T am quite willing to consider that Btl&!-
gestion. 

-CORRESPONDENCE BETWEEN THE GOVERNMENT OF INDIA AND ONE MR. 
SARGENT, DmECTOR OF EDUCATION IN COUNTY COUNCIL IN GREAT 

BRITAIN. 

843. *Ilr. Kohan Lal Saksena: (a) Wiil the Secretary for Education, 
Health and Lands be pleased to state if any correspondence is going on 
between the Government of India and one Mr. Sargent, Director of Edu-
-cation in County Council in Great Britain? If so, on what subject? Will 
<1overnment be pleased to lay on the table copies of the correspondence? 
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(b) Is it not 8 fact that the status of a County Council in Great Britain 
is that of a District Board in India? 

(c) Will Government be pleased t,o explain why Educational officers in 
India, below the rank of the Director of Public I nstructions ill Provinces, 
are not considered eligible for appoint.ment as Education Advisers to the 
Government of India-? 

(d) What are the ret;pective salaries of Directors of Education of County 
Councils in Great Britain and Divisional Inspectors in India? 

Sir Girja Shankar Bajpai': (a) and (c). I have nothing to add at pre-
sent to the answers which I gave to the Honourable Member's starred 
question No. 510 on the 25th February and to the supplementries arising 
out of it. 

(b) and (d). Government have no information. 

111'. B. K. Joshi: ~  I know whether the Government of India are 
waiting for t,he closure of the Session in order tc fill up the appointment? 

Sir Girja Shankar Bajpai: The Government are not waiting for anything 
of that sort. 

Mr. Kohan Lal SakSena: J<'roTl\ wllflt rank>< i!'! the Commissioner re-
cruited? Is it not a fact that persons holding posts lower in rank than-
thnt of a Direct.or of Puhlic Instruction fire not eligible for this appoint-
ment? 

Sir Girja Shankar BaJpa!: As far as I remember. only people who have 
held the PORt of Director of Public Tnstruction have been appointed to 
this post. 

».r. T. S. Avinashmngam Ohett!ar: May I know whether the Govern-
lllent propose to follow past tradition in this matter? 

Sir Girja Shankar Bajpai: I have already said that while the matter 
is in the confidential stage of consideration T cannot say how it will 
be decided. 

Mr. :Mohan Lal Saksena.: Will Goveriunent give an assurance that 
persons lower in rank than that of Director of Public Instruction will not 
be appointed to this post? 

Sir Gil'ja Shankar Bajpal: Every relevant consideration will be borne 
m mind. 

:Mr. T. S. AVinashilingam Chettiar: Are there any Indians who are 
being considered for this post? 

Sir Girla Shankar Balpal: 1 ennnot tlisclo<ie \\U)"t,hiug more. 

FORMALITIES OF MEDIOAL EXAMINATION UNDERGONE BY PASSENGERS FOR 

AFBIOA. 

844. ·Seth Govind Daa: Will the Secretary for Education, Health and 
Lands please state: 

(a) whether Government are aware tha.t emigrants (passengers) for 
Africa are required to be .present at the disinfection shed on. 



{b) 

{c) 

{d) 
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the morning of the sailing day, lined up like prisoners, to 
stand half naked in the SUIl at the warm shed for hours and 
are subjected to a number of difficulties R.nd found unfit to 
proceed to that count;J'; 

whether Government are aware of the corruption prevalent ill 
the rank and file of the officials concerned at the port of 
Bombay; 

whether Government propose making enquiries into the matter 
and relaxing the rigidity of the formalities of examination of 
the emigrants entailing many hardships to them; 

whether Government are aware that even ladies (families of the 
emigrants) are subjected to the same formalities and worse 
indignities, to bear seal on their forearms as if they were 
parcels, and are required to take particular care that the 
seals are not obliterated; 

(e) whether Government are aware that children of the ~  

are subjected to rough handling and nakedness and 8S a 
result of the exposure, they get fever on the ship; and 

(f) whether GoVeJ'lllnellt are prepared to take lIecessary steps to put 
an end to this praetice? 

Sir Girja Shankar Bajpai: t a) A medical e>.:alllination, before embarka-
tion of all intending emigrants to Africa, is essential if these passengers 
.are not to be exposed to severe quarantine restrictions on their arrival 
10 different parts of Bast Afric3 and South Africa. 1'his examination is 
commenced at an advertised time and is conducted as quickly as the 
lIumbers involved permit. The persons to be examined are accommodated 
in a shed, fitted with fans, and one not exposed to the sun. Passengers 
are asked to strip to the waist for examination for vaccination marks, 
skin diseases and !'IO on. No person is re.iected for immigration unle8s he 
cannot produce evidence of immunisation against smnll-pox or the c0nnition 
of his health is such as to expose him to the certainty of quarantine 
detention in Africa, if he were allowed to proceed. 

(b) Xo. 

( c) Does not arise. 

(d) A temporary mark is put on the hand for identification purposes as 
women and children OI'dinarily have no separate passports of their own 
-that can be used for thp pllrpO>le. Government will enquire whet.her some 
.other method of identification P,Rn ~ devised. 

(e) No. 

(f) Does not arise. 

Seth Govind Das: The Honourable Member has said that examina-
·tion is necessary and no hat'dship is felt in t.hat ~  If the Honour, 
.able Member had gone to that spot, he would have seen that the shed 
cannot contain even 200 persons, while the number of passengerR exceedR 
400 and they have to stand in the hot sun outside the shed? 

~  Girja Sha.nkar Bajpai: It is perfectly true that my Honourahle 
friend's visit to ~  Afriea hilS been more reeent than mine but I bave 
been thriee to that ~  and, therefore, I h,n'c had the Qwortunity 
~  seeing t.hc ronditions in thRt shed. I do not mean to !)I'.y that; in no 
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case and on no occllsioll would there have beel! an overilow but for ordi-
nary purposes the accommodation in the shed is adequate. 

Seth Govind Das: Is the Honourable :Member aware that even t.he 
certificates of Civil Surgeolls are not aecept.ed in the matter of vaccinat.ion 
and people are made t.o strip naked to see their marks? 

Sir Glrla Shanka.r Bajpal: I am not aware of that fact. As. a matter-
of fact, my recollection is that instruetion to the ~ ~  ~  
are that n certificate of a Civil Surgeon and other specIfied ~  practI-
tioners is to be accepted as a matter of course. If my Honourable friend 
will bring to my notice any specific instances where this rule has not been 
observed, I shall inquire into the mattpr. 

][anIana Zafar Ali J[haI1: May I know whether special arrangements 
are made for first and second class passengers? Whv is this invidious 
distinction made between higher and lower elass passengers? 

Sir Glrla Shankar Bajpai: I think the Honourable Member win 
appreciute the fact that there is a dist.inction in regard to severnl ameni-
ties between first and second class passengers on the one hand and third 
clails passengers on the other. It is not peculIar tf; the quarantine exa-
mination at Bombay. 

Seth Govind Das: Will the Honourable ~  consider the question 
that if a certificate from any authorised Civil Surgeon or other medical 
practitioner is shown, then there will not be any need to ask passengerFl 
to strip themselves to show the marks? 

Sir Girja Shankar Bajpai: I have already said that according to my 
recollection there are already instructions to that effect. If my Honour· 
able friend has information to the contrary and will bring it to my notiee, 
I shall inquire into it. 

][r. E. Ahmed: In view of the fact thllt an Honourable Member of 
this Assembly personallv went there. has seen the grievanC'es and brought. 
them t,o the notice of the Honourable the Secretary, do Government pro-
pose for the benefit of themselves as well as the country to send a COpy of 
the question and answer and the stlpplementarie!< to the authorities con-
cerned. The sooner this is done the better. 

Sir Girja Shankar B&jpai: J ll1av mention for the information of my 
Honourable friend ~  Government ~  an inquiry beforehand by sending 
a copy of the questron to the authority ('oncerned. 

Prof. N. G. Rang&: Will UOVel'llUlent consider the advisubility of 
}luttlllg a partItion t.uere und. appollltlllg a woman lllb,lJtlCLul' tv e.ll.lI.mine 
WOIlUlll, when they are aSKOO tv remove theIr Clothe!) 1n oruer to show 
theIr vaccination marks ~ 

Sir Giria Sllankar Bajpai: The medical examination of WOUlen is 
conducted by a woman doctor. 

Prof. 5. G. Ranga: Is there any partition as a guarantee of privacy 
between lUen and women when they are standing there ~ 

~ Girja Shankar Bajpai: As far as I know WOUlen passengers ~ 
cl;o.mmed separately but whether there is a partItion 1 could nut IIIl1.y. 
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Seth Govind])as: Will the Honourable Member take it from me that 
there is no partition and it is desirable to have it? 

Sir Girja Shankar Bajpai: I take the Honourable Member's word on 
that point Ilnd T sh,lIJ ('E'rtainly have the point examinf,d. 

EXPENSES ON THE REPATRIATION OF BRITISHERS. 

845. ·Seth Govind Das: Will the Secretary for Education, llealth and' 
Lands please state: 

(a) whether the treasury of the United Kingdom ever reimbursed the 
repatriation expenses of the British nationals to the Govern· 
ments of the South African colonies from which they were 
repatriated; 

(b) whether the British Treasury in England reimburses the Indian 
treasury when Britishers are repatriated to England from this 
country; and 

(c) whether it is a fact that the United Kingdom Government does 
not demand security from its nationals intending to migrate 
to the mandated or other colonies in Mrica? 

Sir Glrja Shankar Bajpai: (a) and (c). Government have no information. 
(b)  No. 

CoNTRACT CONDITIONS FOR BUILDING THE ADMINISTRATIVE BLOCK AT DRIGH 

ROAD, KARACHI, FOR THE CIVIL AVIATION DEPARTMENT. 

t846. ·!(r. Lalchand Navalrai: (a) Will the Secretary for Labour be 
pleased to state whether tenders were called for building the Administra-
tive Block at Drigh Road, Karachi, for the Civil Aviation Department in 
1937? 
(b) If so, were the following conditions prescribed: 

(i) that in the elevation of face walls, pillars, etc., of the Ashlar 
work, all vertical joints were to be in the same vertical line: 

(ii) that stone to be llsed was to be ~  from Ghizree quarry in 
Karachi; and lastly; 

(iii) that all steel to be used in the reinforced CEment concrete work 
, would be two per cent.? 

(c) Will the Honourable Member be pleased to lay on the table the 
documents providing for these conditions? If not, why not? 

(d) How many tenders were received complying with these conditions, 
snd was the contract given to the lowest bidder on the clear understanding 
th"t he had to comply with all the conditions so declared in the tender? 

(e) Is it a fact that after giving the contract to the lowest bidder, con-
ditions and specifications with regard to all the three items of work mention-
ed in part (b) or any of them were relax€d in favour of the contractor? 

(f) What was the distance of the new quarries from the works from 
which stones were used? Was the distance of original Ghizree quarry 
about sixteen miles and the new quarry only about four miles? If RO, 
by whom were these alterations authorised? 

t Answer to this question la.id on thE' table, the qlle$tioner being absent. 

• 
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(g) If the answer to parts (e) and (f) be in thto affirmative, will the 
Honourable Member be pleased to state: 

(i) why the contractor was allowed a change of quarry from aboul 
sixteen miles distance to foUl' miles; 

(ii) whether the stones supplied were inferior to the stipulated ones; 

(iii) whether vertical joints in Ashlar masonary were not made in the 
same line according to the terms of the contract; and 

(iv) whether the percentage of steel used in different parts of the 
structure was less than two per cent. as provided in the origin-
al contract? 

][r. A. G. Olow: (!1) Yes. 

(b) (i). The relevant portion of the specification stipulates that "all 
joints shall be in line and close". 

(ii) No special quarry was mentioned. On ~ contrary the specifica-
tion stated that stone should be obtained from a quarry approved by the 
Executive Engineer. 

(iii) The relevant item in the Schedule of Items included reinforcement 
as required up to two per cent. 

(c) As the Detailed Specifications and t.he Schedule of Items cover 
151 pages of printed foolscap including over a hundred ~  in tabular 
form, I do not propose t.o lay them on the table. But jf the Honourable 
Member or any other Honourable Member desires to inspect the documents, 
copies will be available for inspection in the office of ~ Chief Engineer, 
Central Public Works Department. 

(d) Twelve tenders were received nnd t,he contract was given to the 
lowest. tenderer whl) agreed to comply ",ith the conditions prescribed. 

(e) No. 

(f) As regards the first part of the question, my information is that t.he 
approved Quarrv from which stones were used is abont seven miles off 
from the Karachi mrodrome. As regards the second part of the question, 
I am not aware which quarry the Honourahle l\iemher is referring til 
as the Ghizree quarry, as I understand t.hat there is more than one quarry 
at which stone which goes by this name can be obtamed. The third 
part of the question does not arise in view of my answer to part b (ii) of 
the ·question. 

(g) (i) Does not arise in view of my answer to part (b) (ii). 

(ii) No. 

(iii) The contract. does not contemplate ·that vertical joints 10 ashlar 
masonry should be in the same line. 

(iv) The specification permits a percentage of steel below two per cent. 
wherever this is considered sufficient. 

CoNTRAOT CoNDITIONS FOR BUILDINO THE ADMINISTRA.TIVE BLOCK AT DmOH 

RoAD, KARACHI, FOR THE CIVIL AVIATION DEPARTMENT. 

t847. *Mr. Lalchand Navalrai: (a) Will the Secretary for Labour be 
pleased to state if it is a fact that contractors brought the ~  that the 
conditions of the contract for building the Administrative Block at Drigh 

t Anewer to this qUl'stiOD laid on the table, the questioner being absent. 
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Road, Karachi, for the Civil Aviation Department., were broken entailing 
loss to Government to the notice of the Chief Engineer? If so, what 
steps did that officer or Government take in the matter? 

(b) Is it a fact that Mr. Mahomed Osman Soomro, Member of the 
Sind Legislative Assembly, made an application bringing these facts to 
the attention of Government? If so, what !'It,eps did ~  take to 

~ this matter? 

(c) Is it a fact that the Executive Engineer, Sind Central Division, 
refused to give information, copies of plans and certain contract docu-
ments in connection .with this matter, even on payment, to the afore-
said Member of the Sind Legislative Assembly, and referred him to get 
the information by interpellations in the Central Legislature? . If so, , will 
the Honourable Member be pleased to quote the rule for it? ' 

(d) Is it a fact that Government have suffered a lOss in this contract 
hy relaxation of conditions or giving concessions to the contractor? If so, 
how much? 

(e) Have Government received any rebates on rates from the con-
tmctor on all or anyone of the items mentioned in part (b) of the pre-
ceding question? If not, why not, and what steps do Government pro-
])ose to take in the mattoer? 

'Mr. A. G. Clow: (a) ODe of the um>uccessful cOlltractors complained 
verbally to the Chief Engineer who informed him that if the complaints 
were ~  to writing he would Investigate them. The contractor did 
not comply with this request; but the Chief Engineer satisfied himself 
that there ,,'as no truth in the complaints. 

(b) Yes. Government made enquiries and came to the conclusion that 
Mr. Soomro's aJIegRtions were without any foundation and informed him 
accordingly. 

(c) Copies of the plans and documents wanted by Mr. Soomro were 
not supplied to him. It is not the practice to supply copies of such docu-
ments, to perRons other than contractorE whose names are on tbe approved 
lists. 

(d) As no condition was relaxed, the question does not arise. 

(e) The answer to the :first part of the question is in the negative. 
The second part of the question does not. arise in view of the answer to 
part (d) of the qnestion, 

ALL1IJGED Loss OF MONEYS OF THE INDIAN TEA MARKET EXPANSION BOARD. 

848. *Kr. T. S. Avinashilingam Chettiar (on behalf of Mr. Brojendra 
NaTsyan Chaudhury): Will the Secret.ary for Commerce please state: 

(a) after inquiry, if any, or all, of the following employees and ex-
employees of the Indian Tea Market Expansion Board, at 
any time reported to the superior officers thRt he hlld lost 
moneys belonging to the funds of the Board: 

(i) E. Turnock, Esq., former Superintendent" 

(ii) C. E. Kearney, Esq., former Superintendent, 

(iii) R. A. Farrell, Esq., Superintendent, Dacca Division, and 

(iv) Mr. Rose, Inspector, Dacca Division; 

tb) if ~  what are the amounts involved in each ~  
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(c) if any moneys were advanced by the BoaTd as temporary loana 
to cover the whole or a·ny part of the moneys lost; 

(d) the terms for repayment of the advances; 

(e) what amounts have since been recovered in each case; 

(f) if any of these outstanding aodvances has been put down by 
the Board as bad debts or written off; if so, how much; 

(g) if any amount is still recoverable from those who hove left 
service; and 

(h) how the Board proposes to recover the amount referred to in 
part (g) above? 

JIr. H. Dow: (a) Of the tour employees mentioned, only Messrs. Rose 
and Farrell reported having lost Board's funds on the 5th July, 1937, and 
the 7th January, 1938, respectively. 

(b) Mr. Rose lost Rs. 200 and Mr. Farrell Rs. 1,408. 

(c) and (d). Mr. R{)se made good the loss immediately. Mr. Farrell 
was granted a loan to repay the loss, and this amount is being deducted 
monthly from his salary in instalments of Rs. 100 each. 

(e) Up to date a sum of Rs. 200 has been recovered from Mr. Farrell. 

(f) The reply to the first part is in the negative. The aec{)nd part 
does not arise. 

(g) No. 

(h) Does not arise. 

Dr. Sir Ziauddin Ahmad: Is it necessary for these persons to have 
ready money in their llockets all the time? 

lIIr. H. Dow: I must ask for notice of that question. 

lIIr. T. S. Avinashilingam Chettia.r: May I know how the money was 
lost? 

Mr. B. Dow: I do not know. 

INSPEOl'ION OF THE OFFICE AND RECORDS OF THE INDIAN TEA MARUT 

EXPANSION BOARD. 

849. *lIIr. T. S. AviDubilinga.m Ohettiar (on behalf of Mr. Brojendra 
Narayan Chaudhury): Will the Secretary for Commerce please state: 

(a) if Government sent out any officer to inspect the office and re-
cords of the Indian Tea Market Expansion Board in Cal. 
cutta; 

(b)·if so, when; 

(c) if any report was submitted by that inspector, 

(d) if he will lay on the table of the House the report, if any, of 
the inspecting officer; and 

(e) the total amount of tea cess collected during 1936-37 and in the 
previous year, and also the amounts ~ in India and 
abroad, separately? 

lIJ. B. Dow: (a) No. 
(b), (c) and (d). Do not arise. 

(e) A statement furnishing the information asked for is laid on the 
table. 
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Statement .hOlDing the amount of Tea eea, collected ond the BUm. llpent in India ond 
abroad during the year, 1935-36 and 1936-37. 

Campaign Expenditl11'8. 

Nett GeM 
Year. Receipts. In India. Abroad. 

Re. Rs. Re. 

1935-36 23,42,797 12,00,000 8,77,433 

1936-37 22,86,507 16,00,000 12,72,944 

JIr. T. S • .A.vinasbiljngam ahetti&r: May I know how the Government 
-check the work of these officers? 

111'. B. Dow: They do not. 
M:r. It. Santhanam: May I know who audits the accounts of the 

Board? 
111'. B. Dow: I am afraid I cannot give the name of the auditors, 

but I believe the Act itself provides for the appointment of auditors 
111'. T. S. AviDaabilingam Chettiar: In view of the fact that large 

amounts of money are involved, may I know' wh.,ther the Government of 
India have any control over this post? 

:Hr. H. Dow: Government approve of the budget of the Indian Tea 
Market Expansion Board. 

Prof. N. G. Ranga: May I know what steps the Government take to 
lIatisfy themselves that these monies are spent according to their budget 
t\nd properly? 

Kr. B. Dow: The proper control (If that is provided fo!' in the Act 
itself; as I have already pointed out, the Act provides for the appointment 
of auditors. 

:Hr. PreSident (The Honourable Sir Abdur Rahim): Next question. 
STAFF IN INDIA UNDER THE INDIAN TEA MARKET EXPANSION BoARD. 

850 .• JIr. T. S. Avtnasbilingam ChetUar (on behalf of Mr. Brojendra 
Narayan Chaudhur:v): Will the Secretary for Commel'Ce please state: 

(a) the number of employees within India under the Indian Tea 
Market Expansion Board; 

(b) the amount spent in India in salaries and allowances of those 
employeeB; 

(c) the numbers of Superintendents, Assistant Superintendents and 
InBpectors employed by the Board, separately during 1935-
86 and 1986-87; 

(d) the salary grades of the Superintendents, Assistant Superinten-
dents and Inspectors: 

(e) if they receive any special training; if 80, the nature and period 
of training; 

B2 



1876 LEGISLATIVE ASSEMBLY. [21sT MARCH 1938' .. 

(f) how many are Indians and how many are Europeans in each of 
the three grades; and 

(g) the total expenditure for the salSTY and allowaneeB of the three-
grades taken together in 1936-371 

Mr. H. Dow: I lay on the table a statement giving the required m-
formation. 

8ttJUment showing the Salaries, AUoIDance3, Grades 0/ Pay, etc., ot tAe Employeu 01 
tAe Indian Tea Mariet E:l:pan3iOfl Board. 

(a) 1,178 (on the 28th February 1938). 

(b) Re .. 5,29,111 from the 1st April, 1937. to the 28th February, 1938.. 

(e) Superintendant. 

Assistant Superintendants 

Inspectors 

-(d) Superintendents-Rs. 500-25/50-950. 

IP35·36. 1936.31' .. 

7 

7 

13 

10 

8 

16· 

Assistant Superintendents-Rs. 350-15/25--450: 

Inspectors-Rs. ~  

(e) Candidates selected for appointment to the grades of Superintendent, Assistant 
Superintendent and Inspector are given a preliminary training in practical work under 
one of the senior Superintendents of the Board. and this training generally lasts for 
a period of one month to six weeks. 

(f) Superintendents 

Assistant Superintendents 

Inspectors 

(g) Rs. 1,33,257. 

Indians. European8. 
(Including Anglo.Indians). 

1 9 

4 4 
10 5 

PRoCEEDINGS OF THE MEETINGS OJ!' THE INDIAN TEA MARKET ExPANSION 

BOARD. 

851. *Mr. T. S. Avinl8bi)jDgam OheWar (on behalf of Mr. ~ 
Na!"ayan Chaudhury): Will the Secretary for Commerce please state: 

(a). if the proceedings, or summa'l."y thereof, of the meetings of th,,. 
Iudian Tea Market Expansion Board are puhlished; if not. 
why not; 

ii:;) if the proceedings of the meetings held in the years 1935-36 and 
1936-37 will be made available to the members of the Cen-
tral Legislature as SOOn as possible; and 

(c) if the Commerce Secretary will la'Y on the table of the House a 
copy of the statement of incoIile and expenditure of the 
I.!card for the vears 1935·36. 1936-37 !lnd 1937-3H ,IS laid 
before the Board for its approval 1 

Kr. H. Dow: (a) The reply to the first part is in ~ affirmative. 
1'he second part does not arise. 
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'{b) Copies are .available in the Library of the Legislature. 

(c) The Statement of Income and Expenditm'e of the Board which 
was constituted only in 1936-37 will be found in its Annual Report for 
that year. A similar statement for 1935-36 for the Indian Tea Cess 
Committee which functioned before the Indian Tea Market Expansion 
Board was formed will be -fmmd in the Committee's Annual Report for 
that year. Copies of both of these reports are in the Library. A similar 
Statement of the Board for the year 1937-38 is not yet ayailable. 

Prof. N. G. Ranga: Do Government obtain annual reports from this 
Board to indicate as to how this particular statement of income and ex-
penditure is really carried out in actual practice, and jf they have not 
been receiving it in the past, wiJl they ask the Board to submit such a 
report in the future? 

1Ir. B. Dow: I would refer t,he Honourable :Member to the annual 
reports about which I have just given him information: they' are in the 
Library of the House. 

STANDARDISATION OF QUALITY AND INCREASE IN QuANTITY OF ORANGES 

FROM ASSAM. 

852. *1Ir. ltuladhar Chaliha: Will the Secretary for Education, Health 
-and Lands please st.ate whether the Imperial Council of Agricultural Re-
-search have been financing schemes for the standardisation of the qualit,y 
-of oranges and the increase in the quantity of oranges from Assam? 

Sir Girja Shankar Bajpai: The reply is in t.he affirmative. 

STEPS TO PRODUOE LoNG STAPLE COTTON. 

853. *1Ir. ltuladhar Chaliha: Will the Secretary for Education, Healtb 
and Lands please state whether any step has been taken to produce 
long staple cotton in India? If so, where is the experiment made? 

Sir Girja Sliankar Bajpai: Yes. For particulars the Hon.:mrable Mem-
ber is referred to Appendix IX of the a.nnual report of the Indian Central 
Cotton Committee for 1936 and to section 3 of chapter I of Agriculture 
and Animal Husbandry in India, 1935-36. Bot-b publiClltions are RvaiJRble 
in the Library. 

REPORT OF MR. WRIGHT ON THE DAIRY TRADE OF INDIA. 

854. *1Ir. Manu Subedar: Will the Sec\'etary for Education, Health 
and Lands state: 

(8) 

(b) 

whetber Government have considered the recommendations of 
Mr. Wright, the dairy expert, with regard to the possibili-
ties of production of butter and other milk products on an 
economic basis; 

whether Government have invited the views of anv renresen-
tative associations engaged in any hl'anch of ~ ~  
trade, or any leading firms therein. on points cOlltaineci in 
Mr. Wright's report; 

whether Government have received any ~ from 
any leading firms engaged in any branch of the dairying 
trade, or any associations of such firms; 
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(d) what the decision of Government is with regard to the recom-
mendation of Mr. Wright for the creation of the post of 
Director of Imperial Dairy Research Institute; and 

(e) whether Government have any proposals on hand for import-
ing any officers in connection with research or expansion of 
dairying in India. and if so, wh.ether Government will place 
their proposals before this House before taking any such 
action? 

Sir Girja Shankar Bajpai: lU) 'I'll" recommendations in the report are 
under eXllmination. 

(b) and (c). The attention of the Honourable :\Ielllber is invited to the 
reply given to part!'; (n) lind (b) of his question No. 614 on thf' 3rd of this. 
month. 

(d) (iovemlllellt have decided to C:l'eate a post of Direc-tol'. 

(e) I would invite the Honourable Member's attention to part (a)· 
of Mr. Mohan Lal Saksenn's question No. 842 and the answer given to 
part (e) of his question Xo. G14 asked on the 3rd March, 1938. 

Prof. 1{ _ G. Rang&: Is there any sub-CDlnmittee of the Imperial Council 
of Agricultmal Hesearch to examine the recommendations of Dr. Wright ill 
great detnil and submit theil' vie\\'s to the Government of India"? 

Sir Girja Shankar Bajpai: 1 think that the Advisory Board did ~ 

a detailed examination of the recommendations of Dr. Wright and it was 
on the basis of that examination that the Imperial Council of Agricultuml 
Research was approached. 

1Ir. Manu Sttbedar: .\loy 1 kllow ",hnt progl'et;s hus bEen lIIade with 
negotiations with firms with regard to the pOR!';ibility of the prodm·tion in 
India of condensed milk and milk powder? 

Sir Girja Shankar B&jp&i: As far us I know. the plan is to examine 
the y,lIestion with the aid of the Director when he is appointed. 

1Ir. Kanu Subedar: With regurd to the answer' to clause (d), may [ 
know ,,-hether one of the existing officials will be appointed, or whether II-
man will be imported from abroad? 

Sir Girja ShankII' Bajpai: Sir, I answered that question earlier; I said 
that the manner of recruiting for this post has not yet been settled. 

PRIOE PREFERENCE GIVEN TO INDIAN MATERIAL BY THE INDIAN STORES 

DEPARTMENT. 

855. *1Ir. Kanu Subedar: Will the Secretary for Commerct sthte: 

(a) what the highest preference given in price to Indian material. 
by the Indian Stores Depart,ment was; 

(b) in which case this was given; and 

(c) the reason why pa'l'ticulars of price preference, when given, are· 
not published? 

JIr. 11. Dow: (a) and (b). The Honourable Member is referred to the 
answer already given to his starred question No. 340 on the 17th February. 
last. 
(c) Because, both for strategical and financial rea801lS, it is not in th& 

public interest to do so. 
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JIr. Jlaau Subedar: Will the Honourable Member please tell this 
House what steps the Government are taking in order to inform suppliers 
and the public of Government's policy of giving price preferences to Iridian 
material? 

JIr. H. Dow: The \Jrinciple is laid down in the Indian Stores Rules 
which are published. The information is well known to those people who 
have to tender. 

1Ir. Manu Subedar: Do Government propose to supply still bett.er and 
more complete information in future by Rome other method? 

"r. H. Dow: No. Sir. 
SOHEME PROPOSED BY THE SHRADHANAND ·DEPRESSED CLASSES MISSION '1'0 

~  A DEPRESSED CLASSES SETTLEMENT IN DELHI. 

856. *Bhai Parma Nand: (a) With reference to the answer jo starred 
question No. 1176, asked on the 12th March, 1936, will the Secretary 
fer Education, Health and Lands please st.ate v. hether it is a fal't that 
the Chief Commissioner gave a list of the depressed classes in his letter 
1\0. 830, dated the 9th February, 1926? 

(b) How IDany plots were granted to persons not belonging to those 
classes? How were these plots allotted by the ,.uthorities to persone not 
belonging to those classes? 

(c) Is it a: fact that the authorities did not bring to the noi.ice of the 
Hindu Depressed Classes Mission the irregularity of recommending any 
person not included in the list of the depressed classes, before withdrawing 
the privilege of recommendation from the Mission? If not., why not? 

(d) What are the names of the communities, other than the depressed 
elasses, to whom plots were irregularly granted? 

(e) Did Government investigate the allegation that the holders of 
certain l)lots recommended by the Mission are Rajputs? If so, hal:' the 
allegation been proved to be a fact? 

(f) If Government have not investigated, what are thf; reasons for the 
Government's statement that the Mission recommended persons not be-
~  to those classes? 

(g) Will Government please state the names of h.)lders of the plots 
who, it has been est,ablisbed, aTe Rajputs? 

Sir Girja Shankar Bajpai: (a) Yes. 

(b) 36, and on the recolllmendation of the Mission. 

(c) The irregulurity was brought to the not,ice of the ~  

(d) Rajput, Rajkumar. and Mali. 

(e) The reply to both parts is in the affirmative. 

(f) Does not arise. 
(g) Enquiries have been made and the result will be communicated 

to the House in due course. 



I 

LEGISLATIVE ~  [21sT MAHCH 1\138. 
, 

MONEY SPENT ON SUGAR RESEARCH.-

857. *lIaulVi Muhammad Abdul Ghani: Will the Secretary for Educa-
tion, Health and Lands be pleased to state: . 

(a) the amount of money that has been spent ~  ~  

during the years 1934-35,  1935-36, 1936-37, and allocated for 
1937-38; 

(b) the various directions ill which these sums have been spent; 
and 

(c) the development made so far in promoting sugar research both 
on the agricultural and on the manufacturing side? 

Sir Girja Sha.Dka.r Bajpai: (a) and (b). A statement giving t.he informa-
tion required is laid on the table. 

(c) Presumably the Honourable Member requires details of tht in-
formation asked fOl' in part (b) of the question. He is referred to tht! 
annual reports of the Imperial Council of Agricultural Research for the 
year 1936-37 and previous years and the pamphlet leA summary of some 
practical results of sugar-cane research in India" published by the 
Imperial Council of Agricultural Research. Copies of both publications 
are available in the LibrRry. 

8TATDlENT. 

Part 1.-Amou1'u spent by th. __ Im.perial Council of .4 grirlllturoT Re.<eare" fin Sugar 
Research. 

Year. 

1934-35 
1935-36 
1936-37 
1937-38 

Amount spent. Directions ill which spent. 

Rs. 

4,01,346 t 1. Production and ~  of new varietiell 
4,79,088 I of sugarcane. 
3,88,627 J2. Dlwising and testing systems of cultiva-
3,72,000 tion and manuring. 

(Budget estimate) 3. Study and combating of insect and fungus 
pests. 

4. Research into the uee of molasses &II 

manure and cattle food. 

ParlII.--Grantlllfanclioned out of the aUottnents madelrom the Sugar EzC'i8e Fund, and the 
approved Ifchemel/ on whteh they are being spent. 

To 

U.P. 

Bihar 

1934-35 11136-37 1937·38 
and 

1935-36. 

Rs. Rs. Rs. 

5,40.000 4,17,300 

1.51.383 67,664 2,46,500 

Appon·d 'lchemes. 

1. Administration of the Sugarcane Act, 
1934, and the Rules framed thereunder. 

2. Co-operative marketing of sugarcane. 
3. Renewal of seed in areas affected by frost. 
4. Developmcnt of cane cultivation in tube-
well areas. 

t. Working of the Sugarcane Act, 1934. and 
the Rules framed thereundflr. 

2. Improvemcnt of sugarcane cultivation. 
3. Organi8atioll antI operation of Cane-
growers' Co·operath·e Societies. 

4. Expansion of the Sugarcane Improvement 
Sch6me. 

5. Acquisition and working of Musheri 
Station asa sugaTcane seed nursery. 
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To 
'W34-'35 
and 
193.5-36. 

Rs. 

J{<llni)a.v 15,466 

Punjab 21,160 

Burma 15,416 

Orissa 

Bengal 

Madras 

Imperial Council 
of Agricultur-
al Research_ 

Indian Institute 
of Sugar Te-
chonology 

A g ri 0 ultural 
Marketing 
Adviser. 

1936-37.  1937-38. Approyed scheme. 

&S. Rs. 

7,734 12,458 1. Organisa.tion of Co-operative Societies for 
the supply of sugarca.ne to fa.ctories. 

2. Gra.nt to these Sociteies of subsidies for 
the ·entertainment of expert staff and 
purchase of improved types of seed. 

3. Financing a portion of the Pa.dega.on Re-
search Scheme. 

10,580 1. Establishment of Cane-growers' Co-op-
erative Unions for improvement of cane 
cultivation and co-operative marketing. 

27,835 1. Free supply of improved Java cane 
varieties to selected cultivat.ors. 

2. Free supply of fertilisers. 
3. Propaganda on improving methods of 
cultivation. 

10,000 10,000 Improving the standard and quality of cane 
by introducing improved metb<.ds of 
cultivation. 

22,880 Organisa.tion ~ operation of Co-operative 
Societies among the cane-growers. 

44,897 Organisation of Co-operative Societies and 
improvement of varieties of cane grown 
in factory areas. 

2,50,000 For sugar research. 

17,500 35,000 Recurring grant ma.d .. to to th .. Institute. 

10,OUO For sugar marketing survey. 

Part III.-Am6t1ntB spent on the Imperial Institute of ~ Techfl6logy, CtlwnPMf. 

Year. 

1936-37 

1937-38 

Amount. Objeet. 

1,10,026 Research 011 Sugar ~  and training 
of students. 

2,86,000 Ditto. 

SUGAR EXOISE DUTY MONEY ALLOCATED TO PRoVINCES FOR IMPROVEMENT 

OF CULTIVATION AND MARKETING OF SUGAR-CANE. 

858. *14aulvi Muhammad Abdul Ghani: Will the Secl'etan for Edu{,B-
tion, Health and Lands be pleased to state: < 

(a) the amount of money that has been allocated to the various 
Provinces out of the sugar excise duty in the years 1934-35, 
1935-36, 1936-37 and 1937-38, and proposed to be allocated 
in 1938-39, for improvement in the condit.ion of the cultiva-
tion and marketing of cane; and 

(b) whether any reports have been received from any. of the Provin-
cial Governments about the amoUT,t of work that has been 
done and the progress made in t.he improvement of cultiva-
tion and marketing of cane; if so, whether Government 
propose to publish a-summary of those reports '? 

8Jr GlrjaShaDkar Bajpai: (a) A statement showing the allocation of 
t.he Sugar Excise Fund to the various prmri.nces in t.he Yl'ars 1934-35 to 
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1937-38 is laid on t.he ta.ble. The allocation for the year 1938-39 haa nofi 
yet been decided. 
(b) No reports have been received from the Provincial Governments_ 

Statement IIhowing the allocation oj the Sugar ~  Fund to the P-rovincu. 

1934-35 
Province. a.nd 1936-3i. 1937·38 .. 

1935-36. 

United ProvinCft! 5,40,000 ~  7,20,000 

Bihar 2,90,000 2.46.500 3,42,000 

Orissa 5,000 ;; • .,00 6,000 

·Madra.8 57,500 :n,5oo 42,000 

Punjab 30,000 25,500 18,000 

Bombay 30,000 I 25,500 ~  

Burma 30,000 I 17,000 ,. 

Bengal, 20,000 1 25.600 30,000 

Prof_ B. G. Ranga: Has ~  decision been arrived at with regard to 
the utilisat.ion of the five lakhs grant that was made last year for the 
improvement of Rugar-cane markfoting, nnd if so, ",hnt is that (If'cision? 

Sit Girja Shankar Bajpai: As far as I know, that want i .. not made out 
of the proceed.., of the Sugar Excise Fund, and the question does not arise 
out of this, 

COST OF ~  OF SUGAR-C ... NE, 

859. *Maulvi Muhammad Abdul Ghani: Will the Secretan for Educa-
tion, Health and Lands be pleased to state the actual cost of production 
of sugar-cane in India, in the various Provinces and the me[umres taken 
by them to reduce the cost of cultiV&tion of sugar-cane wit.h a view to 
bringing it in confonnity with the cost in Jnva, Hawaii, etc,? 

Sir Girja ShaDkar Bajpai: The enquiry undertaken by the Imperial 
Council of Agricultural Research into the cost of production of lmgar-cane 
has been completed and the report will be published shortly. As for 
the latter part of the question t.he Honourable Member iR referred to the 
pamphlet 'A summary of some practical results of sugar-canf' research 
in India', which is available in the Library. 

CoST OF PRODUCTION OF SUGAR-CANE, 

860. *Jlaulvl Muhammad Abdul Ghani: Does the Secretan' for Educa-
tion, Health and Lands propose to publish the report of the enquiry 'under-
taken by the Imperial Council of Agricultural Research for determining 
theeost of production of sugar-cane, and will be atate whether the resuJts 
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of the enquiry have been of any assistance in determining the ooet of 
production of sugar-cane? 

Sir Girja ~ Bajpai: I would refer the Honourable Member to 
the reply I have given for to his question No. 859. It is not possible 
toO anticipate the results of the enquiry at this stage. 

Ifr. President (The Honourable Sir Abdul' Rahim): As question No. 
861 is the sixth question standing in the name of the Honourable Mem-
ber, t.hat question cannot be put and answered orally. 

AREA UNDER SUGAR-CANE. 

i 861. *lIaulvi lIub""mad Abdul Ghani: 'ViII the Secretary for Educe.-· 
tion, Health and Lands, be pleased to state the total area ~  sugar-
cane, particularly under improved varieties from 1931-32, up to 1938-39. 
and the reasons for the fall in the area during 1937-38? 

Sir Girja ShuJrv B&jpal: A statement is laid on the tahle. In the 
United Porvinces and Bihar the fall in the area in 1937-38 was due to 
over-production of sugar-cane in 1936-37, in the Punjab it was due ro. 
climatic causes. Definite information regarding the other Provinces, where 
. there has been a decrease in the area under cane, is not available. Plant-

~ for the 1938-39 season is still in progress. 

1931-32. 1932-33. 1933-34. 1934-35.  1935-36. 1936-37.11937.38. 

------- ----.--- ._--_._---

TGtaJ area 
under su-
gar-cane 30,76.000 ~  34,33.000 36,02,000 41,41.000 4.,40.000 ~  ) 

Area under 
improved "a-
rie>ties II,70.478 18,45,788 22,95,257 24.45.719 30.71,153 34,59,000 Not ~ 

I (approxi-lVBilllble. 
mate.) 

STATISTICS FOR SUGAR CONSUMFTION. 

862. *1Ir. J. Ramsay Scott (on behalf of Seth Haji Sir Abdoola Haroon): 
Will the Commerce Secretary be pleased to state whether Government 
have prepared any statistics showing the total and per r.apita consumption 
of sugar in India, for the various years beginning with 1931-32? If so, 
will Government be pleased to state whether the consumption of. sugar in 
India has been increasing since 1932-33 and at what rate? How does India's 
per capita consumption compare with other r,ountries. like the United 
Kingdom, t·he United States, Germany and Japan? 

Sir Gi1'ja Shankar Bajpai: No figures of per capita cOllsumptioll either 
III this or any other country are available. Figures of the total amount 

tADswer to this 'Juestion laid on the tl'ble. the questioner having exhausted hi&.-
qllOta. 
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of sugar available for consumption in India will· be found in issues of the 
Re,iew vf the Sugar Industry of India for the years mentioned by the· 
Honourable Member. Copies of the Review are available in the Library 
of the House. 

FRESH MARKETS FOR INDIAN SUGAR. 

863. ·lIr. J. Ramsay Scott (on behalf of Seth Haji Sir Abdoolar Haroon): 
Has the attention of the Commerce Secretary been drawJl to the Indian 
Sugar Industry, 1937 Annual, by Mr. M. P. Gandhi, wherein he has suggest-
ed the ~  of capturing fresh market for Indian sugar in Bunua, 
Nepal, Afghanistan, Ceylon, Tibet, Kashmere, etc.? 

111'. B. Dow: Yes, Sir. 

Prof. N. G. R&nga: I wish to know what decision has been arrived at 
by Government in regard: to the expenditure of the five lakhs of rupees· 
-which was allocated last year for a period of five years for the improve-
ment of the market.jng of sugar-cane and sugar in this country? 

JIr. B. Dow: I cannot see any relevance of this question to the question 
. I have IUlSwered· just now. 

PIOI. If. G. Banga: 'J'hi .. question asks as to what steps are being taken 
for examining the possibility of fresh market for Indian sugar. 

JIr. B. Dow: It docs not. It asks whether the attention of the Com-
merce Secretarv has been drawn to a certain passage in a certain book, 
and I have replied that it has. 

Xr. T.  S. Av1nashUiDgam Chettiar: Haye the Government examine4 
these proposals? 

Xl. President (The Honourable Sir Abdur Rahim): The answer has 
been given fully to the question as it was put. N ext question. 

B.AN ON THE EXPORT OF SUGAR. 

864. ·Mr. J. Ramsay Scott (on behalf of Seth Haji Sir Abdoola Haroon): 
Will the Commerce Seeretary please state: 

(a) whether Government have put a ban on the export of sugar to 
all countries except Burma for a period of five years; 

(b) whether Government. are aware of the opposition of the sugar 
interests and also of the Rdverse vot.e of the Indian Legis-
lative Assembl.v; and 

(c) whether Government are prepared to take suitable steps by 
instituting immediate enquiries and devising measures for 
promoting the sale of Indian sUllar in Ceylon. Afghanistan 
and Nepal markets? 

lb. B. Dow: (8) Yes. 
(b) Government are aware of the disapproval of certain sugar in-

-;terestf!. Rnd also of the Resolution passed by t,he Legislative Assembly. 
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(c) No. Government think the trade can be trusted to take advantage 
of such opportunities as offer in these markets. 

Mr. E. Ahmed: Is not the ban on the export of sugar by India to 
the foreign countries detrimental to the interests of the majority of the-
agriculturists who are 90 per cent. in numerical strength in India? 

Mr. B. Dow: Sir. this question relates to the export of sugar not, 
by sea, but over the land frontiers to Nepal, Afghanistan and so on. 
There is no ban on export over the land frontiers. 

Kr. E. Ahmed: In view of the fact that Burma has been exempted and 
also in view of the fact that there is no definition stated in the question, 
does it not follow that the ban on the export of sugar by India to the 
foreign countries is detrimental to the interests of the masses among the . 
Indian people? I want the answer in 'Yes' or 'No'. 

Itr. B. Dow: My reply to that is "Xo··. 1£ the Honourable Member 
wants a full discllssion 011 the subject.. I must refer him to the debates 
in this House which took place last Session. 

STEPS FOR PRODUCTION IN INDIA. OF ARTTCLF.Fl REQl'TRED FOR IJEFENCK 

PuRPOSES. 

865. *Mr. Manu Sub8dar: (a) With reference to his reply to a supple-
mentary question to starred question No. 339. put on the 17th of Febmary, 
1938, will the Commerce Secretary please state what enquiries are in 
progress with regard to articles which are required for defence purposes, 
but which are not at present produced: in India? 

(b) Is any negotiation going on between Government and business 
firms, or, have the views of commercial associations been invited on any 
subject, or, has any statement· on the ~  at preRent nnder considera-
tion, been issued? 

(c) Are Government considering the proposal for istming a review of the 
position in consultation with the Principal Supply Officers' Committee? 

Kr. B. Dow: This question should have beell addressed to the Defence 
Secretary. 

FA.LL IN THE PRICE OF INDIA.N WHEAT. 

866. *)[r. Sham Lal: (a) Will the Commerce Secretar,v be pleased to 
state whether there has ·been a fall in the price of wheat? 

(b) Are Government aware thnt fhi;; fall is dU(" to t.he importat.ion of 
Australian wheat in India? 

(e) Are Government aware that Australian wheat is being imported on 
account of reduct.ion of import ~  from Rs. 1-13-0 to Re. 1 per hundred-
weight? 
(d) Are Government aware that there is an apprehension among the 

public that if this reduction of duty continues, there would be a further 
fall in the price of the wheat? 
(e) Are Government prepared to restore the old import duty, i.e. 

Rs. 1-8-0.per hundred-weight? 
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111'. B. Dow: (8) Yes, Sir. 

(b) No, Sir. 

[21sT ~  1988. 

(c) No, Sir. The Honourable Member is a year behind the times. Th. 
protective import duty on wheat expired in March, 1937. 

(d) No, Sir. 

(e) It is not the custom of the Government of India to give notice in 
advance of their intentions with regard to the imposition of duties. 

Prof. If. G. Ranga: Is it not a fact that the Australian wheat is being 
i.tqported into this countrJ in larger quantities? 

Mr. E. Dow: Larger than what? 

Prof. If. G. RaDp: Larger than last year? 

Kr. B. Dow: Yes, Sir, that is a fact. 

Bard., 8ant 8ingh: May I ask what is the quantity of wheat that 
was imported during the last year from Australia? 

1Ir. B. Dow: I have not got complete figures but it is somewhere in 
the neighbourhood of 15.000 tons. The exports of Indian wheat during 
the same period were in the neighbourhood of 450,000 tons. 

Kamana Zaf&r Ali Khan: Is it not the duty of Government t.o protect 
the interests of Indian wheat growers and, if they are not prepared to 
impose an import duty on wheat, may I ask what other steps do they 
propose to take in this connection? 

lII'. B. Dow: That is a tough nut for somebody to crack, but not for 
me. 

8ardar 8ant Singh: Is it not a fact that the prices of wheat began to 
fall as soon as the Australian wheat began to be imported in Bombay 
and Calcutta? 

Mr. B. Dow: That is not a fact. 

Mr. K. Ahmed: Do Government propose to take steps t.o ameliorate 
the conditions of the agriculturist by giving more facilities to the Indian 
wheat to be exported from one province to the other for the benefit of 
the people rather than give facilities to foreign ~  such as the 
Australian wheat? 

Mr. Pr8aident (The Honourable Sir Abdur Rahim); That is not asking 
for information. 

Mr. K. Ahmed: No, Sir, that is a definite question. 

JIr. President (The Honourable Sir Abdur Rahim); Order, order. Ned 
question. 

TRADE NEGOl'lAl'IONS BETWEEN THE UNITED KINGDOM AND THE UN1TBD 

STATES OF' AMERICA. 

867. *JIr. Jlanu 8ubedar: Will the Commerce Seoretary state: 
(a) whether Government have been in communication with RiB 

Maiestv's Government with re<Yard to the Trade Treatv now· 
beinl! ne'!otiated between the United Kingdom and the United 
States of America; 
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(b) whether Government have secured particulars of the general 
basis on which these negotiations are taking place; and 

(c) whether Government have considered the effect on the trade 
position of India, directly and indirectJy through any Buch 
treaty? 

]Ir. II. Dow: (a) Yes. 

(b) Yes. 

(c) The matter is under examination. 

JIr. lIiIanu Subed&r: Will Government take this House into their con-
fidence and give a statement of some of the information which they may 
have received on this subject? 

1Ir. II. Dow: They will certainly not do so at the present stage. 

1Ir. lIanu Subeda.r: Will they do so at the earliest possible II\oment 
when they think it proper? 

](r. H. Dow: That is a question which Government have not yet con-
sidered. 

RATE WAR BETWEEN FOREIGN AND INDIAN SHIPPING CoMPANIES. 

tms. ·Mr. Abdul Qaiyum: (a) Has the Attl'mtion of t.bp. Commerce 
Secretary been drawn to a statement appearing in the Bombay Chronic" 
<>f the 1st December, 1937, to the following effect: 

"At a recent  meeting of the Directors of Meslirs. Turner, Morrison and Company 
who are running the Mogul Line, it was decided to enter into a rate war". 

(b) Has the attention of Government been drawn t.o the report. apppar-
ing in the Bombay Chronicle of the 1st December, 1937, that Mr. French, 
M.L.A., connect.ed with the Mogul Line, in a statement, stated: 

"We ale determined to carryon this rate war since we cannot help it and we ~ 

Qrry it with all our resources." 

(c) Are Government aware of the fact that this decis:on of the Mogul 
Line to car!"y on a rate war against an Indian shipping company has been 
put into effect and rates were reduced by it when the steamers of the 
Scindia Company were on the berth in Karachi? 

(d) Will Governmen.t be pleased to state what action they propose to 
tlike in order to prevent 811Ch a ruinous rate war agaim.t an Indian shipping 
.company? 

Sir Qirja Shankar Bajpai: «(I) and (b). Yes. 

(c) Government have seen statements t.o this effect. 

(d) Government have received a representation from one of the Shipping 
Companies concerned and will consider the matter. 

Kr. J. D. Boyle: Have Government any information as to which of the 
Companies, in fact, initiated the ruinous rate war to which reference is 
made in the question? 
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Sir GiJja Shankar Bajpa1: The Government of India have not had an 
opportunity of inquiring into the matter and, therefore, I cannot say which 
Company  began the trouble. 

1Ir. Manu Subedar: Do Government propose to recommend them to 
go to arbitration on this subject? 

Sir Girja Shankar Bajpai: ~  Honourable friend is asking me to anti-
cipate the result of an examination which has not yet commenced. 

MANU1!'A.OTUBB OF TRANSMIT'l'ING EQUlPMEN'l' FOR BROA.DCASTING. 

869. *PIof. If. G. ltaDga: Will the Commerce Secretary be pleased to 
stat.e : 

(a) if any attempt is made by the Indian Stores Department through 
its Industrial R-esearch Bureau to manufacture transmitting 
equipment for broadcasting? 

(b) if so, what is the result; and 

(c) if not, whether an experiment is proposed be made in the near 
future for such manufadure hy the Industrial Research 
Bureau? 

1Ir. B. Dow: (a) No, Sir. 

(b) Does not arise. 

(c) The Industrial Research Bureli'll has at present no proposal before 
it to undertake investigat,ion int.o t.he manufact.ure of transmitting equip-
nwnt for broadcasting. 

Prof. If. G. Ranga: In view of the fact that large sums of money are 
today spent upon these imports, why is it that Government are not pre-
pared to make investigations or experiments to see whether their manu-
facture is possible in t.hiR country? If so, how soon and by whom? 

1Ir. B. Dow: I think that is probably a question which should be address-
ed to the Honourable Member for Communications. The only re880n why 
I took this question was that the Honourable Member referred to the 
activities of the Industrial Research Bureau. I understand that certsin 
researches are being undertaken by the All-India Radio, but I have no 
detailed information on the subject. 

Prof. If. G. Ranga: Is it not a fact that it is the Industrial Research 
Bureau which makes these researches into the possibilities of new indus-
tries in this countr:v and that on thf' applicat.ion of thf' variouR Departments 
concerned? 

:Hr. B. Dow: The research programme of the Industrial Research 
Bureau is decided in consultation with the Industrial Research Council 
which meets annually in order to decide what matters shall be taken up 
for investigation. This particular subject is simply not one of the matters 
which the Industrial Research Bureau is taking up . 

. Ptaf. If .. G. Ranga: Will ~  consider the .advisability of placing 
thIS suggestIOn before the Industrlll'l Research CounCIl at its next meeting 
for its c-C'nsideration? 



" 

. ~  •. ~  ~  ~ ~~ ~~  in 
~~  ~ ~  HC)nourahle ~  ~  ~ 
wishes to enlist the co-operation of the Industrial ~ ~~ ~ ~ ~ ~  
6'0' doubt,thathe woUld frIid us prepared to con!!lder It, ,",,-~ .... .[ " 
.j (  • -' ',' . ''''., "',; ! 

Prof. N. G. Ranga: Will 'the HOllOuralfle M-ember pass 'on this que8timt; 
and his answer to the Honourable the Communications Member? 
-'":'1 ' . ~~  . ~ ;. i." :.'.; So 

Mr .. JllresicleDt(The 'Honourable '8ii'"Abdui" Rahim): 'The"Hooout1ib18 
~  give notice of his questiQJl. ' ,', -- ~  

,Prof ••• G ... ,&: No, Sir; the' HQl9.otimble the .cothIritr.nitwSons 
Member;is here.' , ! 

',., ': 

JIr. Manu Subedar: Will the Honourable ~  / tel! ,,)hia. R,quse 
whether an annual report of the activities of the Inaustfial ~ ~  Bl]iieau 
W. published? ' i' 

Mir. B. Dow: Yes, Sir. 

FALL IN THE PRICE' OF INDIAN WHEAT. 

870. *lIr. ,R. JI. AWu11a4.: ~  SelCreta.ry for ~  plWase 
state: 

(a) the total quantity of wheat imported into ~ in ~  
. '. :-. '" ,r- .' .. -', '. . 
(b) if he is ~  that the ~  riflarge ~ ~  wLeat ~  

resulted III the fall of pnce pI, the ~  ~  _ 

~  for how many years an import duty was levied on foreign -wheat 
and wheat flour; :: 

(d) if ~ is aware .that the price of ,Indian ~~ hl1:s falIe!1- ~

Clabty and, If 'So, what steps Government pr0'Poee to' ~ to 
raise the price of Indian wheat; and' ' 

(e) whether Government are prepared to re-impo$e the import dlJtj 
, on foreign wheat and wheat :flour? ' 

, Mr. B.Vow: (3') The Honourable-Member is referred .to ~  Sea.aorne 
~  Accounts, copies of which are ill the Library. 

,(b) No, Sir. 

~ Protective import duties were imposed on ~  and wheat flour in 
Yiiroh, 1931, under the Whea;t-(Import Duty) Act" 1931. The protecti:ve 
~  ~  ~ March, ~  Thereafter, ~  ~  ~  'liable ~ 
the revenue duty of 25 per cent. ad valorem whIle there IS no Import dut, 
on wheat. " 

(d) The aJ;lswer to, the first part of th", question is in the 'affirmative. 
The question whether it is necessary for Government to take' action is 
under consideration. 

(e) The Honourable Member is referred to the replv given today to • 
,$Dimr question by Mr. SbaDl,!.al. ., '  " 

, ',. ~ •• ~ G. ~  ~  is the di,!ereQce between the import price of 
~ ~  whe':\t ~  of tbeprice o£1o08l wheat ip. this ~  ' 

1Ir. B. Dow: That is a question of detail fOl''Which'I must uk ~ 

• 
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'i lit.,'; ••. A.;m,*'ID._ CJMItIar. Whea'de ~ ~ 
rEi-~  t(Hbis matter of ..re.imposing the imp$'t :dUty Oft ~  

, -lir. ~  Ii is a matter which Governmeni have coIlfltantly. ~ 
~  consideration. Government are always watching the price of wheat, 
~  ~~  whe1J. ~  '. " 

Seth Govind D88: Now that the prices have fsUen 80 much, do ~~ 
~ ~  that ,the ~  arisen for re.-impositi(7!l of ~  ,-

Xl. H. Dow: That is a matter which is stiH under consideration. 

, PJof ••• G. B.aDaa: Do Government propose to con8l1li the ~ ~

Committee of the Imperial Council of Agricultural Research in regard.1J6 
this matter? 

xi. ~  D9w: ~ SUo. 

Sarda.r Set Singh: May I know if it is a fact that the impOrt: Of 
Australian wheat was less during the time when the Import Duty Aclwas 
in force and as soon as it was taken away last year, the import has increas-
ed? 

. 'lfr. B. Dow: I have alrea.dy 8'J1swered that in reply to a supplementary 
question on an earlier question. ' 

1Ir. X. Ahm8d: In view of the fact that the Australian wheat is getting 
preference over Indian wheat, do Government. propose to rp.ise the duty 
on Australian wheat specially in the town of Calcutta and thus relieve the-
eonditionof the pe8'8snts in India' and do Government propose to allow 
the Punjab wheat to come to Calcutta cheaper than Australian wheat? 

Kr. H. Dow: The H-onourable Member's ,premises are quite incorrect; 
not that there is any particular connection between them and the conclu-
sion that he draws. But at present there is no discrimination in the treat-
ment of Indian wheat and foreign wheat. There is no preference given 
to foreign wheat over Indian wheat. 

- . 

JIr. X. Ahmed: 'The Honourable Member has admitted thli.tAustttlIi@ 
wheat does not pay anything e:xtl's in the shape of import duty. Inview 
of the fact that Indian wheat cannot compete with the whelii' coming-from 
Australia, do Government propose, for the amelioration of the ~  of 
the peasantry in India, to levy an increased rate of duty on Au"'litIC 
wheat coming into Indla and thus give preference Do Indian wheat S0 tlh4t 
the masses might appreciate th{l benefit conferred by the ~ 

Member remaining as Commerce Secretary? "  , 

Dr. sir ~ ~  May I put it in another :fon:n? 

lIr. X. Ahmed: Let it be answered in the form I have put. 
... "i' I • ' 

Dr. St: Ziauddin Ahmad: While fixing the ~  wheat 'imported' ~  
~ from. ~  and the. wheat taken from.. ~  ~

etritnent ~  both BIdes. of the llrob)em and ~ ~ ~  lll-te . of, ,frelgh.t 
for the wheat 'f1'?tn Lyallpur ~ wnt have the effect ~~ ~ ~~  tnit 
clp,ty . ~ wheat.? : .  " .;{ _, 



'Ik ,B .... D01n I hsWt' no dtmht that in ~ am6'ulft< of: bj'! 
duty that might be found, ~  ~  would take all relevant 
matters into cpnsideration. 

IMl'ORTS oP·Cbrlo.. , 
; ail. *Ji:r. E. lIL AbdullaJ1: ~ tbe Commerce. Secretary be pleuei!' 
to state: 

(a) the total amount of cotton .imported into India during the years 
1935,1936 and 1937; 

(b) ~  effect of this import on the cctton prices in India; and 

(c) whether'Gtlveriunent are prepared td lev)'a duty on all iinp6rWi' 
cotton? -.', -. '.' • -, ',' 

Ill. B:. Dow: (a) I;mports of raw cotton ~  <Junng-tbe' ~ ~  
years 1935, 1936, and 1937 amounted to 87,055 tons;' 53,930 tons ana-
ljOV,(8() tons, ~  ' ;;", _ 

f (b) It is not fp6ssible to estimate in ~  the precise effect of' ~  
i;nipbrts 'on the prices of Indian cotton. '  , .. _, ' : 

" (c) Yes, Sir, Government are already' doing so. , Cotton is aire?ody ~  
tp an iJ;nport duty of six pies per lb.,. 

Prof. N. G. Ranga: Have Government received any representations froui 
the Government of Bombay in regani-M-puUing'lUl' emb&rg6 -on'impeftB of 
ootton? 

Kr. H. Dow: We have received a communication from the ~ 

of Bombay asking us to consider an increase in the amount of duty on 
certain, types of cotton. Is this' what, the' Honourable, ~ area .. by 
an embargo ? " ,. 

" ' 

Prof. IT. G.RanIa; Yes" Sir. Have Government come to any ~ 

iD: 'regard to, thai proposal? 

Kr. H. Dow: The matter is still under consideration. 

Bar_ Sant, Singh: Is it a iaOO' that India 1_ tremendously in ~  

&lump during the last td:ll'e6 months? ' 

Kr. 21: ])ow= Iitnagine that thaJ is so. But I d.onot quite Bee' hciwit 
"rises bu£ of this question. ' - . 

.. " .. ,', 

Sardar Sant Singh: What steps have the Governmellt of'India 'in' ~ 
Qomruep;e D,epartment taken to put a, stop to the, loti!! i.ncqrre.ci b}' co the 
!Ii'dian cultiv81;8r 8.a. wen a's by traders in' this reSpect:,. . 

, "(No 'answer,) 
.. -- .. ~ ~ " ~ • ...... ~ ~ 

'lIr. 'i: . .Asaf, .Auf-Before .questj()Jl,No.ar;:2 is answered3, J ~  ~ 
.out that there is a slight clerical error. In part (b) 01 the question, last 
!We, ~  be 3S' (3) (a) and (f) end., not 3.3 (a) 'WId, (f) 1, , :'. '1:-r -... ,. 

~  i4e' ~ ~ ~  ~  ';Wrip8Jlda ~  ,1 ~ ~ ~ ~~~ ~~  
"hi II error. ".. ~  .,. r, • -:, ,",' :_' ,;!, 

, "02 



VtJjws. ~ ~  ~~  BB, ,DilS(IUS8IOlt fOl'WNi:&-¥omJIILB 
',; l'l'KJlB,or,EXPBNDI'l'UIml ,: "'" t ";, 

872. *JIr. K. Asa.f Ali: (a) Will the ~  ~ , 
House please state ~ ~ ~  ,communicated to the St!c-
retary of State the result of the ~  of .. a ~~ ~  .Qle ~~ ~  
Aaembly held on the 2nd Marcn and that of ~  oH3tat'e held' on 
the 4th March, 1938? ,,-.' 

, '(b' Are GovemThent ~  to convey ~  ~ ~ ~  G6vernment 
thtl views of this House in regard to the: grOWth' and £iitensidn of conven-
tions in the matter of submitting certain token amounts of expenditure not 
~  ~ ~ ~  ~  ~~  (t) ~  the vote, of this, House? 
The Honourable Sir Nripendra Sircar: (a) No. 
}b) I ~ ~  that ~  ~  o! this House ~  ~~ qpt:\ssed 

~  tQ-t;he JriaFtel' numtiqned tp thIS' part ~ ~~  ~~ ~  ~ -.,r 
:Mr. K. Asa! Ali: With reference to part (a)wb-y "811& G.oVE4'fUJlB"t 1l()1 
~~ ~  Ris ~  Government ~  in 
the Central Legislature? Considering the fact that th.e p':rotest 'was ~ 
~  ~  qoth, Houses ,of, Legislature against the omis'sion of certain i.temsof 
expenditure Ii-om the 13udget; was it not expected o£ the Government to. 
convey to His Majesty's Government and find out what they f{e!t, abou1i 
it? 

.· .. r  •.. 

, I'M lIODnrable SIr-Brtpend:ta Slrtlar: For one reason that; His Majestyrs 
Government must be well aware of what has taken place here, judged : by, 
the answers which have been given to questions in the House of Com-
ziIons·. . , '. " ',' , 

JIr. K . .., Ali: How can they possibly be aware of ~  'of 
affairs if the Government have not taken the trouble to convey it to Hi. 
Maiesty's Government. The replies that have been given in tlle R?,.use 
t!4 <Commons. as tbeya-PP6flred in the Press, me certainly -extremelV';· in-
lIufficient. His Maiestv's Government do not -seem to he: aware of ,the 
strength of protest that' has been registered against the action taken by .the 
Government. ' 

'!'he Bcmoarable" Bir Bripendr' Sma!: l' do 1'l0tunderst8n6 ""'-at' my 
Honourable friend is asking-me. Is heaslrin!t me how CAn thf-v be8W81"8 
unless we cOlllmUllieated it. ,I have,.answer.ed his Q,uesti.on,.ltM.h ~ ~  

to what he has already asked me. The answer ~ 
the proceedings were communicated is in the negative and I can give no 
¥her llaSJfer. 

:Mr. it. Asaf Ali: ,Are ~ ~  to ~  tq His· !lajesty', 
Government aU that toOK place in this and the other House? 

~~  Sir ~  ~  The nrOl'eelliTlP'R !lR, 1\ ~ of 
~ ~  ~  ~  course, ~ ~  sent to the India ~  '. 
,.- ••• , .' "" I', 



" __ , :(: t ': -. ,. ~ STARRED;QIlB8'l'IONS .. ~ A1fSlWERS. 

': I: ,:ru. JM)DC)1J1'&ble' Sir . BnpeDdra &ire.:, My Honourable.' friead's' gues-
~ ~ . whether the view of this Rous.e. have been oonveyed. t(> •• .Hia 

Majesty s Government, and I answered that I am not aware thatdhti,vie1n 
~  ~ ~  ~ ~~  ~  Now .my lIonourable friend ~  
IS whether the actIOn whICh was ~ ~ has bei!n communicated.:tij'o, Silt. 

;.,. ~  ~  Asal Ali:. ,Are ~ ~ ~~ ~ ~  ~ ~ ~  
Government that thIs protest has ~  l'egistered? '  , 

The Honourable' Sir JlfripelDdta Sire.: It is, 'absolutelyunneeesj;'ary' be-
cause they know everything from the proceeding which are ~  ' 

<b) 'WRITTEN AlfSWEis:. 

VETEItIN.&RY SURGEONS AT THE IMPERIAL VETERINARY REsEARrndNsTiTt7Ti, 
.  ,  .  . IZZATNAGU ~  '  , 

'1fl&. ·Syed' GhuJam ·BhIk BairaD.g: (a} Will the Secret&ryfor Eduea-' 
tiOtl, . Health and La:na<$, ,be ple8.1!ed to state the number of ~ 

~ ,employed in the gazettedllind non-gazetted permanent posts ~ 

the Imperial Veterinary Research Institute. Izzatnagar and Mukteswar'? 

'j, (h) Will he ststethe, number of the membeJ:B' of the dif£er.ent GOIDID\Jro 
nities employed in the above posts,1IJld if the percentage of Muslims em-
ployed is less, whether Government are prepared to take necessary action 
to have propflr· representation of Muslhi1s;:§l titis:.lnititute!l, . ,": 

;.; jSlr, ~~  Bajpai: ,{a) and (b). Information· has been callea 
~  Illld an ans\Ver will ~ furnished in due COUTSEl. .  . '.. 

NEGOTIATIONS FOR INDO-BlUTISHTRADE' AGIrE'EMENT. 

874. ·Mr. T. S. Avinasbi1ingam Chettlar: Will the Commeroe ~ 

tarv st.ate: 

"(a) whether the news"On pagel of ~  ~ the 
6th March, 1938, that good progre8s is: now being Iriadem 
the talks regarding the Indo-British Trade Agreement, is 

;.: trll8;' .... ' 

(b) whether Government are in.touch with_ the ,Hono1),rable Sir 
." Muhannrihd Zafrullah : '!than, ~ ~ ~  ·'has 
, been reached on salient points; and' . 

(?) when the agreement is expected to be ~  

i ,1Ir •.. l.I. Dow: (a) Yes, Sir. 
(b) The answer to the first portion is in the affirmative. As regards the 

second portion, Government. regret that they cannot disclose the ~  

of the progress made so far. 

(0)' Gove'rnment are not in a position to· say whether ~ wm be sn 
Agreement and, if there is one, when it is likely to be completed. ' 

AOTION ON RESOLUTIONS PASSED BY THE CENTRAL LJ:GI8LATIVE ASSltlllBLY. 

,875. ··Sardar ~  SiDgh: (a) Will the ~  the Leader of 
.-Ute ~  state. ho:wm,aI\Y ReSolU;ti.ons were ~ by this ~ 
,durmglOO6. 1936, and 19.37? . ·r '  . ' . \ 
, ,. '." I', _ ,. " 

(b} What adt:ian wa&takenoh tholie' .Resolutionswhieh 'Were catried? [., 



[21sT MARCH HlS8. 

,(c) AIle Govsilmentprepared in futUl'fJ to' i8ilue lLetat.eMeDfi" -at the :.end 
till :.every yea.t: as to the actiolda.ken on the ~  whiah 8l'9 pused bJ' 
&hiBHoUse'l .. ; 

. (d). ~  is the ~  for the consideratio1.l; (by the ~  of 
Ittaia) 'of the resolutiOns passed by this House? . 

. ' ~ ~  Sir ,;tlripencira. Strca.r: (a) Nine ~ ~ ~  ~~ ~~ ~~ 
m 1935, mne m 1936 and eleven m 1937. .  . 

. (b) The ~  being oolleeted and win be laid on the talile in 
due oourae. . , 

(c) Government see D.O. ~ ~ ~  from the ~ ~  pract.ice 
under which they await 1r speCific questIOn before supplymg mformatlOn 
df this nature. 
• .. -.. •. . ,. ,  • .  .  •  ,  .  . ~  I 

(d) A copy of every ~~  py the AssemblY is forwarded 
to the Governor General in Council in accordance with Rule 24 of the 
Indian Legislative Rulea. . On receipt thlaL'eOf: Govel'llIileDt; decide whether 
any, andH so what, action I!hould be taken on ,the Resa1ution. lam flot 
prepared to diaclose the procedure followed in reaching any luch decision. 

( • r . ~ -" . 

ALL1NED OoImUPTION IN THE H:.EA.LTH ])Bp .&RTlIIENT OJ' TIIli: . DELHI 
MUNICIPALITY. 

876. *J[r. Akhil 0h&Ddra Datta: Will the Secretary for Education, 
~  Lands please state if it is a f!lct th.at :a. ~ ~ ~~  ~  8', more than 420 mehtaTB (sweepers) 01 the Delhi ~  Was'Ben.t 
to the Municipality in May, 1937, in which they requested· the Municipality 
to appoint.an ,officer. to checkthecorruptign.,and ,p,ribery i,n the Health 
Department of the Municipality'! If so, is it a fact that no such officer has 
baen appointed? . . . ....: ' :: . ~  

CO .' IJU' ~ ~ .• ajpaL: Infol'JlUl,tion has been ,called for a.nd an 
~  will be furnished in due course. 

LEvY OJ' A PROTECTIVE DUTY ON CoJ'FEE IMPORTED INTO BBITISH INDIA • 

.  . 877.,*I),r.,J'. X. DaSousa: (a) ~  the ~ ~  state what 
quantities of coffee in tb,e manUfactured stut,e, ,whethElr roasted and/or 
ground were imported into ~ India from foreign c01,lntries during the 
years 1935-36, 1936-37 and 1937-881 '..,. 

(b) Do Government propose to consider the advisability of ~  
.growing 'voluD;le ~  such imports by levying a heavy proteetive' duty on 
'.fnantifaet1:1red eoilee imported into British India? If not, why not?' . 

, JIr. B. Dow: (a) Information has been called for and a I'eply will be 
laid on the table in due oourse . 

. (b) In .view .. of the .large exporttmde ill oofteea protective duty ~

~  ~  not. appear to be a suitable ~ ~  the ~  ~

~ ~  rt )s,h()wever, open to ,that mdustry to ~ outs ~ 
~ 10t ~  't? ihil 'rarity ~  ~ ~ ~ ~ ~  ~  

Government of IndIa, Commerce Department Resolution No. '8748,dsteti 
the:lOtb.Jul,,192a, inOfi8elt'desiresto be ~  in the 1ccii.lnui,rket. 



,PIM>YI8IONOJ',IIO&E·,QuAB'lBB8,ftlB'D.&P.muDs IN NBw,D&III. 

-878: -Kr.'Lilcli&Jia'BaVitrai:' (a)Wilr the Labour Secretary please 
'6ta.te ~  therecbrd sbrters arid da'ftries of the Imperial Secretariai 

~  been asking for daitries-' qu8l'te1'8 in New Delhi? " " ' 

(b) Are GovernmeJ'l.t aware that the number ofdaftries' quarters so far 
available in New Delhi for the Government of India Secretariat and 
attached offices is 220 and the demand is for 424? 

(c) Will Government please ~  when more quarteI'S  will be ·ava.Uable 
'lor daftries? 

Mr. A. G. Clow: (a) Representations have been receivedirom time kJ 
time fur the provision oii additional accommodation for duftries in New 
Delhi. 
(b) Yes. The number of quarlers 8'Vailable at present is 220.ThIl 

demand for the current winter season was 424, but it fiuctuat.es from year 
to year, last year it was 376 and 361 in the year before.' .  ' 

(c) Fourteen new quarters are under construction and will be relAd,. 
within a month or two. 

RESTRICTIONS ON THE ~  OF INDIANS INTO CANADA.. 

''879. -*9lrfdar -Jllmpl BiDgh:' -WIiltbe -Beczebaryfor-Educatien;··Heakh 
and Landsplee.se state: '. 

(a) whether there,. are ,any restrictions imposed on the entry of 
lndians intoCsnada ;iiso,' wniit t1J.ose restrictions are:- . 

,(b) whether Government have made representations to the Canadian 
Government or to the Colonial Office with a view to remove 
those restrictions; and 

~  whether there ~ any restrictions imposed on the entry of 
Canadians into this country? 

~  Shankar Bajpai: (a) The entry of Indians into Canada, for 
~ ~  residence, is restricted to the wife or unmarried child under 18 
years of age, of any Canadian citizen legally admitted to and resident in 

~  who is in a position to receive and care for his dependents. ~ 

are, however, no restrictions in regard to tempol'&ry visits for purposes of 
business, pleasure or study. 

(b) and (c). The attention of the Honourable ·M.emberisinvltecitoth. 
reply given by. me on the 13th February, 1986, to part (b) cf Mr. M'uthu-
lI'8nga Mudaliar's starred question No. 355. 

SUGAR FACTORIE8. 

87,9 'A. ·Sen. Baji SJr Abdoola lIal'OOJl.:WiU $be CoinmerceSecrat&r, 
be pleased to state the number of sugar factories working .in ·1987-438 ,in 
the various PI\:)vinces arid Indian States, the number of .fsctories ePtiuated 
on the Bengal and North Western Railway, the Eastero" ~  ~ ~  
the East Indian Railway, the Rohilkund and lttlmOOf. ,tt.ihv&y.aQdilhe 
various other Railways of the country? ' , ,: ',. 

sSt Girja ~ BaJpai: Statements givin.g the numJ1e,r' ~  
aotually. ~  .and .the .number prOJected for 1937 -38 ~ 
.and l1ai1way .)VIse are laid on the 1Able. ;,,! .,. 
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INDIAN LADOlCRERS WORKING IN JAPANESE mON MINES IN JOHORE, M4LAY 

STXTES. : 

879 B. *Mr. Abdul Qaiyum: Will the Secretary for Education, Health 
and Lands please state: : . 

(a-) whether he 'has pursued a news item in the Hindustan Timea. 
dated the 8th March, 1938, on page 2, -under the heading 
"Indian Workers as Blacklegs"; 

(b) whether Chinese labourers have boycotted the working of 
Japanese iron mines in J ohore, Malay States; 

(c) whether Indian labourers have been substituted for them; arid 

(d) if so;: who is responsible for the bringing in of Indians? 

Sit Glrja Shankar Bajpai: ~  ~  

(b)-(d). Enquiries have been made and the information will be com-
munioated to the House in due course. 

UNSTARRED QuESTIONS AND ANSWERS. 

PRICE Oll' SUGAR-CANE PAID TO CULTIVATORS AND U!(SKILLED WORKEBS 

EMPLOYED IN SUGAR Ii' ACTORJES. 

91. Seth Hail Sir AbdooIa Haroon: Will the Secretary for Education,. 
Health and Lands state: 

(a) the average price per maunn of sugar-cane paid by' the sugar. 
factories to the cultivators since 1931-32 till ~  

(b) the total amount of money paid for cane by the fa.ctories to the 
. cultivators' during the years 1931-32 to 1938-37; 

(c) the number of unskilled workers employed; and 

(d) the total amount paid to them annually during these years? 

Sir Girja Shankar Bajpai: (a) The average net price per mtlund of sugar-
cane paid by the sugar factories to the growers during the, years 1935-36 
and 1936-37 was annas -/5/-and -/4/5 respectively. Information in res-
pect of earlier years is not available. 

(b) to (d). The information is not available. 

SUGAR-CANE USED FOR VARIOUS PuRPOSES. 

92. Seth Haji Sir Abdoola Haroon: Will the Secrdary for Education. 
Health and Lands state the quantity of sugar-cane crushed in sugar 
factories, the quantity of cane used for gUT manufacture •. the quantity of 
cane used for Khandsari, and for chewing and planting setts, etc., during 
1931-32 t.o 1938.37, ~  witb the official estimate of the total cane crop 
for these years l' 

Sir Girja Shankar Bajpai: A ~  is laid on the table. 
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~ ~  ANSWERS. 

To'fAJ.. ~  OVER OF STOCKS OF SUG.AB. 

93. Seth Jlaji ,Sir 4bdoolaB&rocm: Will the Commerce Secret&rJj 
etate the total carry over of stocks of sugar in the country at the beginning 
of each cane crushing, ~  during the last six ~  <) 

Sir Girja Shankar Bajpai:Accurate figures are not available. A ~ 
ment giving approximate figures is laid on the table. 

State'T"fltnt • 

ApprozimaU ftguru 8howing total carry over of Stocks of SUlJa#' in l.",aio d the beginning oJ 
Nowmber. 

~  

1931 
1932 
, 1933 
1934 
1935 
1936 
1937 

Tons. 
-S2,OOO 
19,000 
9,000 
30,000 
23,000 
159,000 
180,000 

It.:EcoGNITION OF THE MEDICAL DEGREES. OF ,THE ANDHlU ~  BY Tli.:e 

INDIAN MEDICAL COUNCIL. 

94. Kr.ThirPmala :&ao: (8) Will the Secretary for Education, Health 
8lld Lands plQJI.se state .at what stage is the question of according recogni-
~  to the medical degrees of the Andhra University by the Indian Medical 
Council? , 

(b) Are Government aware that the Madras Government made a budget 
provision of about three lws for building construction on the lines sug-
gested by inspectors of the Medical Council? 

(c) Are Government aware that the inspectors did not find fault with 
the stan'dard of teaching in their report? 

(d) Are Government prepared to urge on the Indian MedieaT Council 
to accot;d recognition? 

Sir Girja Shankar Bajpai: (a) The Medical Council has recently re-
quested the University to show to what extent defects revealed· by pre-
ViOus inspections have been rectified. The U niversityhas also been re-
quested to say whether it is prepared for an inspection on behalf of the 
Council. 

(b) Government are aware that the Government of Madras has sanc-
tione!I a scheme costing Rs. 3,15,000 in this connection. The budget pro-
vision in respect of this scheme is actually Rs. 1,50,000 fo:' the year 1938-
39. 

(c) This is not the case. The  inspectors expressed ~  opinion that 
arrangements at the Medical College, Vizagapatam. ate still inadequate in 
certain respects for the training of students to the M.B.B.S. standard .. 

(d) In virtue of the ~  to (8) this does not arise. 

NON-GRANT OJ!' ~  :fOlL ,SCIl!lNTIFIC R:a:S:EUCll TO INDlAN 
SCHOLARS BY THE LONDON EXHIBITION TRUST OF 1851. ' 

~  . .,. ~~ ~  Will the Secretary for Edue!ftioo, Health 
ana Lands state whether Govetnment . have seen the ninth t'epot'tof· the 
Commissioners of the Exhibition of 1851. London, covering the period 
1911-35? 
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(b) ~ ~ ~  8.w&re ()f' the ~  that tbe princ'as and people of 
India ~  ~  ne&rly ~ ~ ~ fluids df-the-eJrhibitioD 
when It was started lh 18511 

(c) Are ~  aware that there is' notil 'sIngle Inrrian sdhoJal" sO: 
far. alllUng the ~  ~ researcl: scholars that z:eceive51scholarship for 
sCIentIfic research from thIS trust Since 1891? "  .  . 

.. (d) Are Gove.rnment aware that this Exhibition trust of 1851 has been 
glvmg scholarshIps to scholars from other Empire countries like Canada 
rmd Australia except India.? _' , . 

~  Government made any effort to impress upon the Commissioll 
the mJustIce they have done to Indian scholars in excluding Indians from 
the benefit of the fund? 

(1) Do Government propose to make efforts to secure a larger number 
of scholarships with a view to making up for past neglect? 

SirGlrja Shankar Baipai: (a) No. 

, (b) Information as to what portion of the total amount collected for the 
Exhibition was contributed by the Princes and ~ of India is' not avail-
able. . 

(c), (d)" (e) a.nd (f). The Royal Commissioni'o'r the Exhihition of 1851 
did not award any scholarship to Indirms until last year. Since last ~ 

thev have allotted one scholarship annually to India. The question or 
~  them to allot more scholarships to India is under consideration_ 

SCHEME OF SCHOLABSHll'S FOR SCIENTIFIC RESEAltCH. 

96. 'I[r. ThirumalaRao: (a) Will the Commerce Secretary please state 
whether Government have seen the suggestion made in the issue of the 
Science and Culture of the 9th February, 1936, pages 480-82, that the 
newlv created Bureau of Economic and Industrial Intelligence of the 

~~  of India mav consider the scheme of sholarships for scientifie 
research?"' , 

(b) Have Government any proposalR under considenltion fvr instituting-
8 number of research scholarShips in science commensurate with the varied 
needs of this country? 

lIIr. B. Dow: (a) Yes. Sir. 

(b) No, Sir. 

NON-GRANT OF TATAS SCHOLARSHIPS FOR RESEARCH TO INDtANS. 

ff1. JIr. Thirnmala Rao: (8) Will the Commerce Secretary please state 
whether Government are aware that the Tatas scholarships for research in 
foreign countries are given mostly to non-Indians? 

(b) po ~  propose to use their influence with Tatas on the 
need of encouraging Indian. talent in this direction? 

J[ri H. Dow: (a) The matter is not primarilJ! ~ ~~  of ~ Gov-
ernor General in Council and the Government .0fInw.a ha-ve ~ ~~~ 

tum." - i :  .  L 

(b) Does not arise. 
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98. Itr. Satya Narayan Sinha: Will the 'Secretary for ~ ~  

~  L.R.nds ~ st.a,t,e:" "  , :, ~ i",,:'i ,-;1".1 

(a) who is in charge of the Budha Gaya Temple at'Budha'GII-ya'; , 
(b) whether this temple is a private property; and . .', " 

(c) if so, whose; if not, whether Government will state the reason? 

Sir Girja shuikar Bajpai: (a)-(e).·· Tae Government of milia. have no 
precif!e inf?rmatioD'.. .' ' 

ELECTION OF THE STANDING FINANC'E COMMITTEE FOR. 
RAlLWAYS. 

~  ~  Sit ~  ~  for ~ ~  and Com-
mumcatlOns): Sir, I beg to move: -' 

"That this ASflembly ~  'proceed' to ~  ~ ~  ~~  be ~ ~  by 
the ,Honourable the PresIdent, eleven Members ·from the AssemblY ·who· 'shall lie 
requIred to serve on the Standing Finance Committee for Railwqs, as pro:vided for in 
(!]anse6 of the ~  adopted by the LegoisIative Assembly 9P ~  20th Sept.e,mber, 
1924, on the subject of thesepar&tion ()f Railway Finance." '. 

Kr. President (The Honourable Sir Abdur RS'him): ~  

. "That this Assembly ~  prQceed to elect, in such manner l1li may be ;j.ppr9ved ~  

·the Honourable the PresIdent. eleven Members from ~  who. shliU be 
required to serve on the StandinllFinance -Committee for Railways, as provided for in 
clause 6 of the Resolution adopted. by the. Legislative Assembly ~ the ~ SepteJnber, 
19M, on the subject of the separation of Railway Finance." 

J»rof. N. G. !tanla (Guntur cum Nellore: Non-Muhammadan Rllral): 
Sir, nearly three years ago when a similar motion was moved in this House 
«orne of the Members expressed a wish that opportunitv should be given to 
this Committee to meet more often than once as had been. till then tile 
ease. Only for one year I think it met twice. L8'St year and this year I 
-learnt it has met only once a 'year, and not sufficient notice has been ~  

of the rneetan!!s and the agenda to the' . members. ~~  some of the 
memhers at ~  felt tl1at they' were verv seriouslv incon'tenienC'.ed in' dis-
charging their duties as memhers of this Committee. Secondly, Sir. I 
1tav.e ~  pressing aU Q'long that ~  should be eiv.en on thei\e 
Committees to ~ interests. specially the neasants: and an ~  
'was given' that it will be examined in close detail. Two years ago the 
Central Advisorv Committee for Railways discussed this question and 
flUggested tb8't t}:ie Ronoura.ble Memher in cbar!!e should !!o into it and 
1me if Rc1eQuate ref)resentRtion could nnt be vrovideo for those ~  

1lssoC'iations on these various local Advisory Committel*!. Then Sir, I 40 
not know' what b.appened. Last year it was again brought ~  .  .  .  .  . 

'!'he ~ Sir. Thomas stew,,": .sir. if IIlH'1 ~~  -l 8'fll 
afraid that the H'onourable ~  is referring to an entireh' differeni; 
Committee. I have moved for the appointment of m.embers to ael"Ve on 
the Rtanilinl!' 1i'ina:nce Committ.ee. The Ronourahle Member's remBr\;R evi-
~  refet' to the Ceptra! .Advi$lQry c:>n,:unittee and to 10ca) Advi8Ql'Y Com-
nrltteeB. < 
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Prof. B. G. Rulga: No, Sir; I am just referring to what happened before 
the Central Advisory Committee itsslf. 

Mr. President (The Honourable Sir Abdur Rahiin)': This ~  ~ 
not relate to the Central Advisory Committee but to the Standmg. Fmanoo 
Committee. 

The question is: 

"That this Assembly do proceed to elect, in such manner as may be approved by 
the ·Honourable the President, eleven Members .from th& ~  who. shall ~ 
required to serve on the Standing Finance ~ ~  for Railway" as provided fflir I» 
clause 6 of the Resolution adopted by the Legislative Assembly ('n the 20th September, 
1924, on the subject of the separation of Railway Finance." 

The motion was adopted. 

ELECTION OF THE CENTllAL ADYISORY COUNCIL FOR 
RAILWAYS. 

The Honourable Sir Thomas Stewart (Member for Railways and Com-
munications): Sir, I beg to move: 

"That this Assembly do proceed to elect, in sllch manner as may be approved by 
the Honourable the President six non-official Members from the .Aaa.embly who ab,all 
be required to serve on the ~  Advisory Council for Railways." 

Mr. President (The Honourable Sir Abdur Rahim): Motion moved: 

"That this Assembly do proceed to elect, in 8uch manner as may be approved by 
the Honourable the President, six non-official Members from the Assembly who shall 
be required to serve on the Central Advisory Council for Railways." 

Prof. B. G. Ranga(Guntur cum NeHore: Non-Muhammadan Rural}: 
Sir, I simply want to know why it is that no action has so far been taken 
on the recommendation made by the Central Advisqry ~  for Rail-
ways nearly two years ago to the effect that the Honourable Member in 
charge of Communications should examine the advisability or othElJ"wise of 
providing representation for peasants' associations on these local Railway 
Advisory Committees. Last year it was again sought to be raised, but it 
was claimed at the last minute that they did not have sufficient notice. 
And I do not know what happened to the letters I hud written to the 
Honourable Member but anyhow the thing was not taken up for considerll-
tion; and I was told by some of the members that that particular question 
wall being referred to the Provincial Governments and so on. I should ~ 

to know at what stage the discussion at the Railway Central AdvhiOry 
Council in regard to providing reprasentation for pl;!usants' associations OP 
these local Railway Advisory Committees is today, aI;ld what steps Go.v-
ernment propose to take through this Council to see that adequate re-
presentation is given to all interest!;, including peasants, on these locnl 
~  Advisory Committees with .0 view to iIllproving and increasing 
the contact between the railways and the users of the ~  partmularly 
the peasants. ' 

The Honourable Sir Thomas siewart:Sir, I do n;t ~  ~ tho 
Honourable Member's complaint is, entirely relevant to' hi!:! motion, and 
he is referring Ilgain not to the composition of the Council which this 

~  ~~ .to set up,. but on the contrary, to local A.dvis.ory ,ColIDcil;:;. 
This 'Goimcll IS a CounCIl ~  of Members of the Legislature. The 
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local Advisory Couneils are not exclusively e<mlposOO of Members of the 
Legislature, and I fail to see the relevance of his remarks to the motion 
that stands in my name. 

JIr. Presid6'Jlt (The Honourable Sir Abdur Rahim): The question is: 

"That this Assembly do proceed to elect, in IUCI.J. manuer &! may b.s approved.· br 
the HOllourable the President, six non-official Members ~  the Alllleiilhly who ab&ll 
be I'equiredto serve on the Central Advisory Coullcil for Railways." 

The motion was adopted. 

JIr. President (The Honourable Sir Abdur Rahim): I may ~ 
Honourable Members that for the purpose of election of members to the 
Standing Finance Committee for Railways and the Central Advisory 
Council for Railways the following dates have been fixed for receiving 
nominations and holding elections, if necessary, namely: 

Standing FiIUlllOO Committee for 
Railways 

Central Advisory Council for 
Railways 

Date for nominatio.ns. 

23ro. }{arch. 

28th March. 

Date for election. 

25th March 1938. 

30th March 1938. 

The nominations will be received in the Notice Office up to 12 Noon on 
each day appointed for the purpose. The elections which will be held 
between the hours of 10-30 A.M. and 1 P.M in the Assistant Secretary's 
Room on the abovementioned dates will be conducted in accordance wit.h 
tire principle of proportional representation by means of the single trallS-
ferable vote. 

THE IMPORT OF DRUGS BILL. 

AnOINTMmtT 01' MR. N. C. CHUNDER TO THB SELECT ~  

Sir Girja Shankar Bajpai (Secretary, Department of Education, .dealth 
12 NOON. and Lands): Sir, I beg to move: 

"That Mr. N. C. Chunder be appointed to the Select Committee on the Bill to 
regulate the import into British India of drugs and medicines vice Mr. George Joseph 
deceased." 

Kr. President ~  Honoura.ble Sir Abdur Rahim): The (Juestion is: 

"That Mr. N. C. Chunder he appointed to .the Select Committee on the Bill.to 
regulate the import into British India of ~ and medicines vice Mr. George Joseph 
deeeased. " 

The motion was adopted. 

THE INDIAN COFFEE CESS ~ BILL. 

JIr. H. Dow-(Commerce Secretary): Sir, I move for ~  to introdj.lee 
• Bill to amend the Indian Coffee Cess Act, 1935, for a certam purpo>'e. 

JIr. President (The Honourahle Sir AbdurRahim): The question is:' 

"That leave be granted to introduce a Bill to amend the Indian Coffee Cesl· Act, 
1935, for a certain purpose." 

The motion waR adopted. 

JIr. H. Dow: Sir, I introduce the Bill. 



·, , 

THE MOTOR ~  

The Honourable . Sir Thomas Stewart (Member ~  R\lilways ~ CQIIl-
munications): Sir, I beg to move:, __ . 

, • , J. -•••• 

"That the Bill to consolidate and amend the law relating to motor vehicles be 
mel"1'ed to a SeLect Oommittee consisting of Mr., ;J. A. Mackeown, Sardar .Bahadur 
Captain DalpatSill.gh, Lieut.-ColonelM: A.Rahman, Mr_ F. E. James, Mr_ P. S. 
Griffiths, Sir Muhammad Yamin Khan. Mr.Snryya Kllmar 80m. Mr. Mohammad ~  
Ali, Khan Sahib Nawab Siddiqlle Ali Khan Mr. Sham La!, Mr. Satya Narayan Sinha, 
Mr. K. Santhanam, Pandit Sri Krishna Dutta Paliw:ll. Mr.·'N. C. Chunder and the 
Mover and that .the number of members whose presence ~  be neC;eSIl!\f;Y. to cOPolit-itute 
It 'meeting of the Oommittee snail be ~  .' , ,. '  : 

Sir, this is the third occasion within the past two years on which ~  

Government of India have brought forward in this House ,an amending lliY 
of major importance, .and when I apply the term "major" to this Bill. 
it is not because of its size but because of its subject matter and it is t1lUt 
which makes it ~  with the Companies Act and the Insurance 
Act amendil)g Bills which have recently been put on the Statute-book_ 
The Bill is, I confess, a formidable document, and I must ask the intlul-
gence Df the House if I take up some little time in my endeavours to 
explain what has been its 'origiIi, what is its structure and design and the 
.:backgound against which we must .view it. 

It will be seen from the Statement of Objects and Reasons t'hat the 
Bill has two main objectives: one, to codify and bring up to date the la.w 
regulating motor vehicles in India, and secondly to make possible .lle :'0-
'. ordination of the various forms of transport which for so long has :)(,CI1 
considered to be desirable. It is not possible to keep these two aspects 
of the Bill entirely sepa-rate, and in the following summary of the ('V8'1tl! 
which have led up to the introduction of the Bill, I shall confine myself to 
8' chronological statement of what bas bappeneH and will make no 8ttempt 
to separate out the emergence of problems of one sort or the other. 

The basic law in regard to the regulation of motOT vehicles is the Act 
of 1914. This is a comparatively short measure of 20 sections only, and its 
brevity is easily understandable when one thinks bacl{ to what was the 
1!tate of development of motor traffic 24 years ago. But the Act of Hn4 
does not cOllRtitute the entire corpus of motor vehicle law in India. The 
various Provincial Govenlments have from time to time tal{en advimtage 
of the powers given by section 11 of the Act and have framed rules and 
these rules form a very considerable volume of subsidiary law. It is 
somewhat surprising that only one or two Local Governments have taken 
advantage of the opportunity that was afforded by the constitutional 
changes of 1919 to pass legislation supplementary to the existing Act. 

In the period during the war there was little development of motor 
traffic. One of the principal reasons was that it was verv difficnltto get 
delivery of motor cars; but by the middle of the ~  tbe road problem 
had become very acute and as a result of a Resolution passed in the 
CouncH of State in February, 1927, there was appointRd the' Indian-.Road 

~  Committee under the chainnanship of Mr. M. R. Jayakar . 
. This was a Committee 'of both 'Houses of the ~  and it was asked 
to examine the desirabilitv of developing-the road ~  of India. and in 
particular the means by which such development could be finaneed. The 
main recommendations ~ the,J/lYakar CQmmittee were thefle; tha$. road 

( 1898 ) . 
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development was eminently de:'il'able. but adequate measures for its 
development were beyond the ordinary resources of the Local Govern-
ments and·locttl bodies who were responsible for the maintenance of roads 
and for their development. The Committee therefore suggested that it 
would be reasonable to ~ that the development of a road system 
was a matter of -national concern and that &uch development should be, to 
;:ome extent at least, a fair and reasonable charge upon central revenues. 
They went on to. suggest that in order tu finance road development a 
special tax should be imposed and, contrary to usual practice, the pro-
ceeds of this tax should be applied to the one specific object of road deve-
lopment. It was suggested that a ~  tax would be a surcharge on 
the existing duties, excise and customs, on motor spirit. The committee 
realised that if a fund was to be raised from central iaxation it was consti-
tutionally desirable that the Centre should have control over the distri-
bution of this fund and the Committee recommended that distribution 
should be made to the provinces in accordance with principles laid down 
by the Central Government .lIld after a Standing Committee of this House 
had approved of the individual schemes to which it was proposed to apply 
the provincial contributions. They did not suggest that the whole of the 
money should be distributed to the provinces but that a certain portion 
should be retained at the Centre to be applied for research, for intelligence 
and, in necessitous cases, as grants-in-aid to the provinces. They also put 
forward the proposal that the activitief; of the Centre and of the Provinces 
in regard to road development should be co-ordinated and they suggested 
that there should be frequent meetings between representatives of the pro-
vi>lces and .those Members of the Government at the Centre who were 
concerned with communications. But, while they were considering the 
question of road development, the Committee also considered the question 
of motor regulation. They found that as they went from province to 
province there was no uniformity and they very strongly recommended 
that stepg should be taken to evolve some harmonious scheme of codi-
fication which would remove the difficulties under which the users of 
motor cars fmffel'efl n;.: ilk,\' moved t.o and fro in India. 

The first step to illlplement the recommendations of the Jayakar Com-
mittee was taken in t.he Finance Act of 1929 when there was imposed an 
additional duh of two annas per gallon on motor spirit. It was some-
what more difficult to ~  agreement with the Provincial Governmeni6 
as to the principles that were to be applied when the road fend was dis-
tributed. At a conference that was held the provincial representatives 
pressed for the recognition of an unconditional right to utilise their share 
of the road fund as they chose. This was n position that the Central Go,-
ernment could not accept, though in deference to the very strong expres-
sions of opinion hy the Provincial Governments, the Government of India 
were prepared to limit their interference with Provincial Governments to 
an examination of t.hf> <lchemes which t,he Provinc.ial Governments pro-
-posed to undert·ake. 

As regards t.he Ilodification of motor rules and reg'.llations there wab 
mu.ch more unanimity and in a conference held in 1981 between the repre-
sentatives of the provinces and of the Government approval was given to 
a draft set of model rules. When, however, this drBft came under scru-
tinity in ow: Legislative Department, it was found that the law of 1914 
oould not support so cQmprehensive It code, and, therefore, the project 

D 



LEGISLATIVE ASSEMBLY. [21sT MARCH 1938. 

[Sir Thomas Stewart.] 

was necessarily held in abeyance until some more substantial basic law w&s 
passed. What we did do wus to Rend to the Local Governments so much 
of the code as we thought. was justified bS the 1914 Act and'left it to 
them to make such use as they could of the material we had supplied. 
Meanwhile, we had been seeking to give a more concrete definition to the 
principles upon which the distribution of the road fund should be based. 
and in the budget Sesl?ion vf 1930 there was adopt-ed by both Houses of 
the Legislature a Hesolution which set out in definite terms the conditions 
on which the provinces were tc share in the Road T<'und. The main pro-
visions of this road Resolution were these. In order to provide some 
degree of continuity the duty was, in the first place, to remain: in opera-
tion for five years.' Out of the total proceeds 6f the duty, ten per eerit: 
was reserved as li centro:! reserve to be applied as I have ~ described, 
and the remaining 90 per cent. was to be distributed ampngst the ~

"inces, minor administrations and States in the same ratio as the 'petrol 
consumption in these areas. All schemes in respect of' which expenditure 
from the road fund coutribution waS to be incurred required the previous 
approval of the Government of India, acting on the advice of the Standing 
Roads Committee. We had just at that time got into the great economic 
depression and in 1931 our scheme required  some modifications. On the 
credit side of the account we had the sureb.arge imposed by the Supple-
mentary Finance Act of the autumn of 1931 which meant that the Road 
Fund increased by 25 per cent. On the other hand, we were faced with 
the positioll that the provincial shares, instead of being, as they should 
have been. applied to develop provincial roads, in fact, became the only 
means that the provinces had in order, not to develop their roads, but to 
maintain them with even moderate efficiency. The fad was that a new 
road at that time, because of its maintenance charges, wru. a liability and 
not nn asset or an advantage to some of those provinces, and it was with 
some reluctance and only because of the sympathy for some of the more 
n(\edy provinces that the Government of India agreed to a temporary diver-
sion of the Road :Fund to purposes of ordinary maintenance, and these 
diversions were treated as temporary, non-interest bearing loans, which 
had to be returned in due course to the Road Fund. Several of these 
loans were given but all of them have since been repaid. 

From what has been said, I think it will be apparent that by 1931 steps 
had been taken to bring about a co-ordination of the rules and regulations 
governing motor vehicles. There had also been steps taken to bring 
about a co-ordination of road development policy, but it then became 
appnrent that co-ordination had to go one step further. Road develop-
m,ent had been pushed on without any very great regard to existing meaDS 
of communications, and, I fear, without any very great regard for the 
interests of our railway systems. There was raised then the problem 
of road-rail competition and that we regarded as a matter of national in-
terest since it affected our greatest national asset. It was felt that it was 
desirable to carry out un examination of the nature and intensity of this 
problem, and in .T111v, 1932 two officers of thP.·('TOVI'lMlment of India, Mr. 
Mitchell and Mr. Kmme,,;, .......... e phteed on special dut,y in order that they 
might investigate the problem. The Mitehell-Kirkne8sreport was re-
ceived in J anusry, 1983, and in April of that yeor ,there waB 6Ummo:bed. 
to' Simla the Road·RaiH}onference;The meeting of this Contel'ettce WBB 
a'significant event in the tr&DSport history of India. 'It eonsistedof 
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'representative"! of the Central Government, representatives of the Local 
'Governments,-the Ministers or Members who were charged with admini-
stration of roads,-representatives from the railways, whether Company-
managed or State-managed, representatives from the river transport com-
panies, and, finally, from road development interests. It may be claim-
ed, therefore, that any decisions taken by that body are decisions that are 
entitled to respect. "Then so many divergent ~ have expressed 
themselves in agreement, that agreement must carry with it some consi-
derRble authority. Tht' Resolutions arc intpresting and those who 
want to read them will find them in the appendix at the end of the printed 
proceedings of the Hoad-Rail Conferenee. But I should lik;, to read over 
to the House the first of theil' Resolutioilsbecuuse it seem,:; ~  me that it 
-constitutes the confession of faith of those varying ~  The Resolu-
tion reads as follows: ' ' 
"This Conference ~  opinion that, in the !/We1a! public iuter('..§t, the time has 

-{!Orne for increased co-operation" and a more intelligent ~  of _ effort between 
the various authorities and interests concerned',' in the _matter of: ' 

(a) future ~  deYelopment, and of 
(b) the future development of l'oad comruunicat,ioIlH, whetlll'l' used fol' motOl 

transport 01' other purposes. 
so as to secure a more comprehensive and uniform plan of general d"v<,lopment than at 
present exists. 

In areas where_ uneconomic competition yetween railway and road transport ha" 
been proved to exist. such ~  co-operation and co-o)'dination may necessitate the 
-adoption, by mutual agreempnf, of measure_s de8iglled to reduce such uneconomic 
-competition to the minimum compatible with the maintenance of hE'althy competition. 

Any comprehensive or uniform plan of general development mU8t sooner or later 
involve a gradual expansion of facilit-ies for rural motor transport. complementary to 
the railways and to {lther existing arterial forms of transport. but as internal district 
ocommunications----apart from the main arteries-are largely controlled by local bodies, 
and intra-provincial co-ordination of effect must necessarily in the first instance Le 8 
matter for the Local Governments and Legislatures. who. in such matters. should 
consult and, to the best of their ability. co-operate with the Railway and other ~ 

·concerned. " 

J venture to think that few IVfembers here will deny that in essentials 
ihis statement of the Road-Rail Conference is correct. I should ~  likE> 
to make II very brief mention of two other Resolutions which were adopted 
at the Road-Rail Conference and I do so because they have a ver? direct 
relevance to what will come later on. Firstly, the Conference was of 
opinion that the Road Fund should be continued pennanently and at the 
same time that, there should be lI'reconsideration of the classes of roads to 
which it should be applied. Previous to the Conference, there had been 
R twdenov to concentrate on trunk roads and to refrain from the deve-
lO'pment of feeder systems. Secondly, the ConfereMe recommended that 
there should be set ut) both 1t1 the provinces and at the Centre some 
'-')<1ch1nerv which would ensure the permanent co-ordination of the efforts 
thnt ~ being' made in regard to traffic control and to road development. 

The immediate results of the recommendations of the Hoad-Rail Con-
ference were two. The Government of India accepted the recommend-
ntion that the Road Fund should he continued and they started again, ill 
commltation with provincial authorities, to consm(>r whether it was neces-
sarv to mak." nny changes in the principles laid down to govern the distri-
bution of the Fund. Th(> same arguments ~ had been put f?rward in' 
1930 on b(>half of the provinces were ag,ain pressed and again ~  ~ 

ment of India had to refuse to the provihces the ~  right to' 
dispose of their shar(' 'of th(> Road Fund as they wanteti. On hehalf of t"he . 

J) 2 
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gmuller provinces, the more bllckward provinces so far as rOlld develop-
ment was concerned, the plea was put forward that the basis governing 
the distribution of the Fund was unfair. The larger provinces and es-
pecially those with large cities in them naturally consumed a very consi-
derable amount of petrol. Those smaller provinces who had very little in 
the way of roads and therefore very little in the way of motor traffic were 
relatively in a. very much worse position than the more highly developed 
provinces. To meet the case of these smaller and less developed pro-
vincell it was dedded that the Central reserve should be 15 per cent. of 
the realisatiolls instead of 10 in order that there might be available a larger 
fund from which grants-in-aid to provinces like Bihar, Orissa and Assam 
might be given. The rules were to a certain extent liberalised in that the 
Government of India agreed that expenditure need not be confined to works 
expenditure but that it would be a legitimate charge upon the fund to pay 
the cost of tools or plant required in order to carry out any particulSl'" 
scheme of construction. The Central Government were also at that time 
willing to allow the provincial share of the Road Fund to be used for the 
service of loans that might have been contracted in order to carry ollt 
schemes of road development. These results were embodied in the Road 
Resolution of the 21st April, 1934. 

The second result. of the recommendations of the Road-Rail Confer-
ence was the setting up in the provinces of Boards of Communications and 
at the Centre of the creation of the Transport Advisory Council. This 
latter body consists of the Members of the Government of India who are 
concerned with ~  and the provincial Members, or Minister!' 
as they now are. in charge of roads. It was brought into being so that 
there might be afforded an opportunity to those of us at the Centre and 
the concerned authorities in the provinces to discuss freely and infonnally 
the problems of transport that were of mutual interest and concern. The 
first meeting of the Council was held in January, H135, and there emerg-
ed from the discussions of the Council a concise sta.tement of policy. 
This was an agreed statement but it was not of course in the nature of 
a protocol binding on the various Provincial Administrations. On the 
contrary, it was agreed that it was subject to ratification hv the Provincial 
Governments and for that purpose it was circulated to all Local Govern-
ments and has to a greater or lesser extent been ratified by them all. The 
recommendations of the Conference were shortly these, that all available 
resour.ces should be utilised for the development of communications which· 
did not duplicate exiRting means of transport, should be utilised on pro-
viding transport faeilitieR where these did not exist, and on the construc-
tion of feeders to main ~ and railways so as to promote the movement 
of agricultural produce towards markets. At the same time the Con-
ference was of opinion that steps should be taken towards traffic controL 
They suggested the possibility of the limitation of the number of bllses 
and the prescription of the routes on which buses might run_ They· 
wanted to set up reasonable standards of maintenance of vehicles. They 
suggested the medical inspection of drivers, and insurance against passen-
ger and third-party risks. While these questions were under the consi. 
deration of Government, it became very strikingly and painfully apparent 
that the development of motor transport was out-running any steps that 
had been taken towards its control and co-ordination. The railways, al-
ready hard hit by the economic depression, were faced with still further-
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ilnd more serious 10sseti, were steps not taken t.o control or sfop the rot 
that. was ~ ~  The Government of India felt that they must re-
·consider theIr posltlOn. They could not afford to contribute from their 
.o,,:"n resources indefinitely towards a development which wall ruining theh' 
-raIlways. They thought that two things were desirable. Firstly, tbat 
there should be a very early initiation of closer control over motor trans-
port, so that uneconomic competition might be eliminated. Secondly, 
they thought that the extension of the general system of communications 
80 all to provide new access to railways and to open up areas inadequate-
:1y served should be expedited. At that time, too, it was noticed that 
'tJome of the Provincial Administrations had failed to utilise the contri-
butions paid to them, in the way in which it was intended that they should 
-be ~  and tohat these sums, and considerable sums tw, were remaining 
unspent and 'were really being utilised in order to maintain the ways and 
means position of the provinces rather than for t.he purpose of road develop-
ment. The Government of India, therefore, placed before the Trans-
port Advisory Council in 1936 their proposals for tightening up the ad-
ministration of the Road Fund contributions to the provinces. Their 
·proposals were naturally not very heartily welcomed, but ultimately the 
new regime was accepted and was given form in the Road Resolution of 
1937. The main differences that are shown in the later Resolution are 
these. First of all, in order to prevent the accumulation of large unspent. 
balances in the hands of provinces, it was decided that the provincial 
contributions should be retained at the Centre until such time as the pro-
vinces were in a position to spend the money. Provision has also been 
made in the latest Resolution that the whole or part of any balance!> 
standing to the credit of a province may be· resumed. if that l>rovince fall" 
·to take adequate steps for the .control of motor vehicles or even if it delays 
unreasonably in the utilisation of the funds that have been placed at its 
·disposal. ·Any such sums -as may be resumed will in due course be dis-
tributed to the provinces that have shown co-operation. I may state, in 
-passing, that there has been no instance of resumption in regard to those 
·grants which have already been sanctioned. At the same time, in crder 
to make the cont.rol o\'er expenditure more effective. t.he Govel'l1ment of 
India withdrew the permission that thcy had beforl' giV(,l1 in l'('spect of 
-the sernce of loans from the provincial cont.l'ibutiom. 
I have departed for a minute from the chronological sequence .in order 

-to bring the R-oad Fund story up to date but I now come back to the 
·second Transport Advisory Council which met in July 1936. Tht3y made 
foul' ·very important recommendations. ·First, that-immedia:te steps should 
be taken to amend the Indian Motor Vehicles Act, 1914. It was their 
('pinion that an interim measure should be passed peneling the possibility 
of carrying out their second recommendation, viz., that a complete 
overhaul of the Indian Motor Vehicles Act. 1914. should be undertaken 
i!:;. (Jonsultation with the Local Govemments. ~  third recommenda-
tion wa.s that a committee should be appointed to investig!l.te the desir-
ahility of compulsory motor insurance. And fourthly. they recommended 
-that the incomplete road code which had been prepared and then abandoned 
flh:H1Jd again be taken UI). Action was fit once taken on the first of these 
Tect'l;lmendations and in the September Session of 1936 there was intro-
t}lIced into the Assembly a Bill to carry out the interim amendment of 
'Motor Vehicles Act. This Bill it was intended to send to a Select 
Committee, but the Bill was somewhat hardly handled in the course of 
debate and' Government accepted a motion for its cil'c1l1iltion. 1 do not 
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propose to recapitulate the arguments that were used in the course of the 

~ on that make-shift Bill, but I have no doubt that the Bill would 
have been proceeded with in due course but for two important happenings. 
In the oold weather of 1936 there was ~ the Indian Railway 
Er,quir} Committee tlnd the temll" of reference to that Committee laid 
special ~  Oil the ~  of rail-road competition. Again in that 
year we accepted the recommendation of the Transport Council in regard 
to the insurance inquiry and a Committee under the chainnanship of 
Mr. Houghton also carried out an inquiry in .that. cold weather.' The 
Govemment of Indin decided, therefore, instead of going on with the 
mtJ,e·shift Bill, that they should wait until they ·had an opportunity of 
seeing what had been recommended by the Wedgwood Committee and by 
the Roughton Committee Ilnd at the same time they decided to att{lmpt 
tit!) cOlllPletl' oYel'haul of motor vehicles legislation which had \leen re-
cOllllllended by the Transport Advil'lory Council. The result is the Bill 
"}lich is now before the House. . 

It Is a very far cry from the Act of 1914 with its 20 s.ections to the 
present Bill with 137 clauses and 11 schedules. I should like to tell the 
Honse how we set about the drafting of the Bill. .We had before us a 
very consid!:'l'able amount of material. We had the recommendations of 
the .Jayakar Committee, of the various Transport Conferences that ~  
met; there WfiS the Road-Rail .Oonference and the subsequent meetmgs 
of the Transport Advisory Councils and on the top of this we had the 
Weugwood Report and the Roughton Report. Hut ~  ~
tions were all in general form and we had to conslder how· to gIve 
Ol'acticnl effect to these general recommend8tioDH. The pt'oblem was 
·tackled in this way. Mr. Mitchell, . our Consulting Roads Engineer, to 
whose share in the production of this Biij I should like to pay tribute 
here, alld Afr.Reynolds, a Polil-'e officet· with very considerable expel'ience 
of traffic control in the Bombav Presidency, set themselves to examine 
the steps that had boon ~ in .the ~  provinces and in other 
cfluutries in order to meet those problems with which we are faced. 
Drawing particularly on the experience of the United Kingdom, they 
drew up a summary of the head'S on which legislation seemed to be 
de!'.irabl.e and that preliminary summary was circulated to all Local 
Administrations last July. We asked them to send us as soon as possible 
their criticisms and their advice after consideration of the summary. In 
on:!t'r to assist the Provincial Administrations still further, we sent Mr. 
Mitchell and Mr. Reynolds on t<>ur for three months. They saw the 
representatives of every Provincial Government and discussed with them 
the proposals of mutual concern and mutual interest. They came back 
to Ul! with rather heartening news. They found in every direction a 
readiness to co-operate and to assist and their impressions were confirmed 
when we began to get the replies to the references which we had made to-
tIp Provincial Governments in July of last year. The general opfuion 
appeared to he that a complete overhaul of the existing Act was called 
for and Lhat in broad outline our summary of heads on which legislation 
\Va<: proposed was acceptable to them. This opinion, of course, was 
scLOmpanied by a most reasonable reservation. No Provincial Govern-
ment was prepared to commit itself abosolutely until it had an opportunity 
of seeing OUl" ~  in its final form. They also made the very 
natural reservatIOn that, whatever the form of the legislation, it ·must-
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not trench upon Provincial Autonomy. Having got the opinions of the 
Provincial Governments, we then proceeded within the Department to 
draft a Bill which might be laid before the Transport Advisory Council 
\\"ltich met in Decemher of last year. This Bill, which WIIS, of course, 
purdy /I departmental draft, was considered by a Sub-Committee of the 
'rr.msport AdvisoryCounlil which modified it and ehanged it in certain 
respects, The full Council lllet thereafter anci considered the Bill and 
accepted the modifieations which had been made bv the Sub-Committee, 
At. the 1;allle time, it \vII"; made dear by all represe"ntatives attending the 
TrailSport Advisory Council thut their acceptance of all or allY part of 
the ~  was BU?jeet to fUl'ther opinion when they had an opportunity of 
st.udYll1g the BIll as a whole, I want to make it clear that I am not 
t.rying to cOllvince the HOllse that there has been complet€ unanimity 011 
all sides aboutt.he pl'ovisions of this Bill, It would be, I think, too 
much to hope fo)' that ill a Bill ,of this size and of this scope there would 
Q6 (lomplete agreement. There have, no doubt, been one or two differences 
of opinion ~  ~  ~~  be regarded I\S l>E'riotls and to these I shall 
refer )Rter on. .-

Now, I turn to the Bill itself. I do Hot prop08t' to take Honourable 
Members clause by c1tlllse thl'Ough this Bill. It is in its uatme a highway 
code and must neces,;;arily be made up very largely of detailed and com-
plicated provisiom;. If these have to be dibCllSsed. I fluggest that the 
~  time for that discussion is Ht the Committee stage. But I 
should like to draw attelltion to the general· !<tnwture of the Hill and to 
refer to somc particular cltlllses where there has been any departure 
fro111 the Pllst practil e or \yhere an,v partieulHrly important matter of 
principle is involved. The first Chapter is, of course, preliminary. It 
consists mainly of definitions and I think it is unnecessary that I should 
refer to any of those. I would, howeyer, invite the attention of Honourable 
Members to sub-elau8e (8) of clause] .. It will be seen that whereas it 
is intended to put the main part of the Bill into operation at once, the 
insurance provisions need not come into operation until a period of five 
years has elapsed u£t.er the commencement of the rest of the Bill. That 
is a recognition of the difficulties which might be expelienced in suddenly 
putting into operation so revolutionary II proposal as compulsory insurance_ 
It will be remembered that early in my speech I refelTed to the two main 
objecNves of the Bill, the regulative aspect and the co-ordination aspect. 

In Chapter II, 'H' find the regulatiw u";l'ect. In framing these pro-
visions "'e have beell eoncerned to provide that no person who is in charge 
of a mot.or car 011 Il puhlie highway should, by reasons of ~ of 
physique or. of discretioll or  of competenc.y, be a ~  to other users of 
the public road. We haye tIlade provision for the issue of licences and 
for their revocation or suspension when circumstances have shown that 
the owner of the licence is no longer fit to hold a licence and, more parti-
cularlv, in case!; "'here his unfitness to hold [\ licence has been exhibited 
by a 'neglect of thp j'esponsibilities which are inherent in the possession 
of it motor (hiving licence, It may appear at firflt sight that we have 
introduced a very high degree of regimentation of. the individual and that 
we afe interfering. ~  his elpmentary rights. Apart from the fact that 

the inrlividllal has no elementary right to be a danger to ot.her 
) .p.M. people, we have proYided in clause 13 "ome protection for the 
individual nvsinstthe arbit.rary refusal of licenses, Clause 13 gives a right 
'of appeaL . Though it may be true that there is some considerahle degree of' 
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regimentation of the inaividual, I should like ·to point out that the ~ 
mentation will be not by the Centre but by the Provinces who will be 
charged with the carrying out of these provisions. We have left them 
very wide rule-making powers in order that they may, according to their 
own wishes, regulate their licensing system. 

Whereas Chapter II dealt with the man, Chapter III deals with the 
machine and lays down the conditions which must be fulfilled in order 
to secure registration of motor cars. The most important change of 
substance, and one that I trust will be welcomed, is to be found in 
clause 28 which provides that registration in anyone Province will be 
recognised as valid for the whole of British India. This is a proposal 
that has somet,imes been looked at with a certain amount of suspicion 
because of the close association that there has always been between 
registration and taxation, but we make it quite clear in the clause that 
though registration in one province means universlfl validity, it does-not 
convey any exemption from provincial taxation. We have also laid down 
special conditions in regard to transport vehicles. In their case, we insist 
that their registration certificate must show what is practically the maker's 
specification of the vehicle and the load for which it is designed. The 
importance of this provision should be viewed in relation to later provisions 
of the Act which are aimed at the prevention of overloading of vehicles. 
If the controlling officer is in a position to see at a glance what is the 
permissible load for the 'particular vehicle he is then in a position to 
determine whether the overloading has taken place 01' not. 

In Chapter IY, we move from the regulative to the co-ordination aspect 
and here we are breaking entirely new ground. There was in the 1914 
Act no provision for the control of transport vehicles. The justification 
for introducing these oontrol  provisions, I think, must be obvious. It 
has been accepted as axiomatic that there should be co-ordination of all 
forms of transport. Now, Sir, co-ordination without control is an im-
possibility. Our scheme is this. No transport vehicle may u$e the roads 
unless under the authority of a permit issued by a transport authority. 
It will be incumbent on  Local Governments to appoint Regional Transport 
Authorities who will operate within specified areas within· the province I 
and if they so wish they may also constitute a Provincial Transport 
Authority to co-ordinate the activities of the various regional authorities. 
The provinces will of courSe have the widest discretion as regards the 
composition and the jUl'ifldiction of Regional Authorities. In the clauses 
from clause 43 onwards, we lay down the general principles which should 
be iollowed by the Regional Transport Authorities. The considerations 
to be kept in mind vary according to the nature of the vehicle for. which 
the permit is asked Hlld £01' that purpose yehicles are put into foUl' classes. 
First of all the stage earriages; that means really motor buses on rcc:ogllised 
and regular routes. The second class is contract carriages represented 
mainly ~  taxis. The third class is the private carrier and the fourth is 
the public carrieI'. As regards the first two and the last of these classes, 
the considerations which we expect will be borne in mind by the Regional 
Authorities are these. First of all public necessity and public convenience, 
the prevention of uneconomic competition and the suitability of the roads 
to carry traffic for public carriers. There is the further consideration that 
while short distance traffic and the carriage of perishables by .road .should 
. not be interfered with, long distance transport should or!linarily be left 
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to the ~  We make a distinction in favour of ~ ~  carrier. 
He is' not required to justify his application as the pubhc carner may ~  
called upon to do and provided the roads are fit to carry extra traffic, It 
1'Ihould be the ('ase that the private' carriers permit will be issued as a 
matter of course. 

In this Cha'pter, in clause 61, we have introduced what I think is 
probably entirely a new provision. We have laid. down ~  for the 
hours for which the drivers of motor transport vehlCles mIght work. It 
is well known that a very frequent cause of accident is the weariness of 
the driver who haH been 'overworked and has been driving for too long a 
period. I have informed the House that 'the intention of the Bill is that 
it should be obligatory on the Provinces to set up Regional  Transport. 
Authorities. To this proposal exception has been taken and it has been 
-proposed that the Bill should be permissive and should not be a mandatory 
measure. The Government, of India, I may say, attach the very highest 
im»ortance to the mandatory character of this particular provision. W (-
are very happy to acknowledge the spirit of co-operation that is being 
shown in many of the provinces. We feel, however, that unless the control 
'Of transport is on a secure basis there seems little hope of carrying out 
1!uccessful and complete co-ordination, and we cannot, think that control 
-could .ever be on  a secure basis unless this part,icular provision is made 
mandatory. 
Chapter V imposes Oil the owners of motor vehicles the obligation to 

maint.ain the8e vehicles in proper repair and in an efficient state, and we 
have given very wide powers to Provincial Governments to make rules to 
ensure that all· motor cars operating within their jurisdiction should con-
form to standards which make for public safety and which make for public 
convenience. 

In Chapter VI we provide for the cOI;ltrol of traffic. First of all, we 
<;eek to lay down speed limits and in the Eighth Schedule will be found  tht' 
speed limits whioh have been suggested for various categories of vehicles'. 
These limits have been reached after discussion with traffio authorities and 
after consideration of the safe speed in eachcQse. The chapter goes oil 
to lay down the limits of weight for vehicles using the roads. This is 
to some extent a safety provision but its value is greater to those who 
are concerned to maintain the roads. It is of the utmost importance to 
them, with their limited resources, that such vehicles should not be 
allowed on the roads as will rapidly cause them to deteriorate. We lay 
down ~ maximum limits of weight and speed, but we give Provincial 
Governments full power to vary them should the particular pir.:mmstancefl 
'Of any or all the roads in their provinces necessitate a modification. The 
rest of the chapter resembles very much what is called the Road Code in 
t?e United Kingdom, that is to say, provides for the erection of traffic 
SIgnS, for the giving of manual or mechanical signals, definition of parkin.o 
places and so on. These are all matters of detail. 

Again <?hapter VII is not of any considerable importance. It merely 
seeks to give effect to an international Convention for the circulation of 
motor ~  It covers the case of tourists arriving in this country for 
~  sOJo.urn. An international driving pass and internatiollal license 
WIll be recognised under this law as an effective substitute for a local 
license and registration. ' 

Chapter VIII requires somewhat longer menl,ion. Thi,. is a chapter 
whicb deals with compulsory insurance. 
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JIr. Prttddem (The Honourable Sir Abdur Rahim): PE:rhaps tbe.· 
Honourable Member would prefer to continue bis  speech after Lunch. 

'!'he Honourable Sir Thomas stewart: Certainly. Sir. 

The .\s!'elllbly then adjolll'lled for LUllch till Half PU!1t Two of the 
Clock. 

The Assembly re·a8sembled after Lunch at Half .Past Two of tht; 
Clock, Mr. Deputy President CUr. Akhil ~  Datta) in the Chair. 

The Honourable Sir Thomas Stewart: tiir, when the House rose fO!' 
lunch, I was proeeeding to a consideration of Chapter VIII of the Bill. 
This Chapter relates to the compulsory insurance. of motor vehicles. Our' 
proposals in this connection are based 011 the recoIDIllendations of the 
Motor Vehicles Insurance Committee. In the course of the ensuing debate 
Honourahle ~  will have fill op}Jurt,unity. of hearing MI'. Roughton 
who was Chairman of that Committee and he will set out the ease fol' 
insurance with greater authority anu greatei· abilit.y than I can do. But I 
can onlJ say this; thnt the (jr),PrlllW'IIt 'If India "ere wr.,· greatly 
impressed by the fads that \\'ere rpvealed by the invest.igations of ~  

Roughton's Committee; and they have felt. it incumbent on theJlJ,seive;; 
to put forward proposals for tjJP protection of that unfoi·tunately too 
large number who are the victims of motor aceidents. It was somewhat 
appalling t.o read that the ueath rate from motm vehicleuecideHt!' ill Indi,,' 
is twice as high as that in any other country in the world. Whereas 
in New Zealalld there are kifierl cneh year just u\er 7 jJeople Pel' 10,00<., 
vehicles on the road, the corresponding figure for Iudi& is 100; and when 
we consider that perha:ps the majority o£ the victims of these accidents 
here are poor and uneducated and-it may be-the sole support of H 
family, on humanitarian grounds alone there appears to he an overwhelm-

~ case for compulsory insurance. I recognise the strong ~ 

that can be advanced against it. Insurance means additional ~ 

cost and the owners of motor vehicles who depend on them for thek 
livelihooa ~ very often very little margin on which to work. But th(" 
findings of-Mr. Roughton's Committee have encouraged us to think that 
the burden that will be placed on the bus ow!'er will not be heavy. One 
SIlIla per passenger for a hundred miles or t.wo annas per ton of goodi' 
for a whole day does not, I think, represent a very heavy incidence. 
The proposal, has received verv widespread support and t.hough all Pro-
vincial AdministrAtions are nob in agreement with us as regards the. 
necessity for making these provisions compulsory, we feel strongly that 
we must put our view before the HouS(' find fisk for the Rllpport of 
Honourable Members. 

I do not think that I nee-a det,uin the House with a description of 
Chapters IX and X-these refer to offences, penalties and procedure. If 
in the opinion of Honourable Members any of these provisions are inade· 
quate or unnecessary then the committ,ee stage will, I suhmit, provide 
the onportunity for putting matters ri/Zht. At this stage, however, I an 
not think they require our further consideration. 

That, Sir, is an outline of our Bil1. However detailed and howevet-
~ ~  it ))111" sepm, it mny, I think, be briefly described a8 a 

measure which is designed to give effect to certain general ~  thp 
proJ)rietv of which has long been acknowledged, general principles more-
over which have been debated on thr floor· of the "Hollsr on tlH" 
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occasion of the motion 011 the Bill which we have now dropped. In 
pursuance of the decision of this House, the 1936 Bill was circulated for 
opinion acd the opinions received have been given to all Honourable 
·Members. This new Bill has been drafted after long and close consul-
tation with provincial authorities and there will be available to the Select 
Committee and to aU Honourable Members further opinion of Provincial 
Administrations and of other interests before the Select Committee n1eets. 
It is not our intention that the Select C0mmittee shoulrl meet in the 
present Session. It· appeal's preferable that. it should meet somt' two or 
three months hereafter. T cannot at this moment sugge!;t. IIny definite 
daie; but it will probablvbe in the month of .rill\,. 
·1 . .' ' . 

.  I comql.t!nced my speech this morning with <\. reference to the arnepd-
ing Acts in connection with Company law aud Insurance law. Those 
Bills were debated on the fl001' of this House in 110 partv spirit but in the 
realisation that they were for the common good. I trust that Honourable 
Members will regard the present. Bill in the same light. It promotes 
the interests of no particular party, 01' of no particular section of the 
community and, Sir, that. being the case I feel that I may cOllfidently 
commend my motion to the Rouse. 

1Ir. Deputy President (Mr. Akhil Chandra Datta): Motion ~  

"That the Bill to consolidate !Iud amend the law relating to motor ,·chicles Ul! 
referred to a Select Committee consisting of M." J'. A. Mnckeown, Sardar Bahadul 
Captain Dalpat Singh, Lieut.-Colonel M. A. Rahman, Mr. jo'. Eo James, MI'. P. J. 
Qrifiitits, Sil' Muhammad Yamin Khan. MI'. Suryya Kumar &tm. Mr. Muhammad Azhal' 
4Jj. ~  Sahib N.awab Siddiquc Ali Khan .. Mr. Sham Lal, )II'. Satya Nari'yun Sinha, 
Mr. K. i'anthanam. Pandit Sri KI'ishna Dutt" ~  MI'. N. C. C!Jpnde.· and fhe-
Movel' and that the number of memher" who.,' j?rt'ePIH"" .hall he ~  to ~  

a meeting of the Committe .. shall h,· fiv,·.·' 

Mr: T. S. AvmashiliDgamOhettiar <. :-;'llem nnd Coimbatore ~  In ~  

Arcot: ~  Rurnl): .\m I right, Sir. in undel'standing that 
the Honourable Member has agreed to circulate the Bin to the various 
iBterests concerned besides' the Provincial Government;,:, as an executive· 
measure, before the Select Committee m,eets? 

TIle ~ Sir Thomas Stewart: Yes; that was mv intentioll. 

Kr. '1'. S. Avinasbilingam OllettUv: Then I do Hot mow' thp motiOlT 
for circulation. 

)[r. B. »as (Orissa Division: Non-Muhuillllladan): Whell. I >:'uw this 
Ol)'lnibus Bill which the Honourable .Member has ~ for t.he pur-
poSe of controlling traffic of omnibuses in India. my first inwres."ion was 
\hat it was designed to put further halters l'Ound the necks of those 
tnnocents-the provinces, thnt nre trying to fUIli'tion IInd'er the so·calIed· 
Provincial Autonomy devised by the new GoYernmt'nt of India Act. The 
more we attempt to get responsible government in this countt·y the m,ore 
are we denied the United Kingdom system of government, here by the 
Honourable Members of the Treasurv Rem·.hes. And yet the Honourable 
Member for Communications was ~  for ~  thitt was good 
in the Unit-ed Kingdom, and he wants to intl'oduC'P the Ullited Kingdom 
s:vstem of control of motor vehicular traffic in India. He say;; that every-
thing that is prevalent in the United Kingdom as regards· 8uch transport 
sptem is good and must be introduced. But ~  friend 
oonveniently forgets t.hat, while the pf'r I.'apita income of the Unit·ad: 
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kingdom people is somewhere iu the ueighb.ourhood Qt £100, iu lndia it 
is limited to Rs. 50, and the ~ paraphernalia, the costly system 'Af 
administration that is the inherent characteristic of this Bill will not 
permit the provinces and various local administrations to carry out such 
-control with the same meticulolls standard as the United ~  does 
in practice. 

:Mv Honourable friend is 110i. the authur of this Bill; he is rather the 
foster:father: because his predecessor, not in the Department of Railways 
but in the Department of Induskies and Labour, was in charge of the 
Road Fund. The Honourable Member, though he is the Member for 
Communications, has to bear in mind that he has a very heavy respon-
sibility because primarily he is the Member for Railways and  any step-
motherly treatment towards the ~  acquired departments which have 
been transferred to his portfolio from the Department of Industries and 
'Labour will react very ~  and he will have to handle. them 
very carefull.v and very imparti411y. I never expected that the Honour-
able Member for Communications would control the Road Fund. I 
. expected that it would be under the Member for Ind1lstries tmd Com-
merce, but the very fact that the Governor General in Council decided 
to() hand over the cOIJtrol of tIlt' Road Fund to the Member for Communi-
eations throws on the latter an additional responsibility of trying to be 
impartial to that system of transport which he may forget as the con-
-troller and boss of the mighty Indian railwaYfl which has got a capital 
investment of Rs. 800 crores. 

The Honourable Member's predecessor in the Industries Department 
was not very happy when he moved: his Resolution in 1937. That Resolu-
tion 'was passed in this House when most of us were absent. When I 
read through the speeches made on that occasion, two of them struck 'me, 
and they were the speech of our former friend, Mr. George Morgan,. and 
also that of you, Sir. Both of you strongly criticised the policy underlying 
the control of the Road Fund, whereby the Government of India wanted 
to control further the Provincial Governments in their discretion as to how 
to build the roadways, as how t·o control the road traffic and as to how 
to control the motor vehicles. If there was any idell. that there was 
autonomy in the provinces, that Resolut,ion t·ook away the last vestige 
of right of the Provincial Governments. 

The Honourable Member was refen-ing to the Transport Advisory 
Council Conferences. I was looking in the Library and I found there the 
Road-Rail Conference Proceedings of 1933, but the documents relating to 
"the conferences held-thereafter are not published. In the Library 110und 
a cyclostyle copy of the Minutes of the Second Meeting of the Transport 
Advisory Council, July. 1936, on which the Resolution of Sir Frank Noyce 
was based and on which perhaps the main clauses of this Bill are based. 

1Ir .•. S. Aney (Berar: Non-MohAnlInndan): Is it signed IlS a true 
copy? 

1Ir. B. D .. : It is It true copy. If it is not, the Honourable the Metti-" 
ber for Communications might Bay which part is 'Pot true. Sir', at that 
. time most of UB were agitated as to the behaviour of the Government of 
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tndia in the mat,ter of their relation with the provillces. I find that most 
of the provinces dissented from the subject matter under discussion. I 
tind on item No.1: ' 

"The representatives of Lhe G'overnmentR of the United Provinces, the Punjab and. 
Bihar dissented." 

Further on, it says: 

"The representative of the GoverllDlent of the United ~ .. ~  not accept the 
skeleton system proposed in their case." 

As regards Part II, control of traffie on which my Honourable friend 
talked so much, I will only quote what is indicated here. I have not got 
with me the exact view of the provinces because the Honourable Member-
has not thought it fit to publish it: 

"The representative of the Government of the Punjab dissented .  .  . The represen-
tatives of the QQvernments of' the Central Provinces and the North West Frontil'r 
Province could not undertake to give imrnediat{l effect to ~  

Further about the application of money .  .  .  . 

The llonourable Sir Thomas stewart: \Vould the Honourable Member 
be so good as to tell me what he is reading from? Is it a press note? 

)(1'. B. Das: ., Concise Statemt'llt of Polic) adopted at the Second 
Meeting of the Transport Advisory Council, July, 1936". 

An Honourable Kember: Is it a newspaper report? 

Kr. B. Das: No. It is a copy of the proceedings kept in the Library 
by the Industries Department. It is a cyclostyle copy. They did not 
publish it and circulate it to Honourable Members. About the administra-· 
tive machinery about which some of the clauses in the Bill giye such 
detail I find: 

"To this end it is desirable that wherever possible Secretaries to Boards of Commu-
nications should be appointed who have adequate leisure to . carry out their duties 
thoroughly. In certain provinces it may be necessary to have a special Road Engineer 
acting also as Secretary to the Board of Communications. 

(The representative of the Government of the United Provinces dissented.)" 

lb,. JI. S. Anay: What did Bihar and Orissa say? 

Mr. B. Das: As regards Miscellaneous, I find that thf; representative8' 
of the Governments of Madras and the United Provinces dissented .. 

'Mr. II. S. Aney: Let us know who agreed. 

Kr. B. D88: Only the Govemmellt of fndin tlnrl the Rllilwll,\· Board 
presumably r ! 

By the conditions attached to the Hoad .Fund, the freedom of the 
Provincial Governments has been taken away. I find here that four or 
live conditions had been discussed in that Advisory Council of which I 
believe, Sir F:ank Noyce was the Chairman. On proposal part I, ~  
Romhav, Punjab, Assam and N.-W. F. P. dissented. About part 2 ~  
United Provinces and the Central Provinces dissented. Then about 2 and 5: 
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Bengal, United Provinces and Bihar dissented and about 3, the United 
Provinces and Bihar dissented. I am not. going to analyse this and make 
a long speech on the subject of the conditions on which the Road Fund 
grants were made. 

My Honourable friend referred to the Jayakar Committee. Mr."Jayakar 
was then the Leader of the Opposition in this House Rnd those of us who 
were his colleagues on the floor of the House welcomed this Road Fund, 
that petrol should be taxed and that provinces should get more money so 
that they CRn hllve extra roads ill their territory, but then theTewas no 
issue of the rail-road competition. Then the mighty bosses of the rail-
ways did not bring. influence through the Railway Member lInd applied 
preSSUl'e on the Memher for Industries 80 tnatthe Rb8d Fund should be: 
so distributed that provinces instead of being free agents become nothing 
but handmaids of theqpvernment of India. We were no parties to tha' 
Resolution. 1 know my friends of the European Group did not like thBt 
Resolution. We would have thrown that Resolution to the winds. 
especially that part which iR an obnoxious part, namely, that if a Pro-
vincial Government does not agree to control of the Government of India, 
the Government of India will withdraw the shAre of tbat particular 
province and distribute it to other docile provinces. The paragraph of the 
Resolution says that if any province delays without reasonable cause the 
application of the Road Fund and the allocation or the l'e-allocation as the 
case may be, then the Governor General in Council will withhold the 
money and my Honourable friend now controls the functions of the 
Governor General in this matter. The whole idea WAS that the railwavs 
should not have road traffic as competitors and therefore they passed this 
Resolution whereby the Provincial Governments were directed "not to 
spend any money which will create parallel traffic to the railway traffic 
in this country". Well, Sir, the House has passed it and the Government 
of India have given effect to it. As a result of this Resolution, we expected 
that the Government of India would introduce a motor traffic control Bill 
but we never thought that. the Bill would tax  the Provincial Governments 
so heavily. Some of nw friends think t,his is a good Bill but it gives the 
'Government of India power to make rules, bye-laws and fix licencing fees 
and 80 on, even to say what badges and uniform shall be worn by drivers. 
Of course, they say "may" do so and so. I am not a lawyer but I know 
that in these cases "may" means "must ". Every vehicle whether it is 
a stage carrier, public carrier Or private carrier can be weil!"hed at,the 
instance of an officer. There will have to he weighing machines in even' 
district headquartel"R. I am glad to know that my Honourable friend, Sir 
Thumas Stewart, is going to pay. 

The Honourable-Sir Thomaa Stewart: On a point of explanation. We 
have already paid for a considerable number of ~  machines. 

lIr. B. Das: There are 250 districts ill t,he provinces. Is it the iritEm-
tion of my friend that there should be a weighing machine in every district 
headquarters and if he takes sub-divisional headquarters also, he will want 
more than a thom;and weighing machines. Representing as I do the 
districts of a deficit province, I know how the provincial I'.taff are "hArd. 
worked and the Ministers in the provinces are plimning out rural develop-
ment and such other work lUI will benefit the masses. If this Act ('omes 
into operation, every district most have one· or two Whole time officera 
tn the Indian Civil Sen-i!'e or the Pl'ovil'leial Civil Sel'Vice and one or two' 
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police assistants who may be eventually called traffic inspectors and these 
will be busy to administer this Act and to catch hold of every motor car, 
lorry, et.c., that may be plying and levy a penalty. The provinces cannot 
stand this strain, unless the Government of India provide a subsidy from 
the Railway Department or enhance the petrol cess from two annasto 
three annas,. so that the provinces can get additional fund for the admi-
nistration of this Act. The Resolution that T referred to a few minutes 
ago do!;!>; not permit the prodnces to spend money 'on the maj.ntenanceof 
roads except. in certain speeific eases referred to by my Honourable friend, 
!::lit' 'I'homas Stewart, this morning. After 1929 the Provincial .Govern-
ments went into constructing a largen\lmbel' of long roadli. but the 
Government of India does not finance anything towards' the maintenance 
-of 'those roads and those of us who have some experience of the mainten-
ance of Oill' o\\n houses know how l1luch it costs these Provinci.al G9vern-
ments to maintain these roads. ~  ~  friend may askwhythes8 
province;; take the money if the,Y can J maintain new . roads. That is a 
pertinent. question. I would refer my Honourable friend to the Governr 
lllent of Tndia Act ~ the Governor General in Council'or the Govprnor 
General reserves to himself the right to develop road commun\Catiolls in 
the partially excluded areas and excluded areas and my Honourable friend 
who administers the Road Fund knows it how funds are ear-marked to 
build roads in these partially ex'?lnded areas. '{'he offiC'ials mfty t.hus 
incidentally have good shooting. So I did express my views on the floor 
of this Huuse ill 1929 and 1 again rel'eat, ~ f\llspicion, viz., that the too 
much encouragement that the Government of India wanted to give to road 
construction was really fl military policy. They found that the railways 
were costing them more. Therefore they wanted fl net-work of roads finn 
bridges all over India. Most of us on this side are ver:v familiar witb 
the situation in the country that commenced' in 1928-29 and that went 
on thereafter lip to H134. ·Fortunately. we are living in a quieter time. 
(Mr. M. S. Aney: "Are we?") Yes, comparatively, we are not being 
arrested and hunted as we used to be. Naturally, the Government of 
India wanted roads all over India so that their armoured motor-cars could 
go from one district to another and from one province to anothe>:',-from, 
say, Bombay to Delhi and £rom Delhi to Calcutta. Sir, that was the grain 

of suspicion in my mind in ]929 and it still persists. I t.ry to put 
3 p, M. it away but I cannot. There, Sir, it is. So it would hflve been 
'better if we had 'the views of the IuU-Bedged Provincial Governments, be-
cause now with a year's experience of administration they could have known 
how they could utilise the Road Fund,--whether they can take the full 
reBponsibility for maintaining these new roads that they have built either 
at the instance or at the suggestion of the Government of India, and how 
much extra financial burden they would have to shoulder ir. order properly 
to administer this Bill. Sir, I have ~  and I do hope the Select 
Committee will take it into their consideration, whether t,he time has not 
come when the Select Committee should recommend that there should be 
a three anuas excise duty on petrol ratber than two annas and which 
should go to the Road Fund, and also whether the Road Fund should not 
be so distributed that mone_v should' be spent on the annual maintenAnce 
·of those roads which have been built from the Road Fund. And beside!-
I do hope that the Select Committee will also look into it that all ~  

of the extra expenditure incurred by anv province for the administration 
of this Act for the control of motor vehicles. for licensing and so ~  

should· be met from ·the R<>ad Fund. Every ~  of 'it, even the publi-
.catronof t.hese ten or twenty fonnR at. the end of this book, and even 
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the cost of these beautiful road signs that .lre given ill this Bill should" 
be 80 met from the Road Fund. Sir, this is the one instance of a Bill 
that during my fifteen years' acquaintance with measures in this HousEl' 
I have come across where we have got such beautiful illustrations 
appended, <lnd I hope it will be practised in future. But who is going 
to pay for them? Most -of us have had the good fortune or the baG 
fortune to visit the United Kingdom and we know those costly and 
elaborate road traffic signals_ Now, who are going to pay? I think the 
provinces can ill-afford expenditure on these luxuries. You can compel all 
Indian State to imitate or ape the Unit-ed Kingdom but you cannot compel 
the provinces; that are living from hand to mouth and that cannot spend 
money upon education or upon the development of small industries or 
upon cottage industries, to spend money upon unjustifiable objects so that 
your motor-cars can go through at high speed and 80 that they may not. 
meet with any accident. I do not mind these luxmies, these-sign-posts, 
etc., being 'provided, but the Government of India must pay every penny 
of the cost .. 

Sir, this omnibus Bill has got many facets, as has been already alluded 
to by the Honourable the Mover, but I was particularly nettled when 1 
read clause 28 which was also referred to by my Honourable friend, the 
Member for Communications. Clause 28 of course provides for motor' 
vehicles registered in one province going safely through other provinces 
but I cannot 1I1lderHhmd what clause 28 (2) means. Clause 2R (1) says 
t,hat: 

"a registration ~ ~ i"su"d in r""peet of _ueh n,hic'll' shall h .. eff .. ct.i,·e throug-h" 
out British India." 

Clause 28 (2) sa.ys: 

"Subject to the provision" of section 23 and t<:> any prescribed ~  a moto!" 
vehicle registered by a competent authority in any Indian State or in the French or 
Portuguese Settlements bounded by India. shall not require to be registered, in British 
India., and  any certificate of registration issued by any such authority ill respect of 
such vehicle shl/oll be effective throughout British India as if it were a certificate of 
registration issued under this Act." 

Sir, I want to know where is the reciprocity that vehicles registerE'd in 
British India will pass through Indian States and Fl'ench and Portuguese 
colonies? Why make the Bill applicable to British India and bring the 
Indian States in under disguise.? If Indian Rtates are foreign territories 
tl) us and I do want them to be treated a8 foreign telTitories, why this 
compassion for them, and why allow their vehicles to go all over India?· 
If the Honourable Member wantR to be ~  0r ~  

why not apply this Bill throughout India? Why call it RritiRh India?' 
Sir, the catch is in the Government of India Act. All IE'gislHtioll must h·" 
for British India. There are British officials that work in Indian States 
and there are those Indian Princes and their hangers on and the idea iA 
that they can have' their free rides in India but Indians who "0 thE're from 
this side must ha.ve to suffer. I do not want even to ~  reciprocity 
with Indian States. If they have been treated so long 8S foreign coun-
tries, let that be so. Now T will take up another sect.ion to which I have 
great objection. 

, My ~ ~ friend said that clause 44 (2) is deailZ'lled in jU8tifica-
tion of co-ordmatlon scheme. It may be a good co-ordination 8cheme 
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theoretically, but 1 want the Honourable Members of this House to read 
sub-clause (2) of clause 44 where power is given to the Regional 
Transport Authority. Then, I want the House 11.180 to bear in mind what 
the proviso says. It says that the maximum or minimum fares should be 
so designed that they do not exceed in any way the railway maximum or 
minimum fares. Sir, to me this is one of the biggest surprises that has 
come from the Honourable Member for Communicat.ions. When he was 
the Secretary for the Commerce Department and the Commerce Member 
used to speak, how often this House attempted t.o c!o-ordinate all means of 
communications under a Communications Member and to fix maxima and 
minima rates for all traffic? How often have we discussed the maxima 
and minima rates of the inland and external navigation and also of coastal 
traffic. I remember lIly Honourable friend, Mr. K. C. Neogy, had a 
Bia passed a few years ago which was thrown away by the Government 
afterwards whereby he wanted t·o fix the maxhna and minima rates for 
inland steam navigation. My Honourable friend has assumed the garb of 
the Member for Communications but it is very difficult to justify thp. 
mantle whieh he has assnmed. I think the Honourable Member for 
Communications has forgotten that there is snch a thing as inland steam 
navigation or coastal navigation and he has quietly handed over that func-
tion to the Commerce Memher. I am glad my Honourable friend, Mr. 
Dow, is here and we will be glad to have a speech from him on the sub· 
ject. I ask the Members of the Treasury Benches this question: Why 
is it that the roads have suddenly become a part of the functions of the 
Member for Communications and inland or coastal navigation has been 
ignored I)y him? Why is it that the Member for Communications wants 
to fix the maximum and minimum rates for motor vehicle traffic only? 
And why is it that my Honourable friend. Mr. Dow, fights so shy as not 
to fix the maxima and minima rates in inland or coastal traffic? That. 
is the point which the Government of India will have to answer. Honour-
able Members might be thinking that human memory is short and thE' 
Members of this House have forgotten those Herculean battles we had 
with the Treasury Benches to fix the maxima and minima rates on th£'! 
river traffic and canal traffic. Sir, I am only trying to point out some 
of the Jacunre of this Bill, thereby showing that all is not gold that 
shines. 

Then. Sir, I want to refer to another clause. clause 70. As I have 
already mentioned, this clause gives power to have vehicles weighed. 
My Honourable friend. Sir Thomas Stewart. is so generous that he said 
that he would supply weighing machines to all provinces. I have also 
one observation to make on clause 14 of the Rill about· licensing. Sub· 
clau<le (3) says: 

"A licence issued under this section shall not entit\p the holder to drive any motor 
vehicle except. a motor vehicle which is the property of th" Central Government." 

Sir. I do hope that all vehicles owned by Provincial Governments and 
the Central Government will pay the licensing lee. These vehicles 
I'Ihould be treated as ordinary commercial or private vehicles are treated 
and they should pay the licensing fees. My Honourable friend, the 
Member for Commnnications, said so feelingly that in India the number 
of accidents has gone up. I find the Defenee Secretary is not here, other-
wise, I would have asked him why these unlicensed Government vehicles 
eause so many accidents? Why there had been so many joy-rides after 
~  war? Most of liS (,fill take back our memories 10 or 12 yellrs when 

R 
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we used to find motor calJ! damaged on road sides throughout India which 
were driven by officers and their sweet friends. I do. not know. if ~  
Government of India being the sovereign power in Indm want to gIVe thelJ' 
officers unbridled licence to do anything they like at the cost of the poor 
tax-paver and to. ply these unlioonsed vehieles on the King's highways and 
create ~  accidents .. Of course, It does not matter if the Army Depart-
ment :oses 100 motor Cllrs because the Finance Member will give them 
another 5 lakhs to buy hetter m()tor cars of better design and t.he latest 
model. Let the law be uniform. We are not living in war times: we are 
living in normal times.. Therefore, every motor vehicle belonging to the 
Provincial Government or the Police officer or the Anny officer must bt' 
liceme(l and if the Government of India or the Provinees have to pay 
for it, let them :pay for it. Most of us who belong to the countryside know 
verv ",-ell how ~ Government officials  do not pay their licensing fees on 
motor cars. I think many of US can remember cases where a .Distriot 
Magistrate or a ~  Magistrate or a Superintendent of Po:ice 

~  the licensing fee to the· municipal authorities. I hope, Sir, my 
~  friends who are members of the Select Committee will see 

that no laeuna is -left and no loophole is left and that officials do not evade 
the law and do not deprive the District Boards and Provineial Govern-
ment.s of their . legitimate licensing fees which they would otherwise have 
to )1'1Y. The officinls would not pay and the municipalities are afraid of 
them. 
I nm glad t.a welcome my H6noUl'abie friend, Mr. Rought.on, on the 

floor of this HOlll'1B once again as a Member. I would be glad to hear 
his view!! on m'otor insurance. I do not want the country to go insurance 
mad.. If t.he eountry 1S forced to insure motor vehicles, then why. I ask, 
the Memhers ·of :iheTreasury BencheR should not heed the request of my 
Honou!-3ble friertds, Mr. Joshi arid Prof. Ranga, for introducing old age 

~  and inS'urance "for' industrial workers. I think that is a higger 
lhhilitv on an,\" Government that wants to call itself a civilis.ed Govern-
mpnt tlHm ~  legislation for insurance on motor vehicles that. 'lre 
to ~  by' the ProvinceS. If it is to be applied nve yenrs hence. whqt 
right h'lVe the Government 6f India to impose on the Provincial Govern-
menhl their will and still call it Provincial Autonomy and sav that the 
:?r.ovinnes are contwUe.d by Minister and that Ministers ean do anything 
thev.like. Sir", only last year this House was maddened' by' the Rgitation 
of insU1':tDce people at. Simla and Delhi; Nobodv now likest.o hf"Rr nhollt 
iN\'lrance. The ipsuraQce magnates mi!!ht com"e again and mlP"ht -PE'stf'r 
HononT'lble Members outside this· House that t,his insurance provision must. 
rem 'lin in the Bill so that in anticipation of large premi11ms bll!;ljness five 
years hence. ~  of them might be thinking of spending a few IAkhs 
more th'tn they are spending today. I submit, Sir. insurance is necessarv 
to a certain extent, but I cannot agree that it should be made c6mTI\IIRor;. 
Hnve.,ou got oompulsory education in India? Today the Government '"f 
lndia S'ly they have abdicated. they say "we are ~  we make this 
lnw Ilnfl the Provinces ~  I submit, Sir, the Government 
Of Tndh sit here .as grandfather .or granduncle or grandmother and th!"y 
~  the provinces to ~ this Act and thus throw the whole 
res1)rmsihility on the provinces., What business have the Government of 
India (!nt to saddle the provinoolJ with: this Tesponsibility which they are 
not, prepared to 'shoulder tbe.ms.elv,ea. 
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_ JIr.N. K. JoBbi (Nominated Non-official): ~  ~  who 
$uffer? .  .  .  .  . 

Kr; B. D88: ·Perhaps my Honourable friend, Mr. Joshi, did not listen 
when I was saying a few minutes ago supporting his claim -tor old age pen-
8ions, otherwise he would not have made this interruption. I want the 
Members of the Select Committee to make sure that this word "may" in 
these different clauses is not made binding or compulsory on the provinces. 
It is the mailed fist under the smile of the Government of India, because 
the maLed fist is the Resolution on the distribution of funds and there 
the Government of India control the actions of every Provincial Govern-
ment. So, Sir, I am not very happy that this Bill has been introduced. 
I hope my colleagues in the Select Committee will examine every aspect 
and I do hope the Provincial Governments wi] examine all aspects under-
lying the purpose of this Bill, hidden as well as ~  I do hope the 
debate that we are having on this motion ~  circulatBd to the Provin-
cial Governments so that they might kilOW what the representatives of 
the people have spoken here and what were agitating their minds here. 
r do. not want simply a circular from Messrs. Kirlmess and Mitchell on 
the lines of United Kingdom pattern of safety on roads. We could profit-
ably have many United Kingdom patterns. When there is no chance of 
the United Kingdom pattern of Government here, we are not to be forced 
to have this United Kmgdom pattern of luxury. Sir, this Bill will create 
additional expenditure in the provinces and I am, therefore, averse to it. 

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): 
Sir, this Bill, as the Honourable Member for Communications has me,de 
it clear, has two aspects, firstly, regulative and secondly, co-ordinative. 
Regulation and co-ordination are in the abstract excellent words. But 
when translated to the concrete, they may give rise to many ~  
of a serious character. I myself believe that within certain limits regu-
lation and co-ordination are desirable objects, and they are necessary; 
but there are various dangers which it is our duty to guard against. 

Sir, I will take these two aspects, seriatim. As regards the first, it 
has been pointed out that the Act of 1914 is now a quarter of a century 
old and during the intervening period motor 10comotioJ;1 has made a great 
deal of progress. In order to grapple with the problems wl.1ich have 
come along \vith the tremendous increase in motor locomotion, various 
Committees and Conferences have been held. Now, Sir, we do not object 
to regulation; but with regulation comes control. Control is also desir-
able, 'but differences arise as to the proper measure of control and the 
right methods thereof. Now, Sir, we all know it to be a notorious fact 
in India that very large powers are vested with the police whenever any 
legislative mea.sure is passed. We also know how oppressive the police 
are in many of the Provinces. At the present moment, I am glad to be 
able to say, that in the Congress provinces 8 very great improvement 
has taken place. in the attitude of the police towards the general public. 

Mr. E. Ahmed (Rajshahi Division: Muhammadan Rural): Why not in 
Bengal? 
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Dr. P. 5. BanerJea: No such improvement has become appreciable in 
the non-Congress provinces. So far 8S my own province, Bengal, • 
concerned, I have not yet discerned any improvement at all. I should. 
therefore, hesitate to vest very large powers in the hands of the police. 

Coming to the second aspect of the Hill, namely, co-ordination, I 
should like to ask in whose int.erests is this co-ordination to take ~ 

U this co-ordination was to be made in the interests of the gene1'$l public,. 
I would most gladly welcome it. But the Honourable Member in charge 
of this Bill observed that this was to be in the interest of the railwaya. 
He went so far as to say definitely that long-dist.ance traffic should be left 
with the railways, whereas only short distance traffic should belong to· 
motor cars and motor buses. Sir, I do not think the general public ill-
India wia agree to this solution of the problem. The general public in 
India want alternative modes of locomotion and b·ansport. and they will 
never agree to give away the more convenient methods of transport in 
favour of the railways. If Government want to increase their railway 
earnings they will have to take various measures in order to improve the 
railways. They will have to increase the comforts on the railways; they 
will have to reduce the fares of the passengers and take other necessary 
steps, 80 that there may be a free and unrest,ricted competition between 
the railways and motor traffic and still the railway revenue may prosper. 
To seek to restrict competition by artificiaol means would be doing a great 
injury to the public. I hope, therefore, that the provisions of the Bill 
will be so amended as to secure the general interests of the public. 

Sir, there are many provisions of the Bill which are of an important 
character. One of these provisions is that once a car is registered, the 
registration will be valid throughout British India. Also there are provi-
sions relating to the improvements of motor-cars. buses and lorries, and 
I hope these improvements will be insisted on in order to serve the con-
venience of the travelling public and not in order to improve these mean. 
of locomotion and transport out of ~  Sir, I welcome the provi-
sion relating to insurance, although it is doubtful whether it will be practi-
cable to enforce this provision compulsorily within the next five years. 

Sir, this Bill is 8 very complex measure and it is clear that all the-
provincial Government.6 have not agreed to the various clauses of this 
Bill. There have been considerable differences of opinion and in view or 
this fact I would have supported the motion for circulation of the Bill 
if it had been moved. Unfortunately, this motion which appeared on the-
agenda was not moved and the Bill has to be referred to a Select Com-
mittee. I hope the Select. Committee will take the utmost care to rid 
this Bill of its undesirable features and make it a beneficent measure. In 
this connection I wish to lay down 8 number of principles which should 
guide the deliberations of the Select Committee. In the first place. 
nothing should be done to encroach upon Provincial Autonomy. Some of 
the Provincial Govemment.6, 8S hilS already been made clear by my 
Honourable friend the Member in charge of Communications, have ex-
pressed the fear and the Ilf.lprehension that Provincial Autonomy W88 

going to be jeopardised. This fear should be laid at reat. Secondly, we 
should see that the convenience of the public in the matter of rail-road com-
pp.tition should be our watchword. Weare all interested in the revenuelt 
of. the railways but the railways should not secure large revenues bv 
stifling _ competition. Thirdly, I urge that in the matter of exercise or 
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<control only 80 much of control should be vested in the different autho-
rities as is absolutely necessary, 80 that there may not be any opportunity 
for the exercise of excessive and oppressive powers. With these few 
words, Sir, I support the motion that the Bill be referred to a Select 
<Committee. 

JIr. T. S. Avin88hillngam Ohettiar: Sir, this problem of road-rail 
'competition has been engaging our attention for some time past. There 
is no doubt that there has been a great deal of wasteful and uneconomie 
competition. There is not only competition between raU and road but 
in the road itself, because it is unregulated, and ~ is more competi-
tion than there is business. In the report submitted by Me"lsrs. Mitchell 
and Kirkness they have given a somewhat indifferent calculation of the 
losses suffered by the railways on account of road traffic. On pages 12 
and 13 they have calculated that from passenger traffic alone the railways 
are suffering to the extent of about 186 lakhs. Apart from that, there 
ill the goods traffic from which also the railways must suffer to a consider-
able extent. As between the motor-car and the rail, Sir,' I would 
certainly choose that the buses and the cars should go away, and for a 
very good reason. Even though the control of this House will be to a 
'certain extent taken awav with the establishment of the Federal Railwav 
Authority, it continues to be somewhat of a national asset. But ~ 
pie that· we put into a motor cllr goes to the foreigner. The plug, the 
screw,-in fact every part of it goes to the foreign countries and nothing 
'1s made here. The petrol on which it runs and the mobil oil which is 
necessary for running it ,--even that comes from the foreim countries. 
In fact, as a friend of mine used to say, every motor car bought in this 
countrv. means about 20 acres of land sold to a foreigner without a price. 
"That is, we have to give the produce of 20 acres of fertile land to keep 
up and maintain a mot.or-car in t.his country, and every bit of it goes 
-to a foreign country. As far as the railways are concerned, except. the 
purchs8e of locomotives and the purchase of boilers and certain other 
"things which we are not able to produce in this conntry, I believe a 
-great deal of the profit that accrues to t,he railways remains in this country. 

An Honourable Member: It is less than half per cent. 

lIr. T. ,8. Avinaahfltagam Ohettiar: In my opinion if cent per ('ent. 
-goes to a foreign country in one matter and if there is something re-
maining in this country by another alternative, I would rather choose 
the alternative. And for that reason I would think; apart, from the 
avoidance of the wasteful competition that exists today, that wherever it 
is possible it is good that we give some business to the railways. But 
that does not mean that I am ag-ainst competition. Competition iF! ,"erv 
good and without competition the railways deteriorate a good deal. I 
know how with this competition the railways have somewhat improved 
recently. On page 30 of their report, Messrs. Mitchell and. Kirlmess have 
given measures that the railways have taken _because of the road-rail 
competition. The measures that they have taken are, cheaper tickets. 
cheap return tickets, running of more trains and the speeding up of trains. 
It is mv experience and T hOT)e it is the experience of all of us that 
competition sharpens our outlook and the railways have been all the 
better for the competition that has existed recently. The civilitv of the 
officers today, their catering to the needs of the people and to the third 
~  passengers in particular is not n little due to the competition of 
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the buses with the railways. Apart from the value of competition to the 
railways, I would urge upon· the Railway Administration and upon ~  

Government that the introduction of this Bill should not mean,that WIth 
the help of this Bill they will coerce road transport and try to eke out 
an exist.ence for railways even where the railways .are not· efficient. I 
know many railway lines which are not efficient today. In my own 
district tbere is a good example: from Podanur to Pollachi is a distance 
of 24 miles and the rail takes nearly two hours and more, and sometimes 
even 21 hours to do this distance which the bus does in an hour Rnd (\ half. 

Kr. J[. S. Aney: You are sure to reach? 

Kr. T. S. Avinashilingam Chettiar: V'/e are sure to reach In these: 
rircumstances, unless tbe railway 1lUtborities make up tbeir mmds to-
better themselves, there is no justification for their competing with the 
road ~  I hope the Government have appreciated the view that "'hat 
we want by co-oroination is not that everything should be sacrifired to 
the needs of the railway, but that the transport of the ~ will be 
improved much more than it is today. The Mitchell-Kirkness report 
says that the present need today is for closer co-ordination of varioul!f 
means of transport, as that mRximum efficiency may be achieved. In 
guarding' the efficiency, we should have ~  to the time and other 
conveniences of the ~  and also of the goods traffic. I would 
refer the House to clause 44 (I) (c) which says: 

"A Regional Transport Authority shall, in deciding whether to grant or refUl!e a-
stage carriage permit, have regard to the following matters, namely: 

'the adequacy of existing ~  transp0t:t services between the places to be 
served, the fart's ~  by those Rervices and the effect upon those 
services of the service proposed'." 

So also in clause 47 (a); and clause 5U (b) talks of the "desirability 
of limiting long distance transport of goods by road where reasonable 
facilities for such tralll:;port already exist", Clause 52 (c) and (d)alro 
deal with the adequacy of existing transport services for the carriage of 
goods upon the routes or within the area to besel-ved and the effect . upon 
those services of the service proposed. I hope these sections will not b& 
interpreted to mean that wherever there . are· railways 'the road tr8ffic 
should not be ·allowed. Hond transport should not in any way be made 
to serve only the purposes of the railways. The main consideration should 
always be the convenience of the passengers and the public concerned. 
Clause 41 also says: 

.. A Regional or Provincial Transport Authority shall be co!W.ituted in ~  of the 
following manners, namely: 

(a) as a tribunal consisting of one or more members being officials in the St'l"\'ice--
of t1;e Provincial Government; or . 

(h) a" a body of officials and nOIl-Officials, including at the .discretion of Provin· 
cial Governments renresentatives of persons or undertakings engagt'd in-
the bnsiness of transport: 

Provided .that, where such representatives are included. equal representation IIhall 
be accorded to the business. (,f motar t:-ansport, railway transport and,. 
where necessary, inland water transport." .  .  . 

I would like to know whether in the authorities controlling the railwavS'-
any representatives are allowed to represent road transport_. I woul4. 



also like to know whether in those ilUthoritieawhich control inland water 
transport; road representatives are -allo.wed .. As far as I am aware there 
are rio representatives of road transport in the authorities which cantrol 
the railways or inland water transport. And if that is the ease, I dn not 
see any reason why it should be made obligatory that equal representation 
should be accorded to representat.ives of rail and inland· water transport 
on these road boards. 

At the same time 1 want to make one thing: clear, which 'has also 
been mentioned by my friend, Mr. B. Das. We are seeking to fix maxima 
.and minima rutes for the roads but not any maxirr:a antI minima rates 
·for the competing services. I dare say that inland water transport and 
coastal transport services· do form competing agencies; and when no 
maxima and minima rates are fixed for them, I do not see any reason 
why such rates should be fixed for the· roads: that would lead to driving 
the road transport off the field. If. the Government gives nn ~  

that they will come forward with a prqvision· in .this or Rome othor· Bill 
for ~ maxima and minima rates for other forms of transport· ~  

may compete with this road transportJ it will be good; ot11erwise, it will 
injure great1.', the road transport if thiBpr.ovillion in the 13ill becomes law. 

Thfl Ilext point I would like to urge .is this: so many re;:;trietioTis hllVp. 
been imposed by clauses 4,1, 4-7 and 52, wllich. govern the procedure 
to be fQl10wed by Regional Transport A.u·thoritieR·; in all these 
sections I ·find one thing commQll and {,hat is-that the RegionqI 
Transport Authority shall have regard to t)le .chal!wter, qlialifications and 
financial stability of the applicant before' granting the "pplication. '{'his 
.is a great ~  to the smaller owners. Today Ploot 0f the bnsf\s. as 
both the Government and we are aware, .are 'owned riot by very rich 
·people or very rich companies but by ·individual owners who o'vn orie 
or two or t.hree buses, who eke out a living by that Jlleans; but today 
if the Government wants them to satisfy the Transpmt Authority tbat 
they should haye character, qualifieations and finltncial stnbility, I do !"lot 
Imqw what. financial stabiJ.ity will mean; but of'·this we 8re l1uite Surfl. 
t,hat it will affiect adverselv the smaller owners. As far as mv district 
is concerned, I know man,: small invest.ors with· Rs. fi,OOO or Rs. f).OOO 
who run a single bus in union with others with their own timings. Therp. 
is an oprlortunity for small investors, where·a driver and it ~ ~ in 
partnership may invest a small amount and run a bus, ·R.lt after ~ 
Bill as it stands is passed into "law, I think it would afl'fct thf' ~  
i!]vestor rather hard and enf.rm;t thi;; hURiness also into ~  han.:1s 
01' hig eompanies. 

Another matter I have not been abJe to uuderstand-in this Bill. and 
that is the differential treat.ment meted out in eyery p;uticular beb·.een 
bllses and cars owned by private hands f\nd cars and bu!'es ownei by 
tht3 Governments, either Central or I>rovincial. I have not heen able to 
get at the reasons, Rnd as far as I see, I do not know ~  there should 
be any difference in the treatment. it would form a !'eparate caste of its 
own if such differentiation is maintained, and I do nut see anv (I'ffir:ult.v 
in the cars and buses owned by Governments ~  snme fornlUli-
ties as are undergone ·by the ordinary people. After all, if they have to 
make tmv payment, what they· /tive with one hand will be receivell hACK 
with' the other. but the formalities which they should go t.hrough must be 
uniform for both the people and the Government. 
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One more point I would like to refer to In clause 9, sub-clause (2}-1 
shall not re&d the whole sub-clause, 88 it is a long one, I will read only 
the last sentence,-we have: 
"  .  .  .  .  .  a licence issut'd by a competent. authority in any Indian State or in the 

French or Portuguese Settlements bounded bv India shall be effective throughout 
British India so long as the holder is a I,ona Iidt resident in the Indian State or in such 
Settlements, as the case may be." 

80 also in clause 28, sub-clause (2), we h8ve: 

"S:..Jbject to till' l'ro\'isiolls (that refer to ,·tyi8tration) of section 23 ~  ~ any 
prescribed conditions, a motol- vl'hiclti registered I,y a competent authority III any 
Indian State or in thp French or PortugUe8t' Settlemenb bounded by India shall not 
require ~ be registered in ~  Illdia, and  any certificate of registration issued by 
any such authority in redpect of such vehicl,· shall lx· effective throughout British 
India as if it \Vt'T<' a c(·rtificat.· of registration issued under thi8 Act." 

May 1 know whether those. GovernIl?ents ~  those ~  e.0!lcerned 
have promised t.o consider the issue of hcences m the Bntlsh ~  pro-
vinces in the same way as we have under these two claul>es pronused to 
consider theirs? As ~ 8.<; 1 have gone through the provisions of the Bill, 
I have seen nothing t.o that effect, and unless this matter is reciprocal I 
do not think ,n' are justified in having two clauses to this effect liS regards 
reg;e.t.ration and licenceb. We in South India have got states !n ;lUI' 
adjacent territories, and when we go-I know as far as l\Iysore IS con-
cerned,-l haye gon£' many a time there.-we have been asked to pay 
taxes and they make distinctions in other respects also. I do not see 
any reason ~  when t.hey do not give. us these concessions, we should 
give the snmeto them. In my opinion, they should be made reciprocal, 
and a proviso !O:hould be added that they should come into effect as soon 
as they agree t.o give those concessions t,o us. Sir, I support the motion .. 

(At this Rtage, thrt'e MemberR from tht' Congress Benchel'; rose tf, 
speak.) 

Il:r. Deputy President (Mr. Akhil Chandl'U Datta): In calling Mem-
bers of the ~  Party, I have to go ~ the official list submitted by 
the Secretary of the Party. Mr. Abdul Qai,Yum. 

lIlr. Abdul Qaiyum (North-West Froutier Province: General): Sir, 
the Honourabk Member in cbarge of CommunicationI'; has a ver,v non-
violent method of putting his case, and he has thereby succeeded to fl 
very considerable extent in disanning opposition. There' is no doubt t.hat 
the efforts made by him and his predecessors for e.o-ordinting t.he law 
about road transport delolel'Ve praise, and these effortR have culminated in 
this bill which seeks to bring Rome sort of order in road transport where 
so far chaos has heen the rule. But there lire certain dangers lurking in 
the proposals which have been embodied in this Bill to which I would 
like to draw the pointed attention of the Honourable Member for rom-
munications, and 1 hope that when the Bill goes before the Selert Com-
mittee due consideration and regard will be paid to these obiet"t.iol1ahle 
features or at least to those features which appear to me as objectionable. 

The Honourable the C.ommunications Member has given us a very 
~~  description of the history of the origin of this BilI,-how the idea 

~  about. 20 or 22 years ago, how the idea has developed and how 
~  conference" took place. I\nd OOW MeRsrs. Mitchell and Kir1mes8 
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published their momentous report all the questions of motor transport 
and road-rail co-ordination. This is all very well. But the fact remains 
that the real reason whieh has prompted the Honourable the Communicu-
tions :\lelllber and the Government of which he constitutes Ii part is 
obvious. The (·.ompetition of the motor transport had hecome so intense 
tbat the Railway Depm·tment could not. hold its own against the new 
competition any longer. The Honourable Member for Communications 
was placed in charge of roads. He has been forced to bring a Bill which, 
though outwardly it aims at eo-ordinating road find rail services, in fact, 
if this Bill is allowed to be enacted into law. wiII, instead of eo-ordinating, 
most certainly result in suhordination of the road sel-vices to the railway 
services. This thing is so ohviom; that it mav be easily inferred from Il 
mere glance at the provisions embodied in Chapter IY of the Bill. 

There are some very good provisions in the other Chapters of this Bill 
but I Rhall not refer to thenl. In my speeeh I shall confine myself to 
Chapter IV whic·h I consider is a very important chapter of this Bill. 
We "tart with the principle which is laid down in clause 40, that nobody 
wiII be allowed to drive a motor bus or a Rtage carriage or a motor vehicle 
engaged in carrying goods \lnless he is granted a permit by the He!l'ional 
Transport. Authority which will be set up under this Bill, and the said 
permit will have to be countersig-ned by the Provincial Transport 
AuthOl'ity which will supervise the activities of the various Re(!ional Trans-
port Authorities in the province. This is the first important provision 
laid down in Chapter IV. When we come to clause 41 we find that there 
are provisions about the cOIl$titution of the Regional and Provincial 
Transnort Authorities, and here the objection which I have to ur!!'e to 
this Rill becomes verv obvious. Had the HonourRble the Communieationl:' 
Member brought forward a Bill co-ordinating all the various trnn;;port 
services-railwavs, motor transport, inland steam navigation-and had 
set up a centrR! bo:uel in India for the whole of India and provinr>ial and 
regional bORrels workinQ' under it, airnin<z at the co-ordination of all tbese 
servicp.s in the intpl't"Rts of the general public in this countrv, no ~  or 

~  perRon could Tlossib!v have taken anv excention to it. Bllt we 
fintl that thp co-ordination which is !limed at in this Rill is a sort of one-
sided co-ordination: it if: lI. cO-OI'd;nation in favour ()f the railwa'v Rervice:. 
at the pxpense of the motor tram;port. If wP. examine ('!ausr; 41. sub-
clauRe (3) we find: 

\ 

"A Regional or Provincial ~  Anthority shall b,· constituted in one of the 
following manners, namely:-. ." 

Part (a) says that Provincial Government wiII huve the right to appoint 
certain offieials on these Regional Transport Authorities. Of course, as 
far as t.his part of the cluuse is concerned, there CUll be no possible objee-
tion, because one can imagine and one can readily believe, that the 
officers who will be called upon to act on these transport bodies will be 
public servants who will haye the good of the community at henrt and 
who will be able to hold the scales even between the various competing 
transport services in this country. But when we come to sub-clause (b) 
of this Bill we find that the Regional Authority shall be "a body of officials 
and non-officials, including at the discretion of Provincial Government, 
represent,atives of persons or nndeJ'takim."s engaged in the businf'ss of 

transport". This, Sir, to my mind, is a very objectionable feature 
41'011 of this Bill. There is no doubt that a temptation has been placed 
he/ore this side of the ~  by leaving the matte!' to the Provincial 
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Governments concerned, but I think that even tho!-lgh the Provincial 
Governments have been constituted on democratic lines, we oannot sur-
render the interests of the general public in this way even to such Provincial 
Governments. ·After all, the fact remains that an attempt is made here to 
smuggle the railway . authorities through the back door and to set them up 
as members of these Regional and Provincial Transport Authorities. The 
result will be that they will have a say in the affairs of the motor transport 
industry in this country. We find that no corresponding provision exists 
like the provision laid down in sub-clause (b) of claU'se -41 in favour of the 
IIlotor transport. Thisig an objectionable feature of thfl Bill. If there 
is going to be co-ordination, let there be an -all round co-ordination. It is 
highh· dangerous to transform one of the parties to a case into a judge, 
because it would be -very unfair to the other party. The result is obviou$. 
The motor transport will suff'3r because the railway inte.rests will he 
!;uprernc in these ~  and -Proyineial Tr:msport Authorities. Further 
on, we find tbe following proyiso: 

"Wht're such representati\'es are included, equal representation shall be accorded 
to the husiness of motor ~  railway transport. arid, where necessary, lnland 
water tran8pOrt." -

""ow, two-thirds of the transport will sit in judgr.nent on motor trans-
port. TheY' are the interested parties who have forced the Government to 
bring this measure. 'fhoue-h outwardly t4is Bill aims at co-ordination, 
it really meaDS fmbordination of the motor transport. This is a very 
objedionabk feature. -

Then there are other objectionable features. '{'here will be contract 
~  a.nd stage carriages under this Bill. Very ela;borately defini-

tions have been set out in clause 2 of the Bill. In clause 44, 'we find that: 

"A Regional Transport Authority shall. in deciding whether ~ grant or-refuNI 
a stage -carriage permit, have regard to, the following mntters." 

J shall only refer t{) Sub-eluuse (c): 

"the adequacy of existing passenger transport services between the places .to lie· 
served, the fares charged by those services, and the effect upon those "ervices of the 
service proposed." 

Now, these various authorities shall have a very strong railway element 
and an element representing the inland water tranllport service. \Vhenever 
there is a question of the extension of motor service they will have &. sa", 
in that matter and we cannot expect them to encourage motor tranl-port 
which has hit them very hard. Then further on we find: 

"and shall also take into consideration any representations made by persons already 
providing transport facilities along or near the proposed_ route 'or routes or by any 
local authot"ity or police authority within whose jurisdiction any part of the proposed 
route or routes lies." . 

This is very unfair indeed. The motor business haS absolutely no say in 
the affairs of the railways. When you are going to open a new line 01' 
change the fares or to attract a particular line of-goods traffic" you sim(.ly 
do it. But when it comes to an ~  of motor transport, thetP.;.\fO'l 
'¢ve an eiJective voice to the railways and the inlllnd water transport. • 'l'his 
is far from being a fair and equitabJe method of dealing with this problem, 
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and it confirms me in my view that this is an attempt to subordiIiate the 
motor .transport to other forms of transport. Then in sub-clause (2)' of 
clause 44, we find: 

"If it 'appears to the Regionhl Transport. Authority that it is necessary or 
desirable in the public interest that theR.egional Transport. Auth.ority should fix the 
maximum or minimum fares for any service which the applicant proposes to ~  

under the permit. the Regional Transport Authority may, aft,er due enquir'y, fix such 
fares and make it a condition of the permit that fares !!hall be charged accordingly." 

By this provision, you are giving railways and inland navigation authcri-
ties a say in the matter of fixing the maximum and minimum fares of ~  

motor transport business. It does seem to me that this is a highly unfair 
and an inequitable method of dealing 'with this problem. 

No doubt there are abuses in the road transport. The system is 
absolutely chaotic, and some sort of order and codification of laws ~ 

absolutely necessary. The Act of 1914 is certainly out of date. 23 years. 
have elapsed and motor transport has made-rapid progres;; in the last quarter 
oil a eentury. I again eontend that this is not the proper method of dealing 
with this problem. You give the railway authorities a powerful weapon 
with which to crush their encmies. This will result in hitting an industry 
which provides a large amount of employment for a considerable number 
of people in this country, it also gives ~ scolJe for investment of 
capital, not only to large capitalists but also to small investors. There ar.e 
. thousands of people in. this count,ry who own one or two buses. and their 
livelihood depends upon running that partkular bus. If these are the-
methods hy which Government seeks to co-ordinate the system, it will 
oortainly have a disastrous effect on motor transport in this country. 

I now come to another important aspect of the Bill, namely, the con-
tract carriage permit and in this connection clause 47 becomes very j.n-
portant. There are, I know, ver;. dangerous provisions in this clause H;,a-
1 hope that the Select Committee will very carefully look into them. If 
this clause is placed on the Statute-book in the form in which it appN\!s 
in the Bill, it will simply crush the motor transport industry of ~ country_ 

Sub-clause (b) of clause 47 says: 

"the needs of the region as a whole in rdation to th" prO\'IHlOn of passenger carry-
ing traRsport (including the provision of adequate. suitable and effici.ent services and 
the elimination of unnecessary services) and ~  co·ordination of ali forms of passenger-
!)arrying transport"; 

-and it proceeds thus: 

"and shall also take into consideration llny representations which may then be made 
or which may previonsly have been made by persons already providin$ passeuger 
transport facilit.ies in the region or hv any loral authority or police authority in the 
reltion to the effect that the number of contract ~  for which permits have 
already been granted is sufficient for or in excess of th" needs of the region or any area 
within the region." 

Now, very dangerous powers are being placed in the hands of these 
authorities. They will not only have the power to decide whether a pttrti'-
(JulaI' transport company should be allowed to ply their buses or their mot.or-
C9.rs on a particular route; but whether it is desirable, according to the 
view of that particular transport authority, that such service should be 
'allowed to function at all. Yon do not have any ~  provision of 
taw when you come to deal with the railways or the inland water transp0rt 
system.; -Sir, as I h8'Ve submitted at the very outset, this is Il meaRlIre 
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which aims at restricting the competition on the part of the motor trans-
port industry and when in the Bill we find mention of uneeonomie COUl-
petition, it is obvious that it means the very keen competition which the 
Tailways have been experiencing at the hands of the motor transport. industry 
in this country. 

Then in clause 48 we find: 

"A Regional Transport .-\ut,hority may. aft!'r ~  of thc ~ set· forth 
in ~  47,-

(a) limit the number of contract carriage" ..... . 

(b) fix in the c:lse of motol' eahs t.h!' ~ which may be charged 
~ . 

" P.tc., 

Now, this is certainly killing all manner of competition. 

r At this stage. Mr. President (The Honourable Sir Abdur RRhim) re-
-:sumed the Chair.] . 

There is no doubt that the motor transport in this country is providing 
very cheap fares and a very easy method of transport from one place to 
-another not only for passengers but for goods .. This has been a move in the 
right direction Rnd it has belln a sort of eye-opener to the railway authorities 
that a more efficient and cheaper way of moving J!'oods and passeneers has 
been evolved by the motor transport business in this country: and now if 
you are going to fix fares in the case of the motor-car, you are interfering 
In the normal inter-plll'V of competitive economic forces. Tt is only thE'sE' 
'Competitive forces which can bring ahout a healthy competition as betwe(,n 
the varions transport industries in this country, and it is only as a result 
of this open competition that the Pllhlic at large can hope to benefit. B'lt 
if you are going to interfere in this manner with the motor transport 
business, you are killing an industry which ha'S been developing vory 
.rapidly and you ure thereby putting the general public to a great 10<'8, 
because they will be placed at the mercy of the railway!;. They will have 
:to put up with incivility; they will have to put up with higher fares, and 
they will haye to pay higher freight for their goods. Then in Rub-clause 
(d) we find: 

"restrict the WlC of a contract carriage as a stage carriage;" 

Now, many complications have been introduced by these definitions 
which have been brought into this Bill. Stage carriages and contract car-
riages will practically be performing the same kind of duty, but the stage 
-carriage will not be allowed to function aR a contract carriage, and vice 
~  These are meaningless distinctions. There is absolutely no reality 
in fact, and the result of these fine hair-splitting distinctions that are sought 
to be brought into this Bill will be for them to operate us great handicaps 
<>n the motor transport services. The two broad distinctions which are very 
obvious to any thinking man are these. There are motor vehicles which 
take passengers to and fro and there are motor vehicle!; which take goods 
for reward or payment. These are the two logical definitions. But you 
'go on dividing motor vehicle!; into those that take passengers in stage ('ar-
riages and those that do so in contract carriage8. You again divide those 
vehicles which are used for taking goods into private carriers and public 
earriers, and you are thereby only creating complications, and 8'8 a r<li'ult 
Df these complications YOll are placing great handicaps on the developmcnt 
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of this important national industry. This is not all. When we come to. 
private carriers we find in clause 50 the same principle at work which aims 
at strengthening the pOflition of the rnihmp; vis-a-vis the motor transport 
service in this country. By the way, It Regional Transport Authority wiU 
have representatives of the railwnys and of inland transport upon it beC8'Us" 
provision has been made oor that without there being any corresponding 
provision for the unfortunate motor transport service having any voice in ~ 

af'fairl-l of the railways. Sub-clause (b) runs thus: 
"the dl'sirability of limiting long distance transport of goods by road where-

I'easonable facilities for such transpol't already exist." 

Now, "long distance transport of goods" has not been defined in that 
very elabomte section 2 of Chapter I where so many other definitions have-
been laid down; we do not know what "long distance transport of goods" 
means j and we know very well that there are transport facilities provided 
by railways practically in all paTts of India for carrying goods over long-
distance!!. Does the Honourahle Member in charge of Communications ':Jy 
inserting this sub-clause mean that he wants these public carriers to abso-
lutely give up the business of taking goods to and D'o,-which I think is 
It very legitimate business on their part which they have developed in B 
very efficient manner during the very short span of twenty-three yearf\?' 
Sir, it is obvioml that this is not co-ordination. Any man will see that it 
is directly an attempt on the part of the authorities to crush the motor tron!;-
port and to create a sort of monopoly for the railways. The railway system 
was being run in a "ery inefficient manner. It had so many defects whirh 
were only brought to light when the healthy competition of the motor 
transport exposed them to the public eye. 

Then we go on to clause 52 dealing with public carriers. \Ve find: 
"A Regional Transport Authority shall, in deciding whether to grant or r"fule II 

pl,lblic cal'rier's permit, have regard to the following matters, namely: 

(a) the interests of the public generally, including those of persollS lequiring 
nnd of persons pl'oviding facilitil's fol' the tl'ansport of goods; 

• • • • 
(e) the adequacy of existing tl'ansport sl'l'vi('cs fOl' the carriage of gooda upon 

the routes or within the al'ea to be served and the effect upon those ~ 

of the service pl'oposed; 

(d) the desirability of limiting long distance transport of goods by road where 
reasonable facilitil's fol' snch transport already ('xist." 

Now, in this particular Bill you are providing a very elaborate system of 
control,-registration, licenses, permits, the medic8'1 examination of drivers. 
the limitation of hours of work-a very desirable thing no doubt-the periodi-
cal examination of drivers, and compulsory insurance,-all these things are 
going to cost. a good deftl of money: and after creating all these compliea-
tiona and placing aU these restrictions on this industry, you do not even 
allow it to handle goods freely from one place to another. Y.)u lay down 
a very 'ambiguous sort of clause that. they shall not be permitted to take 
goods from one place to another if, according to the Regional Transport 
Authority or Provincial Transport Authority, such 8' distance is considered 
to be a long rlistance and if these authorities hold that there is a system 
of transport, viz., the railways, already in existence. YOl: create So many 
rules and regulations and then on the top of that you do not even allow 
them their right to freely carry goods from one place to another. Now, 
this is not co-ordination. It is a direct blow aimed at this industry with a 
view to crush it. In the S8'Dle clause you find that the same authority 
shall also take into consideration any representation made by persons 
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already providing transport facilities along or near the proposed ~ .. 
This is also a one-sided provision. The railways will be given 8U opportumty 
to make their objeetions, and after their objections have been ~  even 
then it will not be possible for this unfortunate motor transport busines$ 
to handle a very legitimate and lucrative . business, namely the carriage. ~ 
goods over long distances. 

Now, in clause 53 we find that even more onerous. conditions have been 
inserted. I invite the attention of this Honourable House audof the 
Honourable Member in charge of Communications to this very dangerous 
clQuse where it is laid down: 

"The Regional Transport Authority may, after consideration of the matte1'8 ~ 

f.orth in section 52: 

* * • • .. 
* 

(b) attach to a public carrier's permit all or a.ny ·of the following conditions, namely: 

(i) that the vehicle shaH be used only on specified l'outes or in a specified area," 

Another complic.ation. You are specifying the route and you are demar-
eating an,d narrowing those areas. After t4ese people have paid so much 
tor this new registration, fol' these permits, for all these med,cal tests and 
for compulsory insurance, even then you considerably circumscribe their 
!!phere of. activities. You make it so narrow as to create complications for 
them. Then we find "that certain specified classes of goods only shaH ~ 

carried". Now, this is a very dangerous provision. These various trans-
port authorities will be vested with powers to decide what particular goods 
should be carried by these unfortunatf' transport companies. Now, in the 
case of railways and inland steam navigation, no such restrictions exist. 
I believe they can carry all manner of goods from one place to another for 
which there are people who are willing to pay, but in the case of the motor 
transport business you are making it impossible for them to carry certain 
types of goods and you are laying down a law on the point making it 
absolutely criminal for them to handle particular kinds of business which 
may be very lucrative indeed. Then, there is another onerous 'restriction, 
namely, "that goods shall only be carried for specified persons". This is 
the worst possible provision of aU. In the case of railways you do not place 
this restriction as to the persons who will have the right to use the railways 
for carrying their goods from one place to another, but you bring in this 
very objectionable provision in the case of motor transport in the name of 
co-ordination and after stating in so many words that there was chaos in 
this industry and that you want to improve it and that you want to place 
it on a sounder footing. Then it is sought to be laid down: 

"Any other condition appropriate to the service to be provided by the vehicle which 
the Regional Transport ~ thinks ~ ~~ to impose in the public interest or 
with a view to prevent uneconomic competitIOn. 

. Now, this is a very general clause. These new autocratic authorities 
which are intended to be set up have been invested with so many powers 
whereby they can crush the activity of the motor transport business. Not 
heing Satisfied with what you have done you lay down 8' final clause giving 
these authorities power to place further impediments and to heap further 
restrictions on this unfortunate motor transpbrt business. 



THE MOTOR VEHICLES BILL. ~ 

Now, there is one more clause of the Bill to which I wish to rder und 
then I shall have done with it. It is clause 59. It says: 

. "(1) Except as may be otherwise prescribed. a permit granted by ~ Regional 
Transport Authority of anyone region shall not be valid in, any ~  regIOll, unless 
the permit has been countersigned by the Regional Transport Authorlty of that other 
region." . 

This is also a very annoying restriction. It is a well-known fact that 
buses ply between one province and another, and buses also ply between 
different parts of the same province. This Bill contemplates Regional 
Transport Authorities for various parts cif the province and Provincial 
Authoritier,t fDr different provinces. Now, supposing a bus takes on certain 
goods which have to be taken from Peshawar to Rawalpindi or from 
Peshawar to Att{)ck or to Campbellpore, which is only 60 or 70 mjles from 
Peshawar. Now, if this Bill becomes law, the unfortunate carrier, will not 
be ahle to take goods beyond the Attock bridge, because he will find that 
a new Regional Transport Authority and even a new Provincial Transport 
Authority is functioning. Now, if thi!1 dangerous provision is allowed to 
stay. the inter-provincial carriage of goods will be absolutely stopped once 
for all, because it will be very difficult for people to go from Peshawar to 
Lahore, a distance of 300 miles, to obtain"permit from a Provincial Transport 
Authority of a neighbouring province. 

Now, I have gone into certain provisions of Chapter IV with a view to 
show what. I stated at the very outset of my speech that this is not co-
ordination but a deliberate attempt at crushing motor transport. I have 
proved it by quoting chapter and verse and by citing all these various clauses 
and st:b-clauses that so many restrictions are sought to be placed on the 
motor transport in this countrv. I wish to draw the attention of the Hon-
oura-ble the Communications Member to one thing. There is too much of 
doctoring in this Bill, too many pills which the patient may not be able 
to swallow, and too many clothes for the baby. You may find that while 
you are seeking to co-ordinate these various services, while you are attempt-
ing or aiming at plaeing motor transport in this country on a sounder and 
more efficient footing, you may end up by killing this very desirable and 
very important form of traI).sport in this country. This is not the way 
to improve the condition of the motor transport business. It is not fair 
to bring in so many restrictions all at once. By all means have some restric-
tions which you cOBsider absolutely necessary in the interests of ~  

in the interests of economic competition, and in the interests of the general 
public in this country, but it is not fair in the name of co-ordination to 
crush a very important business which provides employment for thousands 
of people in this country, which gives considerable scope for in"'estment of 
money on the -part of the small investors as well as big investors in this 
country' and which contains in itself the germs of considerable and even 
more 1\anid development in the near future. I hone that when this parti-
cular Bill comes out of the Select Committee, it will really be a Bill which 
will be workable and which it will be possible for human beings to under-
stand. I request the Government not to impose so many restrictions all 
at once because it will be imnossible for any human being to observe all 
the rules and l'el!1llations which are sou!!"ht to he imnosed under the pro-
visionq of whRt mv Honourable friend. Mr. B. Das, described as an omni-
bus Bill. With these remarks, Sir, I resume my seat. 

Itr. E.' SII.ntl\"'!'Iam f'I'aniore cum Trichinopolv: Non-Muhammadan 
Rural): Sir, the Honourable Member in charge of this Bill gave us a lOng' 
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and interesting history of thi" legislation. Hut what we are more con· 
cerned with today are the actual contents of the Bill before us and the 
probable effects of this BilL Thig is not· the occasion to enter into an 
exhaustive analysis of the various and detailed provisions of the Bill. I 
wish to concentrate on some of the major issues raised by this piece of 
legislation. 

:First of all, this Bill deals with II subject included in the concurrent 
list. Under the present constitutional dispensation, we, the elected Mem-
bers, are bound to be reluctant about any legislation in this list, because 
there are the responsible Provinces which are empowered to legislate about 
Lhese subjects, but this House, at least those in charge of legislation, are 
irresponsible. According to the provisions of the Government of India' Act 
when this House passes a Bill, the Proyincial Legislatures are prevented 
from passing legislation in Bny way repugnant to the provisions of the 
Central Legislature. Therefore, we should be careful in giving our com;;ent 
to any such legislation and we should scrutinise the provisions of such 
legislation very carefully indeed. In this connection we should be very 
particula-rly careful in matters where this legislation takes away the powers 
from the Provincial Goyernments and vests them in the hands of the 
Central Executive. To some extent at least, this Legislature is representa-
tive. It has got a majority of elected representatives but the Central 
Executive is wholly irresponsible and therefore whatever powers are given 
under thiR Bill must be exercised by the reRponsible Proyinciul Govern-
ments and 8'S few powers as posRible should be given to the Central Execu-
tive. }; gladly admit that this is also the principle which has largely been 
adopted in the framing of thiR BilL But all the rules to be made under 
Chapter VIn are to he made by the Central Goyernment. Perhaps this is 
due to the fact that matt erR concerning insurance and insurance business 
being under the jurisdiction of the Central Legislature, it is thought fit 
to entrust the framing of the rules to the Central Executive. Still, as a 
matter of principle. I would object to handing over the framing of these 
rules to the executive of the Central Govenlment and I would suggest that 
public opinion should be concentrated on this issue whether the Central 
Executive should have this pOWf'r of framing the rules under this Chapter 
and not the Provincial Governments. 

Another constitutional point I would like to emphasize is this. Though 
this Bill at the end of every Chapter empowers the Provincial Govern-
ment to make rules on various important matters, by implication it takes 
away the powers of the Provincial Legislatures to dewl with these matters. 
For instance, at the end of Chapter IV, which is the vital Chapter of the 
Bill, the constitution of the Regional Transport Authorities Rnd the con-
stitution of the Provincial Transport Authorities have to be made by rules 
made by Provincial Governments, that is to say, Provincial Governments 
are to ~  as agents of the Central Government and the Central Legisla-
ture and they are not to act as agents of the Provincial Legislatures. Of 
course, the Provincial Legislatures have got the power to throw out their 
Ministry. but they have no power to introduce a Bill regulating the con-
stitution of these regional boards ana their functions. We should see that 
these powers are lIot taken away from the Provincial Legislatures. Mter 
all what is the importance in Provincial Autonomy is not so much the 
ministerial responRibility 8'S the powers of the Provincial Legislatures. 
Ministers may come and MinlsU>NI may go. 'l'hey might be there for a sllOrt 



time. Sometimes irresponsible Ministries might .. be installed just as in 
the case of the l.ast .interim Ministries about .whom. we had such bitter 'ex-
perience. These interim Ministries might make rules and these rules will 
be binding. The Provincial Legislatures may be powerless to Mal with 
the rules in any way. We should not allow such a state Qf, .affairs .to 
continue. Therefore, whatever rules are made under this Act must· be 
made on principles settled by the Provincial Legislatures and by the PI:O-
vincial Governments as agents of their Legislatures. They should indicate 
principles and provisions on which the Provincial ~  are expected 
to legislate. 

Now, Sir, coming to the wbstance of the Bill, ni\ich has been spoken 
about road-rail competition. It. is no doubt one of the main objects of the 
Bill that it will be able to effect ~  of rail and road transport. 
I am not one of those who think that the railways can be a110wed to deterio-
rate. Though they may not be under popular control, yet railways form 
one of the most valuable national assets and in the hope that some' day 
India will get Swaraj, I want to preserve this national asset quite intact. 
Will this Bill help co-ordination? I submit the conditions under which this 
Bill is being enacted are not favourable for this co-ordination. On the 
one hand railways have been allotted to the Central Government, and 
though the provinces stand to gain a little by the prosperity of the Iridian 
railways for the next three or four years and their interest in the financial 
prosperity of the railways is very. strictly limited and is likely to vanish, 
on the other hand the provinces are bound to lonk to motor transpott to 
:supply·their finances more and more. If prohibition is to be enforced,' j.f 
other schemes are to be taken in hand, the provinces have to look ·to 
industrial enterprises, they have to look to ~  enterprises either 
directly or in some subsidised form to replenish their revenues. They have 
no scope for direct taxation. They.cannot increase-their land revenue, 
they cannot increase their court fees or registratioh fees 01" any other tax. 
They must only look to industrial undertakings, . like electricity, they must 
look to commercial undertakings like motor transport in order to increase 
their revenues. I submit that motor transport has got a future which no 
Provincia-I Governments can afford· to neglect. I think it is quite possible 
for a Province like Madras to get an income of a crore or so out of this 
motor transport, if it can only be properly developed. I do not think oUr 
Congress Ministeries are going to allow the opportunity to be wasted. 

1Ir. F. E. James (Madras: European): Is the Honourable Member 
suggesting that he can get a crore of. rupees out of motor tr9.DSport in 
the Madras P!"esidency through taxation alone? Is that his rmggestion? 

Kr. K. 9anthanam: If they would accept my advice, they are sure 
to get that income. I would like them to natiooalise: i.e.,,ProvinciaIise 
motor transport or in the alternative to float a ~  serViCe company 
from which they will take for provincial funds a mal.or share. of. profi.ts. 
By systematic exploitation of motor transport, I do tl1lnk that It IS ~ 

possible for them to ~  .a. crore of rupees to make up for. the loss whIch 
they incur on the prohibitIOn scheme. At any rate such Ideas are bound 
to move them. It does not matter whether they will get them or ~  
These are ideas which are actually spreading everywhere ~ .. they WIll 
be aeted upon by the ~  . Governments. You -ar& givmg ~  
-powers of co-ordination to ~ ~ ~  ~  the ~
cial .• Government ... stand. to gam byoompetmg' with. yOUl' l'8l1w9.1B, , 
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would you think they are ~  to be ill great earnest about this ~
ordmutlon"! 1:)0 far as road and raIl co-ol·dmation ~ concerned, thls 
Hill ~ going to be a failure. I think the railway author.tles must 
take wider and better measures, they must enter into ~ ~  
wltll Provmcial Governments by which they could help the explOltatlOn 
of motor transport, at the same time prese:ving the sol veney of the 
rnilways intact. 1 would, for instance, ~ thut .they ~  tell the 
provincial authorities "we are prepared to rillse ~  .and ~  you 
by aU means. ·Let us have a trilingular ~  m whlCh yo.u ~  put 
some capital, the railways will put some cl1J.1ltl11 and the pubbc WIll put 
some capital. We shaH have a. national transport boa:d which we sl1all 
run jointly and we shall divide the .pr?fits in. tlome fixed ratio" . I ~
mit that under some tluch scheme It IS pOSSIble to evolve co-ordmatlOn. 
But if you hand it over to the ProV'incial liovernllJents and ask them to 
look after the interest of the railways, well, if there is any profit for the 
railways, the Central Go,,"e.nment will take them away, if there is profit 
in the road transport, it will go to the 'Provincial Governments, lind under 
the circumstances, 1 do not think it is human to expect that any real co-
ordination will be achieved. 

Another omission I find in this Bill is that there is no provision for 
local bodies conducting motor transpo: t. I find from the reports about 
tlle United Kingdom thut motor transport by local authorities forms an 
important part, though not the major part. I understand that about 25 
per cent. of the motor vehicles are owned by local a.uthorities hke the 
vounty Councils, municipalities and such bodIes. 

Mr. N. II • .Joshi: How is it prevented by this? 

111'. K. Santhanam; It is not prevented, but my complaint is ihat 
this Hill does not indicate that the Government Member in charge even 
·contemplated the problem. The Government did not decide whether 
they should encourage it 0:'-discourage it or do auything with it. 'rhey 
have -simply left the local bodies to be treated as private owners of motor 
vehicles. I suggest that is not reasonable and not scientific. Local 
bodies have got a separate standing and they ought to be treated in a 
separate manner; Y0!-l may decide either way. For instance, I should like 
to encourage them because so long as the provinces do not take it up 
directly, at least the district boards and municipalities should take up 
these things. In big cities like Madratl and Calcutta. etc., there are 
alternative agencies like tramways. Those who run the tramway com-
panies are bound to be affected by the bus services. It is to the advant· 
age of these cities that all these things should be unified as in London. 
The Bill has not made any provision for facilities for such amalgamation 
Or co-ordination or unification. 

I' . • 

Then, Sir, what will be the general effects of the provisions of this 
Bill? I have been reading 0. book about the results of public control of 
road and passenger t:.-ansport by Chester. It is 0. recent book published 
in 1936. and it states that the following results have followed in the 
United Kingdom; and as tbis Bill is closely frllDled on the analogy of the 
~  .. Traffic Acts of 1930 and 1934, the same results are likely to follow 
m thIS CQuntry also. One of the consequences is that new ente-ants into 
this trade in England find it very difficult, not because the service does 
Bot warrant a new entry but because the procedure becomes very compti. 
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cnted and the existing vested inte:-ests. even though the. traflic JOny vary, 
find it very hard to welcome a new competitor,. It means a lot of ei;-
penditure of money and much wire-pulling for any new· ~  ,get 
into this service· And an even more serious ceDsequence of. those Acts 
was the elimination of the smaller man. In all disputes ~  man 
has got. a great advantage. If you create more and more authorities '"!llld 
whenever the:-e is a dispute before those authorities the parties will ba 
represented by ~ lawyers and the bigger firms have alwavsgot a grenter 
advo.ntae-e and the smaller mnn always finds it difficult. . And in this 
Bill I find that there are special provision.s to penalise the smaller mnn. 
Talre for instance Chapter VTII. clause 92. If a rich man pavs to the 
Accountant General one Iltkh of rupees. all his vehicles need not he 
insu-:-ed. He need not spend anything on insurance premia and he will 
he "pt.ting 1\ snug interest on his invest.ments; while if it is a smaller 
man he. will have to nlly veal' bv veal' the insurance money· Of COUl'f'.e. 
the iustificllt,ion for t.his clause 92 is that once a man deposits one lnkh 
of rllnees. thiT'd part,ies are guarant.eed of thl'ir· ~  The 
1':TY1'\11er man hAS no monev to I!uarant,pp-and. ~  he hAS to insure· 
Of course. from the Tlrlint of vipw of the public this spems to bl'! relll':on-
able enou"h. But what about the smaller miln? You lrive to the richer 
m'\n rm advantage in temls of operating expenses. Is 'it the purposed! 
this Dill to eliminate the smaller mlln and put in the larger man? If 
th'lt is the obiective. we must makp, it more clear. It is h"tter to d{"nno 
t.hnt a man must be wo-th ten lakhs of rupees bE'£ore 'he E'nt"T'S this 
ent'''l'pri!'1e: tl1fm at least t.hp- smaller people will be saved from' the 
bothor of buving mot .... r vehi('les and trV'inq to run them.' If thnt is not 
objective. stens should be takp." to put t.he I"rger men nnd the smaller 
mP,l1' in the S11me categorv. Th.,t Fhould be done probabl" bv reouiring 
high"r f""qor in somp, W'lV Dutt-ing the sm"llp,r men on the Fame IE'vel 
as thp, ·;('h" .. men. And evp,rvwhp·e it is R.,id th.,t Ime of the cO"F;oern. 
tions 1!hf)l1ld he the finR.n('ial stabilitv or the Flt'lnding of the p'entlE'rnan 
coneern"n. Of COU1'8P,. from one pOint· of view it is goon t;hat thpRe b\18es 
a-e rlln hv rich nennl". h"t thAt me-'lns a ~  exploitatinn oft.he poor 
~ (,'lnitnlists. In India the 'Poor are flO poor that there is little sconp for 
e'(nlnit..,tion: and whp,rever we (,'I·n nnd new earnings. thev shollltl be 
secu-ed to theTY1 "'q fltr Ilq possible. if necessary. by giving' some prefer-
Purl'S to the flmnller people. 

'I'hirdlv. Sir. these ree-uIntions crpRte powerful vesten intere<'t.s. 
Whpther thev nr!' "ood or not. e'1('h wl11 have to luoge a('('o"ding to l1i8 
p·pi'pren"ps: hut there can be TI" ilolJbt th'1t ns n !"esl1lt o.f 1111 th"'se ho""os 
and rl'CT111.,tions these mntor vehicles will hecome concentrated monoTlolips 
in' 'P'll·ticul.,r nre!l!'l. Unless W'l wllnt to' develop those monoTlolies. 'f\veChil 
provlRinnR llflve to he i"'sertpo. and special . st!'nll have to be takett t,o 
prevent them and see thflt t.here is real competition. ' 

Now. I ~  to FltV a few words about the several Cl1Ppt,Pl'8 of the 
Bill, 'I'hough thp-Chaptf'rs seem to have been a-:-ranged lo"icallv. I am 
afraid that the cla1lses within ell"h Chapter are not SO ]og-lMlI and there 
are nllmerOtls il"R.fting errn"8. w'e havp- not had much time to look 
thr"'lO'h it ('l\reful1-v, but still either the Rill has been p"ep':lred in 11 l!1tll't'Y 
Q:' those who llllve been in char.ge (If this have not takE'Yl 8S ~  ('<IrE' 
as thev 8hould have. Perhans. in the himl'lla!'e of the Second Schedule 
on pMe 47. the strain (If work had createrlin the draftsman some sort of 
.i'mental diBorder or defect fl.Ej (l. resul$ of ~  tbe ~  em 
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. '{Mr. ~  

iriquiBition to be of unsound' mind and incapable of managing himse1:.t 
and his affairs". 1 will only say that such obvious things as Hlnqui_ 
~ ~  'escaped notice. 

Now, 'Sir, take the definitions, They h'ave been arranged alphabeti-
cally. "That blight have been convenient for getting the mechanical 
aspect, of it, but if you want to understand them you find almost insuper-

~ difficulties. If the definitions had been a!Tanged systematically and 
on some logical plan, it would have been easy. Take, for instance, 
~  33,-Htransport vehicle". Does it include a motor cab or not? 
From part IV I am inclined to think it does ~  a motor cab, but 
comparing it with definition 24,-"public service vehicle" ,-you are 
inclined to think it excludes a motor cab. Again, take the definitions of 
"goods vehicle" and "-transport vehicle". A goods vehicle is something 
which is .. constructed", while a transport vehicle is something which lis 
only used or adapted ~ be used, All these discrepancies occur and would 
have been corrected if some logical arrangement had been adopted. 

I am afraid I am not able to agree with my Honourable friend. Mr. 
Abdul'QaiYllm, that the Bill has made too many distinctions about the 
stage and contract carriages. I am rather inclined to think that it would 
be better if a further distinction were made between stage and express 
carnages. This distinction is made in Great Britain. A stage carriage 
there, by definition, relat.es only to snort distance vehicles which go only 
three' or four miles and serve any tOW]l while an express vehicle 'is some-
thing which goes long distances. In India buseg go !'iO. 60, 100, 200 miles. 
There should be special protection for passengers who travel in theRe 
long distance bUlles. while shori; disti:mce vehicles do not require so much 
protection. Especially in regard to villagers, sometimes a ladv pasMn-
ge!' or otheri!!,norant folk gets into a bus in some remote ~  or rural 
area, and the liabilitv should be fixed on the' driver and conductor for 
the safety of thes'e passengers, Similar re/!'ulations are not necessary in 
an ordinarv stage carriage. I think the Government should seriouslj 
consider whether that distinction ~  not necessary in this country. It 
may not perhaps be necessary immediately, but 8!'1 the business expands 
that distinction will become more or less vital. While all the townq are 
fully served by the bus services, ma.ny of the rU'."81 area!'; are still not 
served, and 8S these services exnand the need 'for the distlinction will 
become more and more clear, This Brn is not only for the present but 
is a sort .. of skeleton structure bV which fut.ure interests of our neople 
will be served. It will not be of any use saying after ten years "There 
has, been a further development and therefore we want an amendment." 
It is better to anticipate developments that might happen and proVide 
far them. 

I would now like to say a few words about ,Chapte: IV which is after 
all, the vital part of the BilL There is a curious mistake-I do not. 
know whetber it is intended or unintended. It.is said t.hat every nrovllnce 
shall by notification constitute Recional Tramroort Authorities.' There is 
no provision by which thf>.se Regional Authorit.ies shall. ~  entire 
'Province, because unless theY-do so, this. "shall" has no meaninj;!', What 
Is the use ofconstitut,ing OIle ~  ~ Authority which might 
fY)ver tine distriCt 'and 'leave" all the other': districts aJ.one1 '1' am8.fraid 
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this probably is an unintended mistake. Secondly, while theteiS compul-
sory provi8ion for the con8titution of Regional Authoritie8 there i8 an 
Olltionillprovigion' fur the constitution of Provincial Tran8port -AuthO:ities: 
I think it is wholly illogical to constitute' a large number 6f Regidnal 
Tr.e.nsport Authorities \\".ithouthaving a central authority in each ptt;vinee 
to coordinate them; leaving this Provincial Transport Authority in the air 
while compul8orily con8tituting Regional Authoritie8 will make way for 
all 80rtS of confU8ion and trouble-

Then, Sir, variou8 principle8 to be considered for i8suing permit8 h.ave 
heen' prescribed. It is not quite elea!" from the Bill how thel!ePrinCiples 
are intended-to be used. If a Transport Authority doe8 not conform to 
these principle8, will there be any 'action ~  the Courts? From the 
cur80ry reading that I have been able to give, I presume that it i8 not 
fntended to make such a resort to Courts pos8ible. It is pe':'haps intended 
to· give an appeal only to the Provincial Government or to the Provincial 
Transport Authority; but unless re80rt to COurt8 i8 positively prevented I 
cio not see how anyone can be prevented, from going to the8e Courts, 
because when a law hail been made the:e iii always a remedy according to 
the principle8 of jurisprudence. It is always possible for somebody to aSk 
for the i8sue of a writ for ~  or some 8uch thing-I am not quite 
eonV6l'8ant with the8e technical formulae-some way or other the persons 
will resort to CQurts in. order to enforce these conditions. It should be 
flpecifically prescribed whether they shouldg{) to Courts or whether they 
8hould  be prevented from going to Courts. On the whole, I am inclined 
to think that .Chapter IV is not well digest.ed. The whole scheme should 
be formulated by provincial legislation; the constitumon of the Regional 
Trari8po!"t A uthority is, if I may say so, very unreasonable. It says 'that 
they 8hall if necessary include representative8 of inland water tran8port. 
I can.not imagine Ii. compul8ory law which will be resorted to if necessary. 
Who i8 to decide lif it is nece88ary or not? Is it nece8sary in Madras to 
include an iriland water tran8port' representative? Of ~  you can my 
in some places there 8-re small bits of inland water tran8port. Therefore, 
the 8ection as it is drafted i8 not capable of being acted upon; and then 
it is possible that the Regional Tran8port· Authority is lin an area where 
there are no railways. Simply because some repre8entative of the bus 
ser\lices is inehided in that authority. why should a representative of 
railways  be , automatically included? ·The 8ection says that whe:-ever a 
~  of motor tran8port is included a railway representative 
must be .included; and only where necessary a representative of inland 
wa.ter trans{lort is to be included. When there are no railways in competi-
tion why sh{)uld the regional authority inelude a railway representative? 
This seems to be also a matter to be com;tidered. The"'e are numerou8 
other small things which have to be corrected in this Chapter f.nd I would 
suggest to the Government to consider from now whether the:v 8hould not 
reca8t the whole Chapter. leaving it t.o the Provincial LegislM,ure and 
simply indicating the means by which -this co·ordination i8 to be effected. 

'Many HOlrourable Members have spoken about third paMiy in8urance 
,9,nd I have no desire to take the time of the House in regard to it. On the 
one hand, it, ~ no doubt necessary that third parties, pa.ssengers as well 
Wi ,those non·passengers who may be injured by t.he buse8, should be 
proi;eehld ;' but it should' ~ leftt(} the Provincial Gm'ernments to, !!8E'Jr 
file6rlllls."2hey ~  .. ~ .. ~ ~ ·.btv,,,"y! ,l.(l 
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~ cent., nnd make it into a fund for the purpose of paying comPensation. 
It. would be much more easy for the ordinar'y bus-owner to pay 6!lr.:h time 
he pays the tax, one or two rupees which will be funded bv the Provinci .. Ll 
G07ernments for this purpose. . 

Mr. Ii .•. .Joshi: State immrance? 

JIr.E. Santhanam: State insurance or something like that. It ~  
not be said that only a ~  insurer can issue these insura.nce policies: 
if this is to be comp'ulsorily accepted nfter five years it will not be possible 
even for the Provincial Governments to have their own insurance schewes: 
or it may be to provide that: local bodies ma't' make a deposit with the Pro-
vincial Government for the purpose, or that they mav be forced by lar-is-
lative provision to make good this compensation.· Why should lIuch an 
authority be asked to insure their vehicles? It may be that such forms 
cnn be thought of and this Bill may reasonably say that eseh 'Prov.ncial 
G:>vernment shall take steps to insure t.hird parties: the actual method by 
which this insurance is effect.ed should he left to() the Provincial Ler;is:n-
tures, because nfter all the Provincial Legislatures conbin a matortt.v d 
reprel!entatives of the poor people and thc\' can be expected to qafe(!"unrrl 
the interests of the poor people. There is no reason why we here Fnould 
interfere a.nd enforce particular provisi?ns. 

There are manv other points about age-limits, requirements for ~ 

licannE's. etc., which require close scrutiny. J am also afraid that t1l1ffi,.ient 
provision has not been made for the protection of paSBen<,!ers. 'We ha,\'c 
been ~ so HIIWI! about the enforcement of civi;itv on railways; nnd 
I tkught that when the Member for Railwavs ~  in his BiJ he would 
Ilave put in a provision hr enforcing civility to passen7e!"i:l on buses. But 
he has apparently forgotten to do so: they have !!"iven powers to Local 
Governments to prescribe rules :Iud the l'rovincial <tovernments lnay say 
in thpir rules that these requirements of civilitv must he ohserved. Rut 
I do not see why a snecific 'Trovision sllOuld not be inclurled in this Rill. 
It should always be the ~  of every pR<;sen-ze!" to get the name of the 
driver and the conductor whenevP!" Ite has got anv complaint. I would 
also suggest t.hat everv bus should C!1rrv a comTJlaint book in which f"v .... ry 
pnssen7e:-shall have .the riqht to record an" complaint so that tnese ~  

may be inspected p:>riodically by the Transport Aut.horities or the ~ 

Authorities. 

Mr. President (The Honour.;tble Sir Abdur Rahim): Docs t,he lI:mour-
able Member wish to continue his speech? 

)[1'. K. Santhanam.: I will finish in a minute if vou do not mind. 'What 
I have said jg enough to convince ~ HOllRS that the whole 

.  5 I'M. Bill requires much reeasting and ~  serutiny and I hope 
that:he Government will see to it, that the Select: Committee' proceedings 
are r nt hurried.. I alIi afraid in such big' legislation you get no time to 
lOOk into every· provision, every clause in· the Select Oomnliiltee, imd·aU 
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the papers are supplied just when the Select Committee meets. You do 
not have time to read them. The Government should see that Members 
are well equipped so that the Select Committee may go thoroughly into 
the Bill and give the country a Bill which, while not offending Provincial 
Autonomy, will serve the interests of co-ordination and also the develop-
ment of motor transport. 

THE SIND SALT LAW Al\IENDMENT BILL. 

PRESENTATION OF TilE REPORT OF ·THE SELECT COMMITTEE. 

JIl'. A. H. Lloyd (Government of India: Nominated Official): Sir. I 
present the Report of the Select Committee on the Bill to amend the law 
reluting to salt as at present in forCe in Sin.d. 

The Assemblv then adjourned till Eleven of the Clock on Tuesday, the 
2211d March, 1038. 
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